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IN THE HON'BLE NATIONAL GREEN
TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

O.A. NO46 OF 2023/EL

Rural Organization for Social
Empowerment (ROSE) ik Applicant

Versus
State of Odisha & Others Respondents

AFFIDAVIT PURSUANT TO THE
ORDER DTD.01.05.2023

I, Sri Udaya Kumar Mohapatra, aged about 46
vears, S/o. Sri Chaitanva Mohapatra, at present
working as Additional District Magistrate, Dhenkanal,
AUPOYDist.  Dhenkanal, State-Odisha, do  hereby
solemnly affirm & State as follows:-

1. That, | am swearing this affidavit in compliance
with order did.01.05.2023 passed by this Hon'ble
Tribunal.
2. That, it is respectfully submitted that this
Hon'ble Tribunal vide order dated 01.05.2023 has
constituted a committee comprising of the following
members:=
a) Senior Scientist from Odisha State Pollution
Control Board
b) Senior Scientist from the SEIAA, Odisha
c) Senior Scientist from the Ministry of
Environment, Forests and Climate Change,

Integrated Regional Office, Bhubaneswar; and
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d) Collector, Dhenkanal, or his nominee (not below
the rank of Additional District Magistrate).

The operative portion of the order dated
01.05.2023 is quoted hereunder;

“The Committee shall visit and inspect the site in
question and submit its Report within four weeks
with regard to ihe allegations made in the
Original Application and if the allegations are
confirmed, the Commitiee shall compute
Environmental  Compensation  against  the
Respondent No. 9, afier giving due notice and an
apportunity of being heard 1o him’.

Accordingly, the following Members were

nominated for the committee.

1. Shri Udaya Kumar Mohapatra, Additional
Dhstrict Magistrate, Dhenkanal.

2. Dr. Pradeepta Kumar Navak, Environmental
Scientist, State Environment Impact Assessment
Authority (SEIAA), Odisha,

3. Dr. T.H. Mahato, Scientist-D, Ministry of
Environment, Forest & Climate Change, IRO,
Bhubaneswar,

4. Dr.  Anup Mallick, Senior Environmental
Scientist, RO, State Pollution Control Board,

Angul.
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The Committee visited the alleged sites on
23.05.2023. The following members were also

present during the visit to support the commitiee,

i. Ms.  Snigdharani Dhal, Sub-Collector,
Dhenkanal,

ii.  Sri Sudarshan Guru, Tahsildar, Gondia,

lii. Sri Brahmananda Sethy, [/c. Revenue
Supervisor, Gondia

iv. Sri Susamt Kumar Sshoo, Iic. R.L.
Nihalprasad:

In pursuance of the direction of this Hon'ble
Tribunal, committee has inspected the site in question
on 23.05.2023.

The details on the sites visited are mentioned
hereunder:-

Site Nihalprasad road metal
quarry No. V& VI

Area of excavation - 5.25 acres

Kissam of land - Patita

Ehata MNo.
Plot No.

1433/1134, 1433/1155
1241/9761, 1241/9780

3. That, in obedience to the order dtd.01.05,2023
passed by this Hon'ble Tribunal, the Joint Committes
Report along with its enclosures are filed herewith for
kind perusal.

4. That, the contents of the above paragraphs are
trug and correct to the best of my knowledge as derived
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from the official records so also field enquiry report of
the Joint Commitiee and that nothing material has been

concealed therefrom.
ldentified by [;r(’l::r{‘
!,f’ff_-ql o, j A 'r”"'ﬂ'v‘ﬁ. M il .
- 0 U = ul3le23
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VERIFICATION

L. Sri Udaya Kumar Mohapatra, aged about 46
years, Slo. Sri Chaitanya Mohapatra, at present
working as Additional Distriet Magistrate, Dhenkanal,
AUPOY/Dist. Dhenkanal, State-Odisha, do hereby verify
that the contents of the above affidavit are true and
correct to the best of my knowledge as derived from
official records so also field enquiry report of the Joint
Committee and that nothing material has heen
concealed therefrom,

Verified at Cuttack on this the L} day of July,
2023, =
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Court Matter Urgent

OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, DHENKAMNAL
T _ (Touzi Section)
No.VI-22/2023- 0 E s ar -CHF 2023 eomail 1d © dkLtnuzi@ nic.in
Tel Mo, = (DETEXZIET00

Io
The Advocate General
Odisha, Cuttack.
(For kind attention of Sri Soubhagyva Ketan Navak, Learned AddLGovt.
Advocate)

Sub: OA No 462023 EY filed by Rural Organisation for Social Empowerment
(ROSE) Vs, State of Odisha and others-Submission of report of the Joint
Committee reearding..

Het: Memo MNo23S3IVAGINA.22.052023 of (Wo the Advocate General,
Odisha, Cuttack.

Sir,

In inviting a kind relerence to the sbove cited subject, it is to intimate that, the
above Original Application has been liled by one Rural Organisation for Social
Empowerment (ROSE) Vs, State of Odisha and others in the Hon'ble National Green
Tribunal. Eastern Zone Bench, Kolkata, The Hon'ble Tribunal while admitting the matter
on (11052023 has adjourned the matter to 05.07.2023 passed directions in Para-14, 15 and
16 as Tollows:

[+ Cansidering the allegations made, we deem it appropriate to constituie o

Committee compriving of the following Membery: -

it Senfar Scientist from Odisha State Pollution Control Board.!

i Senior Scientist from the SEIAA, Odivha,

o) Serior Scientist from the Minivery of Environment, Foresiy and Climate

Chenge, Integrated Regional Qffice, Bhubaneswar; and

) Collecior, Dhenkanal, or his nominee (not below the rank of Additional

{Mairict Magistrate)

Comtd. ... .P/2.




15, The Commitiee shail vivit and inspect the site in question and subpir its

Report within four weeks with regard to the allegations mage in the Original

Application and if the allegations are confirmed, the Commiliee shall compute

Enviranmental Compersation against the Respondent No ¥, after giving die

notice and an opportunity of being heard fo him.

16. The Oiffice of the Collector, Dhenkanal, shall be the Nodal Office for all

logistic purposes and for filing the Report of the Joint Commitleg on affidavir

XX AXX XXX

In view of the above direction of Hon'ble Tribunal, it is submitted that, the
Joint Commitice so constituted by the Hon'ble NGT vide Order dated 01.05.2023 in the
referred O.A.. visited the sile in question on 23.05.2023 and submitied its report on
17.06.2023, The report of the Joint Committee is submitted herewith for filing of the same
on affidavit before the Hon'ble NGT.

Receipt of the same may kindly be acknowledged,
Encl: As above.,

Yours laithiully.

It:—&%',‘}ib'ﬂi _Eﬁﬂ"}l i

Additional District Magistrate
{ Dhenkanal

Memo No. 5849 /o, O)+0F 2028

Copy forwarded o the Tahasildar, Gondia for inlormation and necessary
action with reference to District Office L. Mo 4178/ Touzi/Mt.08.05.2023, He is rcquchmd to
coeondinate in the matter of filing of the report of the Joint Committee on affidavit in the
above OA in consultation with Sri Soubhagya Ketan Nayvak, Learned Addl.Govt. Advocate,
(Vo Advocate General, Odisha, Cuttack, immediately.
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Additional District "ﬂagmmte
- Dhenkanal
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Report of Committee as per Hon'ble National Green Tribunal orders
in the matter of OA no 46/2023/EZ in the matter of Rural
Organisation for Social Empowerment (ROSE) Vs State of Odisha

and Others.

BACKGROUND:

The Hon'ble National Green Tribunal in its order dated 01.05.2023, passed in

(34 No 46/2023/EZ, Rural Organization for Social Empowerment (ROSE)-Vs-State of
Odisha and COthers has constituted a committze compnsing of following members;

al Senior Scientist from Odisha State Pollution Contral Board

h) Senior Scientist from the SEIAA, Odisha

=

d)

Senior Scientist from the Ministry of Environment, Forests and Climate
Change, Integrated Regional Office, Bhubaneswar; and

Collector, Dhenkanal, or his nominee (not below the rank of Additional District
Maglstrate)

The Hon'ble NGT has also passed the following order on dated 01.05.2023

The Committee shall visit and inspect the site in question and submil ifs
Report within four weeks with regard to [he allegations made in the Onginal
Application and If the allegations are confirmed, the Committee shall compute
Environmental Compensation against the Respondent No.§, after giving due
notice and an oppartunity of being heard fo him',

Accordingly following were nominated as a member of the committee.

Shil Udaya Kumar Mohapatra, Additional District Magistrate, Dhenkanal

Or. Pradeepta Kumar Mayak, Environmental Scientist | State Environment
Impact Assessmaent Authonty (SEIAA), Odisha

Dr. T.H.Mahato, Scientist-D, Ministry of Envirenment, Forest & Climate
Change, IRO, Bhubaneswar

W
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4 Dr. Anup Mallick, Senior Environmental Scientist, R.O., State Pollution Control
Board, Angul

The Committea visited the alleged sites on 23.05.2023. Following were also
present during the visit to support the committee.

i.  Ms Snigdharani Dhal, Sub-Collector, Dhenkanal,

ii. 5riSudarshan Guru, Tahsildar, Gondia,
i Sri BrahmanandaSethy, lic Revenue Supervisor, Gondia and
v Sri Susant Kumar Sahoo, lic R 1., Nihalprasad.

As per the order, the Committee is to submit report to the Hon'ble Cour, on
the following aspects:

L. Violation of Rule 34 of OMMC Rules, 2016 and Production of
forged/fraudulent documents such as Contract Award efc.

1 Violation of terms and conditions under blasting activities involved in the
quarrying

I Violation in terms and conditions stipulated in the Environmental Clearance
granted by the SEIAA

IV ilegal excavation and transportation of road metal beyond the quarry area
of Nihalprasad Road Metal Quarry V & VI
W, If violation is found, assessment of the Environmental Compensation on

account of environmeanl

In pursuance to the direction of the Hon'ble NGT, committee has inspected the
site in guestion on 23.05.2023.
The details on the sites visited are mentioned below:

Site - Nihalprasad road metal guarry
Area of excavation - 5.25 acres

Kissam of land - Patita

Khata Mo. - Khata Mo, 1433/1134, 14331155
Plot No. - 1241/9761, 1241/9780

e
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Photo1: Discussion of the committee member during leld visit

POINT-WISE OBSERVATION OF REPLY TO THE HONBLE NGT'S
REQUIREMENT FROM THE COMMITTEE:

After due field inspection and on verification of documents (relevant files and
case record) duly produced by the Tahasildar, Gondia, the Committee observed that.

1. Allegation on quarry permit and violation of specific conditions given in
Rule 34 of OMMC Rules, 2016

i) The OPTCL (Odisha Power Transmission Corporation Limited), &
Government of Odisha undertaking organization located in Bhubaneswar has
awarded erection confract of equipment/materials to Mis. Jagabandhu
Enterprises Pwt Lid, Plot No35B, Sec-A, Mancheswar Industrial Area,
Rasulgarh, Bhubaneswar-10 vide their L No4792/DL16.08.2014 and BoQ
amended vide letter No. 1018(12)/Dt.29.12.2021. (Annexure-A)

The OMMC Rules section-34 of chapter-V says about grant of guarry
permits. In this Rules it is mentioned that no quarry permit shall be granted o
anybody othes than the State Agencies or Project Froponents for public
purposes. Since, as per Explanation-1| under Rule 34 of the OMMC Rules. 2018,
‘Project Proponent for public purposes” shall mean any person or firm or
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company execuling any Govemnment project and shall include schematic
beneficiaries under Government scheme like |AY. RAY etc, hers MG
Jagabandhu Enterprises Pvt Lid executing any Government project; here
‘Design, Engineering, Supply, Erection, Testing & Commissioning af

Construction of 2X20 MVA-132/33 KV Sub-station at AGARAPADA & associaled
132 KV LILO line from 132 KV Bhadrak-Anandgur Line to 132/33 KV Gnd Sub-
station, Agarapada (Line length 12 7 kms approximately) on Tumkey basis in the
State of Odisha as per e-tender Notice No.25/2013-14 and Tender specification
No. 5. GM-CPC-TENDER-PACKAGE-25-03/2013-14)". And basing on the
Contraci Award of OTPCL, temporary permit was given to the user agency Mis.
Jagabandhu Enterprises Pt Ltd. (Respondent-8) as per the provisions lad down
under Rule 34 of the OMMC Rules, 2016

The user agency is operating Nihalprasad road metal Quarry V & VI after
getting temporary permit for extraction and transpodation of 11,111 CuM of Read
metal for the period from 30.10.2021 to 28.01.2022 in form-R basing on the EC
from SEIAA. CTD fram SPCE, CONTRACT AWARD of OPTCL wide
L No. 2449/0t.26 112022 and L MNo4792/D116.08.2014.(Copy of the said
temporary permit did 30.10.2021 is enclosed at Annexure-Al1).

Again the user agency was issued another Temporary permit {in Form-R)
of 10,000 Cubic Meter on dt, 04.02.2022 for a period of 03 months, i.e. from dt.
05.02.2022 to dt. 06.05.2022 basing on the application did. 17.01 2022 of the user
agency with reference to the document [OPTCL letter No. Sr.M-CPC-e-Tender-
Agarpada (Pkg25-03)/56/2013/1014(12)/Dt.28 122021, OPTCL Letter No 2448
(11)/ D1.26.11.2020 and OPTCL Letter No 4782/0t.16.08.2014] (Copy enclosed
in Annexure- AJ2).

Further, the user agency was issued temporary permit in Form-R) of
5000 Cubic Meter on dt. 10.10.2022 for a period of 03 months, ie. from dt
11.10.2022 to 09.01.2023 basing on the application dtd.07.10.2022 by the user
agency and work order ie. OPTCL Iletter No Sr.M-CPC-e-Tender
AgarpadalPkg25-03)/56/20131014(12)y Dt2912.2021 and OPTCL Letter
Mo 4792/ Dt 16.08 2014 (Copy enclosed in Annexure- A/3).

B,
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Ancther temporary permit was issued to the user agency in Form R of
10,000 Cum on 31.01.2023 from 01.02.2023 to 30.06.2023 with reference to the
document [OPTCL letter No. 215/Dt.28.03.2022, and Lefter Noi 025
Di.31.12 2021 (Copy enclosed in Annexure- Al4).

_ Clarification regarding production of forged/fraudulent documents such as
Contract Award etc. :

As per documents avalable in the Tahasil Office inquired, the
genuineness of the letter from OPTCL Authority vide the Tahasil Office
L Ma. 1859/ Dt 2405 2023, (Copy enclosed in Annexure- A/5). In response, the
CPTCL clarified vide their L No.402/D1.02 06.2023 that Letter No. Sr.GM-CPC-e-
Tender-Agarpada (Pkg25-03)56/2013/4792/Dt.  16.08,2014 and Final BOOQ
Amended vide Letter No. Sr.GM-CPC-e-Tender-Agarpada (Pkg25-
03)/56/2013/1018(12) D12912.2021 were issued from their office. (Copy
enclosed in Annexure- A/G)

Clarification regarding blasting activities near the gas pipeline of GAIL:

On the allegaticn of carrying our blasting permission within 200 metars of
a gas pipeline, set up by GAIL without taking permission from the GAIL
authorities, raised in the Application, the Commitiee observed that one
clarification was sought from GAIL (India) Ltd vide Tahasil Office, Gondia Letter
no 4615/0t 11.11.2020 (Annexure-B). In response, Gail India has fumished No
Objection Certificate and clarified that the proposed land is almost 100 meter
away from the GAIL pipe line vide their letter no GAIL/BBSR /Caonst. /Gondia
2020 Dated 14.12.2020 (Annexure-C). It is further submitted here that the
Respondent No.9 was granted blasting permission from the Competent authority
vide Order Mo, 1X-04/2022/3383/Dt 04 04.2022 which was axtendad il
31.10.2022. (The copy of the blasting permission is attached herewith as
Annexure-D}.

W
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4. Non-compliance of conditions stipulated in the Environmental Clearance
granted by the SEIAA vide letter no. 1746/SEIAA dated 16.07.2021 :

i, During visit mining operation has not been observed.
i, Demarcation of quarry lease area by posting durable concrete pillar of 1m
height not provided all along the boundary, fencing provided in part.
ii.  During visit top soil dump has not been observed,
iv. Toe wall and garland drain to the OB dump not provided,
v. Few plantations observed near the mine office, Plantation as per CPCE
guideline as well as EC condition yet to be provided.
vi. Crusher has been installed within one Km of the quarry.
vii., Clearance from Central Ground water authority for abstraction of ground
water has not been furnished.

FPhoto-2: Tne wl and garland drain not Put view of Fenr;:ingmvid
provided

T

e
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hc:n-E 1-.n'i ﬂf&djuinigg crusher

i

ilegal excavation and transportation of road metal beyond the quarry
area of Nihalprasad Road Metal Quarry V & VI :

As alleged in the Application that illegal excavation and transportation
of road metal was made beyond the guarry area of Nihalprasad Road Metal
Quarry V & VI over plot No. 1269, the Committee observed that, the Tahasildar,
Gondia has realized royalty and penalty of Rs.3,34,438/-(Rupees three lakh
thirty-four thousand four hundred thirty-five) only from the Respondent No. 8
i.a, M/s Jagabandhu Enterprises Pwt. Ltd. relating to illegal extraction and
transportation of road metal of 539 Cum beyond the quarry area i.e. over the
Plot Mo.1260 under Khata No.1515 which was deposited vide MR
Mo 0140748/0t.07.10.2022 of the Tahasil Office, Gondia (Copy attached),
basing on the report submitied by the Committee comprising of Geologist and
RQP. (Copies of the joint visit did 07.05.2022 of the Geologist and RQP,
LNo1722/Dt 00052022 of the Tahasildar, Gondia and MR
Mo.0140748/0t.07.10.2022 of the Tahasil Office, Gondia are annexed as E,
E/ and E/2).

Further the Joint Director Geology, Dhenkanal was requested o make
joint field verification with the Tahasildar, Gondia to ascertain exact quantity of
extraction of minor mineral from the quarries in question 1.e. Nihalprasad Road
Metal Quarry Mos. ¥V & VI under Gondia Tahasil and report whether the
extraction made beyond permitted quantity and area, approved in the Mining
Plan. (Copy of the Lefter No 4778/Dt.23.05.2023 of Olo the Collector & District
Magistrate, Dhenkanal is attached as Annexure-F). Accordingly, the joint team

i
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comprising of the Tahasildar, Gondia, Revenue Supervisor, R.1, Nihalprasad,
ROP and the Geologist surveyed the area in question and submitted their
report did,31.05.2023, where it is mentioned that, total quantity of stone
material allowed to permit holder for extraction is 36,222 cum by the
Tahasildar, Gondia during the period from 30.10.2021 to 30.06.2023 and
quantity of material extracted from the source is approximetely 36,045.9 CuM
out of which approximately 3,724 CuM stone material has been extracied
beyond the permitted area and 32.321.9 CuM within the permitted area.(Copy
of the joint field visit report did. 31.05.2023 i= annexed as FM). As per
environmental clearance (EC) conditions the guaniity of material allowed for
gxtraction per annum is 40,000 cum/annum and total production in 5 years
lease period is 2,00,000 cum,

Assessment of the Environmental Compensation on account of
environment degradation:

As per report submitted by Joint Director of Geology, Dhenkanal the
committee opinion that the permit holder extracted 3724 cum of stone
material from outside the permitted area which illegal and accordingly,
environmental compensation has been calculated for Nihal Prasad Stone
quarry with reference to the order of Hon'ble NGT in 0.A. MNo.360/2015 and
CPCB guidelines:

il The stone material extracted beyond the lease area =3724 cum.

i) market value of the stone material of Dhenkanal district is ¥442.00/Cum
as per the letter No.2005, dtd. 16.06.2023 of Tahasildar, Gondia,
Dhenkanal.

iii) Market value of illegally mined out stone material (D)=3724 Cum * 7442/
= %16,46,008.00

As per methodology, if the risk categorisation is unavailable for the
State, following Risk Faclor and Discount Rates may be considered:

e
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 Severity | Mild :rhkﬁd_e_rate Significant | Severe

D [lisl.i_ Level | 1 2 i | 4 |
Risk Factor 0.25 0.50 0.75 1.0 |

Discount Rate 8 7% o8 | |

MB:- In the present case Risk Factor (RF} is considered as 0.50.
Annual Value of Foregone Ecological Values (D*RF): T823004.00

Present Value {PV) of Foregone Ecological Values (@ 7% discount rate (r} and

aver 3 years)
5
_ %o (D« RF)
i ;{1 + 7))
= F{R23004/ (1+0.07)'+ (823004 (1+0.07)%+ (323004/(1+0.07)+
(823004/ (1+0.07)" + (823004/(1+0.07)
. ¥7.69,162.62 + T7,18,843.57 + T6,71,816,42 + T6,27,865.81 + $5,86,790.48

=¥33,74,478.89 or say $33,74,479.00 = PV

Met Present Value {after netting out market value of illegally mined material)
i.e., Total Environmental Compensation to be levied:

NPY = PY - D = 33,74,479 - 16,46,008
=¥17,28,471.00

Action taken by the Committee as per the direction of Hon'ble NGT in Para-
15 of the Order did. 01.05.2023 in the O.A, No 46/2023/EZ:

As per the direction of Hon'ble NGT in Para 15 of the present Original
Application

i} Computation of Environmental Compensation.

An amount of 217,28,471.00/-(Rupees seventeen lakhs twenty eight
thousand four hundred seventy one only) environmental compensation liable

to be paid by the permit holder for extraction of stone from the area outside

< -
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permitled area in centraventian to the approved mining plan and Environmental
Chearance.,

ii} Giving due Notice and opportunity of being heard to the Respendent No.3:

M/S Jagabandhu Enterprises Puwt Lid Representad through its
Managing Director, Sri Jagabandhu Mudull, Piot No.35/8, Sactor-A, Mancheswar
industrial Estats, Bhubaneswar, Pin-751010 ig Respondant No.9 has besn
'ssued notice for hearing vide District Office Lefier No 5857/D1.27 08,2023
(Annexure- G

8. Recommendation:

i Therefore the amount of 217,28 471.00-(Rupoes seventeen lakhs twenty
wight thousand four hundred sevenly one only) environmantal
compensation Is liable to be paid by the permit holder for extraction of sione
form the area outside parmilted area in contravention to the approved mining
plan and EC

i The lessee should comply the non -compliance conditions of accordad

environmental clearance (EC).

Conclusion:

The members of the committee unanimously are of the view that there are
cerlain lapses by the user agency, M/S Jagabandhu Enterprises Pvt. Lid, as above
with respact to abiding the Laws on Environment and Mining and Revenue |aid down
by the State. Necessary action will be initiated as per the direction of the Hon'bie

NGT.
| \ i
W‘%ﬁ{\ﬁ'th' L AR
Additional District Magi:tra:te (Revenue) AN e e R

Odisha, Bhubaneswar

%ﬁw =

Senior Environmental
Scentist, SPCB, Odisha

Dhenkanal

~Fraradat
senjor Scientist (IRD of MoEFE: CC)
Bhubaneswar




ANNEXURE: 4,27

E Heguiened ot witls 41

ODISHA POWER TRANSMISSION COR FORATION LIMITED
(A Government of Odisha Undertaki ng)
Registered Office: Janpath, Bhubseswa r-T31022
OFFICE OF THE SENIOR GENERAL MANAGER (P}

Pelepluone Mo 674-25411101 Ny Nt T4- 25402904
[ 7
No, 8r. G MFlfaﬁend.ﬂr —Agurpadu{Pkg:25-03) 7 56 /2003 d ;l—q‘_'-] o Preeege: fﬁjff

From,

Phe Se. Geaersl Manaper [CPC, 0PI,

Bliwinagar, Ehonlnneswar-12

Fis

Mg agnbandhu Enlespriscrs Py Lid,

Plot No-35/1, Sec-A, Mancheswar Industrial A i,

Rasulgarh, Bhubaneswar-[1),

FE-mail: -sunifmuduliedjapgaband huenteprisers.cum,
jepl_phsr geredi Topil.com

ALTTER OF AWARD FOR ERECTION ¢ MNTRALCT (0 QUM IENT
IMATERIALS {Necond Contract)

Suh: o Letter of Award of Second Coniriel for Tnstslbation (EREC TN dchilime civil
warks foor the work “Dsign, Engincering, supply. Ereetion, Testing & Commissioning ol
Lonstriction of 2X20 MYA-13273 KY Sub-station H AGARPADA & jssocined 113 Ky
LILC line from b v2ke IHhadenk-Anandpur fine 10 132336 Y Cirid subststion Agarpada (1 ine
lemmth- |2 Thons AppraxEmdel vy on Tirmkey bivis in e Ste af el s Per e kerrder Noffoe
Now, 256 200008 & Tondor wecificafion Ne, Sr G U L ELADER PR G Py
Aitf -y

SLOPE O WURK:

(1) Seope of work for construction of 2320 MY AL 13233 KY Subestution ar Al AR PADA 5 m
[Lillesmars:

L}

[T 1132 KV bay | 05 Nos [ Fesler ey 02, Trnmsfomer bay-12 His=coupler |
|

ey =L f

2 A3 KV Huys: U7 MNos | Feedir feiv- (41, Transfrmaes beay-03, BAC Hay-01 |
' 3 | Uncquipped | Nos | 132 KV bay- 12 Nes & 13 KV bay 02 Nos |
|  bays ' | Prepused buys shall he wneguipped butl with required |

| | calomn foundations, supply & erection ul SAruciures

| | with beam, sike s tcing (et speeading L et s
laying, bus extension et are 1 be considered Hicie

| syl b gan srprRent bouniiEinots B the sneoquipped
r'l'._'-""'\-
CPCIOPTICL LOAERECTION) Pka Mo 75 L0 3K A ARIPA LAY JEPL,; Bt Pagpe Mo, |14
= ol i

"Taee Iiﬂf_ﬁ
%
1, 0k | 2o
“TAASLOAR
GONDIA
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(b} Supply and installation of equipment/materials as per BPS (including all civil works) with
required column foundations, supply & erection of structures with beam, site surfacing (metal
spreading), earth mat loying, bus extension eic.
(¢) Testing and commissioning of bay exiension ot Sub- station & its Bocessories.
(d) Handing aver of the completed sysiem to the Owner.

() Satisfactary conclusion of the Coentract,

{11y Scope of work for construction of associated 133 KV LILO line is as follows:

(a) . =
l 1 | 132KvEC”
|_ transmission line

(b} Transmission Line route survey of entire stretch, Setilement of all issues related 1o right of
WHY,

132 KV LILD Line on 132KV Bhadmk-
Anandpur Line to 132733KV GRID S/,
AGARPADA.

12.7
KMS

{¢) Supply and installation of equipment/materials as per BPS (including all civil works) with
required tower foundations, supply & erection of tower structures with insulators el

(d) Testing and commissioning of Transmission | ine & accessories.
{e) Handing over of the completed system 10 the Owner

(f) Installation of PLCC indoot equipment (owner supply item) at both the end of the sub-station
or as directed by the Engineer In charge.

(&) Satisfactory conclusion of the Contract.

The above works are 10 be carried out as per Specification/Bid documents Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 / 2013-14

Ref: This has reference to the lollowing:

(i) Qur Invitation for Bids (DCB) vide e-TENDER NOTICE NO- 25/ 201314
(i) Bidding Documents for the subject package issued 1o you. Spec No, Sr.GM- CPC-
TENDER- PACKAGE- 25-03 / 2013-14 comprising the followings.

(A) COMMON DOCUMENT:

(1} BRidding Instruction(Section: WY & INEB (Val-1.

{7 General Conditions of Contraci—section-GCC(Val-1A)

{3} Erection Conditions of Contract-Section-ECC{ Vaol-TA).

{4) Special Conditions of € ontrac Vol-LA ).

(5) Technical Specifications & General Technical Conditions(Vol-11).

(B} PACKAGE SPECIFIC DOCUMENT:

{6)  Technical Data Sheets & Scope of work (Vol-TIA).

(7) Bid Proposal sheet and Price Schedules (Vol-1H).
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(#il} Different corrigendum/clarification issued from time to lime and duly uplesded in OPTCL i
web site. kA,

{iv) Your Proposal for the subject package submitted M/s Jagabandhu Enterprisers Pyt Lad
vide vour proposal no, JEPL/OPTCL/AGARFADA /B80(A) /13.02.2014

(v) Your correspondences from time o time,

(vi) We confirm having accepted your proposal submitted Mis Jagabandhu Enterprisers Pyt
Lid vide your proposal no. JEPLOPTCL/AGARPADA /BB0(A) /13.02.2014 read v conjunction
with all the specifications, terms & conditions of the Bidding Documents and award on you the
LETTER OF AWARD for the work of Dc!.lgjfl Engineering, Supply, Ereclion, complete civil
& electrical structural works, p-m-c:nmmlssmnmg installation, storage, storage cum Ercction
Insurance. testing and commissioning including performance testing, completion of facility,
Guarantee, Testing and handing over to OPTCL of the equipment / materials for construction of
2X20 MVA-132/33 KV Subestation at AGARPADA & associated 132 KV LILO line from
132kv Bhadrak-Anandpur line to 132/33kV Grid substation, Aparpada (Line length= 12.Tkms
approximately) on Turnkey basis in the State of Odisha as per e-fender Notice No. 25 7 2013-14
& Tender specification Neo. Sr.G.M- CPC-TENDER- PACKAGE- 25-03 / 1013-14 {herein
after referred to as “*SECOND CONTRACT™),

Dear Sirs,

1.0 With reference o the above, ODISHA POWER TRANSMISSION CORPORATION
LIMITED is haereby pleased to place this LETTER OF AWARD on vou for Erection of
clectrical equipment and materials, including all civil foundation works, testing &
commissioning for Design, Engincering. Supply, Erection, Testing & Commissioning of
Construction of 2X20 MVA-132/33 KV Sub-siation at AGARPADA & associated 132 KY
LILO line from 132kv Bhadrak-Anandpur line to 13233V Grid substation, Agarpada (Line
length- 12 Thms approximately) on Turnkey hasis in the Statc of Odisha as per e-fender Notice

‘v, 15 7 2003-14 & Tender specification No, S M- CPC-TENDER. PACKAGE: 25-0F /
200344 at a total eost of ¥ 9,93 58 386.00 (Rupees Mine crore ninety three lakh fifty eight
thousand three hundred cighty six) only (after arithmetical corrections, including mxes & duties |
{cxeept entry taxcs) as per the following break up:

(B) SECOND CONTRACT (ERECTION FORTION):
Civil works & Erection of Equiptment and Materials,
Schedilo 26, subsislion.

Elecirical works {Part-A) - T 898091421
Civil works (Parl-B) - 3 7.67,03,577.89

Civil works & Erecticn of Equipment and Materials,
Schedule 2C trapsmission line.

Electrical works (Par-A) 299943235
Civil works (Part-g) T 1,06,74,46] .08
ERECTION CONTRACT PRICE T 9.93,58,385.53

Total (RO): T 993,58 386.00 (Rupees Nine crore ninely threg lakh Dty cight thousand three
hundred eighty six) onby.
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(1) The above price as per bidding condition is inclusive of all taxes and duties, cess and levies
and except service tux which shall be paid exira as applicable against production of documentary
evidence.

2.0 NATURE OF PRICE: - {{*) 5CC- Vol-IA}

The above prices are subject to provision of price variationfsdjustiment as per bidding condition
tor Sub-smtion & Line.

Far all parpose latest IEEMA circular on PV shall be Tollowed.

3.0 APPLICABLE TAXES:-

(i) 'The above price as per bidding condition is inclusive of all taxes and duties and levies except
service [ax.

(ii) Service Tax: -Service tax shall be paid extra as applicable against produoction of
documentary evidence.

fiii) PAN No.: -You have to furnish the PAN of your firm as required under IT Act before
exccution of the above order.

(iv) TDS on IT: IT shall be deducted from your bills as spplicable from tme totime  (The
present rate being @) 2%).

(v) WORK CONTRACT TAX or VAT: WCT shall be deducted from your bills as
applicable from time to time {the present rate belng (@4%).

{vi) ) Building & other construction workers welfare Cess: Shall be deducted from bills as
applicable from time to time(the present rate being @] %).

L0 OUANTITY VARIATION :{ Refer CL 9.0 of SCC)

The quantity of all equipment/materials given in the Bid Proposal Sheets, Volume-1B of the
hidding documents are provisional. The total variation in quantity shall he wnlimited. The
Contractor shall be responsible for supply snd execution of such extra quantities for completion
of the entire work under their scope and they shall be paid for such extra quantitics at the unit
rate indicated in the LOA, However, payment shall be made after approval of the extra quaniity
executed, by the competent authority.

4.1 TYPE TEST CERTIFICATE.
Where valid type test certificate of materials during last five years are available GFTCL shall not

insist for further tvpe test.

S0 PAYMENT: - Refer CL No 3 of GTLCC &

21 TERMS OF PAYMENT: - Refer Cl. No. B of SCC.
Payvmeni for Erection and commissioning work:
{i} H0% cost of ercetion shall be paid as running bill within 30 days on production of the kil 1o
the engineer in charge on verification thereot afler completien of erection work , lesting and
commissioning of the respective ilems and on certification of the same by the owner.

{ii) Balance 10%% cost of the erection shall be paid only after satisfactory  commissioning of the
priject and handing over to OPTUL.

The details of the terms of payment for Erection Conteact for {a) Construction of Control Room
Building.ib) Construction of Colony Quarters & () Construction of Boundary Wall sre as
indicated below.,
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1
A} Construction of Switch yard Hllilding%: amtral room Building: {(Double Storied)

S No. Description of Siages Payment Terms L,
| | RCC as per Contract: sk
L1 Ground Fioor (60 % of total price)
'L Up o plinth level 15% of 60% of ordered price i.e. 9% of the
total value
CLL2 [Upta lintel level | 30% of 60% of ordered price ic. 18% of the
[total value
i 'Ll3 [ After root casting 55% of 60% of ordered price i.e. 33% of the
| ftotal valoe
| ‘1.1.4 |Fir-:.t Floor {40% of total price)
| 'L.1.5 [{1) Upto lintel level |35% of 40% of ordered price i.e. 14% of the
total value
| ‘116 |(2) After roof casting 65% of 40% of ordered price Le. 26% of the
total value

2 Brick masonry work as per contract

2.0 {1y Grownd Floor 6% of the total price
22 |(2) First Floor 40% of the total price
R IFInnring as per Contract

L1 (1) Ground Floor 55% of the total price

a2 I{E} First Floor .45% of the total price

B)Construction of Colony Quarters:

| Sl No, :T}es:-rh:linn of Stages 'I"uym-,-nl Terms
I Ity pe as per contrac
1.2 Up to plinth level 1% of the ordered price
1.2 After brick work | 5% of the ordered price
1.5 After roof casting 30% ol the ordered price
14 Afier complete in Full 45% of the ordered price
shape
2 CE" iype as per confrict
2.1  Ground Floor {60 %% of total price)
201 Up to plinth beve 10% af (0% of the ordered price i.e. 6% of the
total price
1L Aldter brick work 15% of 60% of the ordered price i.e. 9% of the
total price
2.1.3  After roof casting 30% of 60% of the quoted price i.e.18% of the
total price
24 After complete in Full 45% of 60% of the ordered price i.e.27% of the
CPLIOPTCL LOAERECTION) Phg Mo: 250 2013 (AGARPADA) JEFL, BBER Uftfam; No. /14
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o 4 shape lotal price
i 1 1
s 2.2 | First Floor {40% of the Total price)
221 | Upte lintel level 1 5% of 40% of the ordered price i.e. 6% of the
|total price
.22 | After roof casting 30% of 40% ol the ordered price i 12% of the
total price
'2,2.3 | Afier compleie in Full 55% of 4% of the ordered price i.e.22% of the
shape [total price
(A) Construction of Boundary Wall:
51 No, Il'lv.e:u-rlluljun of Stages Payment Terms
1 iE}:cn‘ruliﬂ-n & bod Concrete | 20% of the ordered price pile foundation with |
& Foundation grade beam
2 |Brick Work 30% of the ordered price
3 | Flastering 2% of the ordered price

4 ;.é.ﬁer complete in full shape | 30% of the ordered price

6.0 SOLVING OF ROW - TREE LANT COMPENSATION: Refer CI NO. 33.0 of
SCC. The contractor shall have to solve the eatire Right of Way problem at his own cost if eny.

7.0 ENGAGEMENT OF SECURITY: The contractor shall have 1o engage his own securily al
his own cost till final handing over of the entire work to OPTCL.

8.0 INCENTIVE: Refer Clauge No.300 of SCC: 0.25% of the contract price as &n incentive,
per completed full month (no proporticnate or the pant thereof) shall be given, for the projects
completed befare the scheduled date of completion but limiting to overall 2.3%.

9.0 COMPLETION PERIOD:- Completion period of the project is 24 (Twenty Four) months
frim the date of issue of the LOA, Submit the detailed work schedule sccordingly.(Refer Yol-

1A SCC /O No, 10).

9.1  The Bidder shall include in his proposal his programme for furmshing and erecting the
eguipment covered under the package. The programme shall be in the form of a bar chan /
miaster network jdentifying key phases in various areas of total work like procorement of raw
material | bought ot teme/components, manufacturing, type testing . supply of malenals and
fiehd activities such as foundation, erection, stringing elc. and testing & commissioning of the
transmission line and transformers so as o achicve testing & commissioning of all
equipment/materials under this Package within 24 (Twenty Four) menths from the date of
Letter of Award{LOA).

9.2 The schedule shall be reckoned from the date of issue of Letter of Award(LOA}, Within
15 {fiflecn) days of issuance of Letter of Award™NOA, Contractor shall submit Bar Chart! PERT
Network {in MS Project) conforming to the delivery/erection dates mentioned in Letler of
Award(LOA) for review and approval. Afier approval of Bar Chart/PERT Network, one
reproducible with sufficient number of prints as desired by Odisha Power [ransmission
Corporation Lid., shall be submitted.
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THE BAR CHART/ PERT NETWORK WILL BE THE PART OF THE CONTRACT
AGREEMENT.
PROGRESS REPORTS (Cl No, 17 of SCC,Vol-IA):

Duriag execution of the Contract, the Contractor shall furnish monthly progress reports Lo
OPTCL in a format (in MS project) indicating the progress achicved during the month, and total
progress up to the month against scheduled dites in sespeet of activities covered in progrmmes
{ schedules referred to above.

93  The provision of Liguidated Damage leviable in case of delay in completion pursuant to
Clause 12.0 of SCC-Vol-1A shall become effective after the period mentioned above for
suceessfinl completion of testing and commissioning.

10.0 NODAL cum PAYING OFFICER:- For the purpose of this LOA, DGM, EHT
{Constraction) Division, BALASORE ,OPTCL shall be the WNODAL cum PAYING OFFICER

for this AGARPADA package under whom fhe Sub-siations & its associated system are being
execuled,

11.0 CONSIGNEE: - 5.D.0,, EHT[C| Sub-Division, BHADRAK shall be the consignee for
the shove work.

12,0 CONTRACT PERFORMANCE GUARANTEE: - Hefer Cl Nod0 of INB. As &
Contract Performance Security, you shall be required o furnish a Performance Guarantee [rom
any Bank as per Annexure — XV to Volume-IA, in the form attached as Annexure 11 to
Volume-IA in favour of the Odisha Power Transmission Corporation Lad. The guarantee amount
shall be equal 1o ten percent (10%0) of the Contract price (Erection portion enly) and it shall
gusrantee the faithful performance of the Contract in accordance with the lerms  and
conditions specified in these documents and specifications. This performance guarantce shall be
valid up to 90 days after the end of Guarantee Period. The contractor shall furnish the
Contraci Performance BG in the preseribed form within 30 days of Letter of Award.

(Clause No, 11 of SCC, Vol-1A).

13,0 BIGNING OF CONTRACT: Refer Cl No.3%.00of INB: You will prepare the Contract
Agreement as per the proforma enclosed at Anncxure-IX 1o Volume-1A - and the same will be
signed within 30 (thirty) days of isspe pf LOA,

Imp: Following documents to be furnished as per the time period indicated elsewhere in
the LOA.

{a) Performance BG should be furnished: First.

(b} Signing of contract agreement: Second

14.0 MORBILIZATION ADVANCE:- Refer CL. No. 8 of SCC.

14.1 Ten pereent (10%) of the Ex-works price component shall be paid as an initial
advance on presentation of the following:

(a)Acceptance of the Letter of Award by the Contractor.

(b antractor’s detailed proforma invelce for claiming mobilisation advance.

ic)An unconditional & irrevocable advance payment Bank Guaraniee in favour of Odisha Power
Transmission Corporation Lid,, for the equivalent amount of advance in accordance with the
provisions of Clause 34.7.1 (i) (b). Section ~GCC, Volume- | and as per Performa atiached with
Section-Annex. Of Volume-l (Conditions of Contract). The said Bank Guarantee shall be
initially valid up to the end of ninety (90} davs afier the scheduled date for successful
completion of commissioning and shall be extended from time to lime until ninety (90] days
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bevond the actual date of successful completion of commissioning, as may be required under the
contract,

On progressive payment o the Contracior, the advance taken shall be recovered
proporiionately from the hill and after such adjustment the contractor shall furnish the
reduced amount BG against the outstanding advance payment in four stages.

(d) An unconditienal & irmevocable Bank Guarantee in favour of Odisha Power Transmission
Corporation Lid., for ten percent {10%0) of the total Contract price towards Contract Performance
Guarantee (CPG) in accordance with the provisions of Clause 41.0, Section INB and Clause
1.0 below and as proforma attached with Section-Annex. of Volume-l {Conditions of
Contract). The said bank guearantee shall be initially valid up to ninety (90) days after expiry of
the Warranty Period shall be extended from time to time 6] ninety (%davs beyond successiul
completion of warranty period, as may be required under the Contract.

(e} Detailed PERT Network/Bar Chart and its approval by the Owner (Project completion
schedule iz enclosed).

14.2 All advance pavinent shall be, interest bearing and recovery of advance along with the
interest component on the advance amount shall be as under:

{a) All advance payment made shall be recovered progressively from each rumning bill of the
contractor @ 10%0 of each bill value.

{b) The amount of interest 1o be recovered from a particular bill shall be calculsted & 10% per
annum on the value of advance correspending to the % age of total progressive payment being
released. The period for which, the interest is to be calculated shall be reckoned from the date of
release of the advance payment to the actual date of release of the said progressive payment of
the expiry of stipulated time frame for release of such progressive payments. If the amount
payable under any interim bill is not sufficient to cover all deductions to be made for interest on
the advance payment and cther sums deductible there from, the balanee outstanding shall be
recavercd from the next payments immediately falling due.

150  LICENSE: Kefer Clause No. 32 of SCC:
(a)] PROJMECT LICENSE: Contractor has to obtain project license in respect of the projects
from the competent authority at his own cost, prior to commencement of works,

You have to furnish the Project License for execution of the above mentioned work from
the Chief Electrical Inspector, Govt. of Odisha before commencing waork on the project/firnish
documents proving that vou have applied for the project license with C.E.I, Odisha.

(b} ELECTRICAL LICENSE: All clectrical jobs shall be carried out only through contractors
possessing valid licenses from Odisha State, except in the case of packages | turnkey  johs
where electrical jobs mav be sub-contracted by the Main Contractor. In all such cases, the Muin
contracior shall get the work executed only through agencies having such valid licenses,

16.0 INDEMNITY BOND: Ref Cl No. 13 of SCC:

For the materials/equipment to be provided by the Contractor and! or for the owner supplicd
items, it will be the responsibility of the Contractor to take defivery, unload and store the
materials at site and execute an indemnity bond as per proforma at Annexure —YI1I, Conditions
of Contract. Vol.-I in favour of Odisha Power Transmission Corporation Lid. against loss,
damage and risks involved for the full value of the materials, This INDEMNITY BOND shall be
furnished by the Contractor before commencement of the supplies and shall be valid till the
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scheduled date of completion of the project, testing, commissioning and handing over of Thﬁ" '
Project w owner. j &5
-
I7.0 POWER, WATER & COMMUNICATION: Refer Cl No. 15 of SCC

The Contractor shall make his own arrangements for power, water, telephone and other

facifities necessary for the construction / erection of equipment and line at his vwn cost

18.0 i Ref Cl Non 16
of SCC.

The Centractor shall make his own arrangements for land for construction of his field  office,
waorkshop, stores, locations, assembling yard, efe. as required for  exccution of the Contract at
his own cost.

190 You have to sccept the techno commercial specification of OPTCL unconditionally
without any deviation and shall furnish an underteking that you  will execute the work as per
the schedule of quantities (including missed cut/unquoted  ftems &  withom any additional
financial burden to OPTCL & supply the cquipment/materials as per OPTCL approved
makesdvendors),

20.0 LIQUIDATED DAMAGE(LD) FOR DELAY IN COMPLETION: REF CL. NO.12.0

OF SCC:

In lieu of LD as specified in Clause No.l4 of GCC, Vol-1A the following shall applv. If the
contractor fails to perform the work within the specified peried piven in the contract or any
extension granted thercof, with respect to successful completion of testing and commissioning of
sub-station & associnled system, the contractor shall pay to Odisha Power Transmission
Corporation Ltd as LD, a sum of half percent (0.5%) of the contract price for each calendar week
of delay or part thereof. Howewver, the amount of LD for the contract shall be limited o a
maximum of five percent (5%} of the total contract price except for spares. The maxinum Jimit
of LI} for spares shall be ten percent {10% of corresponding value).

110 GUARANTEE: This Clause shall be governed as per below,

21.1 The Contractor shall warrant that the equipment will be new, unused and in accordance
with the Contract documents and free from defects in material and workmanship for a period of
twelve (12) calendar months commencing immediately upon the satisfactory commissioning.
The Contractor’s liability shall be limited to the replacement of any defective parts in the
equipment of his own manufacture or those of his Sub-Contractors under normal use and arising
solely from faulty design, materials and/or workmanship provided always that such defective
parts are repairable at the site and are not in meantime essential in the commercial use of the
cquipment. Such replaced/defective parts shall be returned to the Contractor unless otherwise
arranged, No repairs or replacement shall normally be carried out by the Engineer when the
equipment is under the supervision of the Contractor’s supervisery Engineer.

41.2 In the cvent of any emergency where in the judgment of the Engineer, delay would cause
serlous loss or damages, repairs or adjustiment may be made by the Engineer or a third party
chesen by the Engineer without advance notice to the Contractor and the cost of such work shall
oe paid by the Contractor, In the event such action is taken by the Engineer, the Contractor will
be notified promptly and he shall assist wherever possible in making necessary corrections. This
shall not relieve the Contractor of his liabilities under the terms and conditions of the Conteaet,
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21.3 If it becomes necessary for the Contractor to replace or renew any defective portions of the
works the provision of this clause shall apply 10 portion of the works se replaced or rencwed
until the expiry of twelve (12) months from the date of such replacement or renewal. I any
defects are not remedied within a reasomable time, the Engineer may proceed to do the work at
the Contractor’s risk and cost but withowt prejodice to any other rights which the Employer may
have apainst the Contractor in respect of such defecis,

21.4 The repaired or new parts will be furnizhed and erecied free of cost by the Contmacior. IF
any repair is carried out on his behalf at the site, the Contractor shall bear the cost of such
Te s,

21.5 The cost of any special or general overhoul rendered necessary during the  maintenance
period due to defects in the equipment or defective work camied  owt by the Contractor, the
same shall be borne by the Contrector,

21.6 The acceptance of the equipment by the Engincer shall in no way relieve the Contractor of
his obligations under this clause.

21.7 In the case ol those defective parts, which are nol repairable af site but are  essential  for
tht commercial operation of the equipment, the Contractor and the Engineer shall mutuwally
agree 1o a programme of replecement or renewal, which will minimize interruption 1w the
maximum extent in the operation of the equipment.

21.8 At the end of the guarantee period, the Contractor's lisbility ceases except for latent
defects. For latent defects, the Contractor's liability as mentioned in Clause Nos, 22,1 througzh

21.% ahove, shall remain il the end of 10 years from the date of completion of pusrantes pericod.
In respect of goods supplied by Sub- Contractors to the Contractor where a longer gunmntee
[more than twelve (12) months] iz provided by such Sub-Contractor, the Employer shall be
entitked 1o the benelits of such longer puaraniee,

2110 The provisions contained in this clause will not be applicable.

{a) If the Employer has not used the equipment according to gencrally approved  industrial
practice and in accordance with the conditions of operations specified and in accordance with
operating manuals, if any.

(b} In cases of normal wear and tear of the paris to be specifically mentioned by the Contractor
ity the offcr.

22.10 The contractor shall not stand gusranteed for the materials supplied by OPTCL but shall
puarantor for the execution of the materials,

22.0 INSURANCE:- The contractor shall arrange insurance coverape for the OPTCL materials
at his custody for substation under execution as per the conditions laid down in the relevan

clause of the technical specification, till final handing over of the project to OPTCL., Refer the
Clause Mo, 38.0 Section-GCC. Vol-[A & Clause No. 14 of SCC of Vol-1A.

130 PAYMENT DUE FROM THE CONTRACTOR:- All costs or damages (or which the
contractor 55 liable 1o the purchaser will be deducted by the purchaser from
any money due to the contractor under the condracl.
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24.0 TRISIMCTION OF THE

Court of Ordisha extends,
250 CONTRACTORS RESPONSIBILITY:- WMolwithstanding anything mentioned in the

specification or subseqguent approval or acceptance of the substation by OFTCL, the ultimake
responsibility for satisfactory performance of the substat ion shell rest with the contractor,

26.0 NON-ASSIGNMENTS:- The coniractor shall not assign or transfer the work orders
issucd as per this contract or any part thereol without the prior approval of OPTCL.

2 s NOT TO FECT RIGHTS OF OPTCL:- The issuance of any
certificate by OFTCL or any extension of time granted by OPTCL shall not prejudice the righls
of OPTCL in terms of the contract nor shall this relieve the contractor of his obligations for due
performance of the contract.

28.0 SETTLEMENT OF DISPUTES:-(REF CL NO. 48 OF GOC
28.1 Except as otherwise specifically provided in the contract, afl disputes concerning question
af fact arising under the contract shall be decided by OPTCUL provided a written appeal by the
contractor is made to OFTCL. The deciston of OPTCL shall be final to the partices hereto,

28.2  Any disputes or difference inchuding those considercd as such by anly onc of the parties
arising out of or in connection with this contract shall be 1o the extent possible be scitled
amicably between the partics. If amicable settiement cannot be reached then all disputed issues
shall be settled by Arbitration as provided in this contract,

100 ARBITRATION: (REF CL NO. 49 OF GUCC-VOL-IA-CONDITION OF
CONTRACT)

10 LAWS COVERNING CONTRACT:- The Contract shall be constructed according to
and subject to the Luws of India and jurisdiction of the Courts of Ohlisha

L0 LANGUAGE AND MEASURES:- All documenis pertaining o ithe contract incloding
specifications, schedules, notices, correspondence, pperating o maintenance instrsction,

drawings or any other wrilings shall be written in English language. The maedric system ol

measurement shall be used exclusively in this contract.

320 CORRESPONDENCE:-

32.1 Any nolice to the contractor under the lerms of the contract shall be served by regisiered
mail or by hand to the autherized local representative of the contmetor and copy by post 10 the
contracior’s principal place of business.

122 Any notice to OPTCL shall be served 1w the Sr. General Manager [C.P.C.] Odisha
Pawer Transmission Corporation Lid., Bhubaneswar-7531022 (Odisha) in the same mannet,

3130 SECRECY:- The contractor shall treat the details of the specification and other documents
as private, conflidential and they shall not be reproduced without writien authorization from
OFTCL.

340 INSPECTION BY STATUTORY AUTHORITY:- You have to arange the Anal
inspection by the statutory authority including deposit of all fees after completion of the waork,
biefore handing over the project to OFTCL.
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this contract shall be filed by either party in a Court of Law to which the jurisdiction of the High -

Vo
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35.0 FORCE MAJELRE:- This Clause shall be poverned as per Clause No, 42 of GTeC
of this Bidding Document No. : Sr.G.M- CPC-TENDER- PACKAGE- 25-03 / 2013-14,.

36.0 RECONCILIATION OF ACCOUNTS: - This shall be governed as per Clause No. 50 of
GUTCC of this Bidding Document No, Sr.G.M- CPC-TENDER- PACKAGE- 2503 / 2013-14
(AGARPADA). .

37.0 Al wther terms and conditions of tender specification bid  document no: Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 / 2013-14 (AGARPADA) in addition to the above clauses shall
also hold gowd for the above package for Supply of equipment/materials and completion of
lacilily for Sub-stationa'bay extension and associsted transmission line at AGARPADA.

38.0: OTHER CONDITIONS:

38.1: You have nof taken any deviation o Technical and Commercial Portion of OPFTCL's
Bidding Documenis itnd their corrigendum/amendments/errata. Any
deviation/variation/exception found anywhere in the hid submitted by you , (o the torms &
conditions of OPTCL's Bidding Documents, stands withdrawn withoul any financial
implication to OPTCL.

38.2: The price quoted for Freight & Insurance in Schedule-ZA {for Substation
equipment/materials) is Inclusive of Service Tax while in Schedule-2C (Substation) it is
Excluoding Service fax.

383 Some of the materials/equipment pertaining to this work are bought out & some are
direct. The Mode of transaction of items shall be Bonght-Out & Direet  respectively and tvpe
tested as per technical specification, latest type test repori shall be submitted dunng detail
Engineering. The price quoted is inclusive  of all taxes and duties except entry tax as per
bidding document.

J8.4: You have to furmish the organization chan of Design/Engg.Feld Organization
(A Organization and JV Organization for this project shall be submitted to OPTCL in case of
award,

J8.5: You have submiticd GTP for some of the equipment. OTPs for all the items shall be
finalized by OPTCL ai the lime of detziled Engineering based on theequipment to be procuned
from manufaciures as specitied in the technical specification,

39.0 gy %
(1) We have also notified to you vide our LETTER OF AWARD Nu_ﬁ Dated I~ 6852 '-”1
for award of another LETTER OF AWARD o you for Supply of equipment’ materials and
completion of facility for Design, Engineering, Supply, Erection, Testing & Commissioning of
Construction of 2X20 MVA-132/33 KV Sub-station at AGARPADA & associated |32 KV

LILLY line from 132kv Bhadrak-Anandpur line to 132/33kV Grid substation, Agarpada (Line
length- 12.7kms approximately) and associated system on Turnkey basis, in the stete of Odisha

as per SpecificationBid document no: SrG.M- CPC-TENDER- PACKAGE- 25-03 / 2013-

14). (here in after referred 1o as *“FIRST CONTRACT).

(i} You shall also be fullv responsible for the works to be executed under the *SECOND
CONTRACT and it s expressly understood and agreed by vou that any breach under the
SSECOND CONTRACT? shall avtomatically be deemed as a breach of this ‘FIRST
CONTRACT' and vice-versa and any such breach or occurrence or default giving us a right 10
terminate the ‘SECOND CONTRACT® and/or recover damages there under, shall give us an
aheoduie right 10 terminate this Contrect andfor recover damages under this ‘FIRST
CONTRACT' as well and vice-versa

CPCAOPTCL LOAIERECTION|_ Prg No: 25-03 2013 (AGARPADA) JEPL, BESR Page Mo. 12/14
T
AL
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(iti} However, such breach or default or cccumence in the *SECOND CONTRACT" shall not B
automatically relieve you of any of your responsibility /cbligations under this *FIRST 4
CONTRACT”. It is also expressly understood and agreed by vou that the equipment ‘fmaterials |
to be supplied by you under this “FIRST CONTRACT® when installed and commissioned w

under the *SECOND CONTRACT shall pive satisfactory performance in accordance with the
provisions of the Contract.

This LEITER OF AWARD for Erection of electrical equipment and materials,
including all civil foundation works, testing & commissioning for Design, Engineering,
Supply, Erection, Testing & Commissioning of Construction of 2X20 MVA-13233 KV Sub-
station 8t AGARPADA & assccigted 132 KV LILO line from 132kv Bhadrak-Anandpur line 1o
132/33kV Girid substation, Agarpada {Line length- 12.7kms approximately) on Tumkey basis in
the State of Odisha as per  e-tender Notice No. 25 / 2013-14 & Tender specification No.
Sr.GM- CPC-TENDER- PACKAGE- 25-03 / 2013-14 13 being issued 10 you in duplicae, We
request you to return the duplicate copy duly signed and stamped on each page, by the
authorized signatory of your company as a token of your acknowledgment and confirmation,

You shall prepare and finalize the Contract Documenis for signing of the formal
Contract Agreement and shall enter into the Contract Agreement with us, as per the proforma
enclosed with the bidding Documents, on non-judicial stamp paper of appropriate value within
30 days from the date of this Letter of Award,

The detail price schedule for supply of materiulsequipment for Sub-Stations and associated
svEtem is enelosesd.

Please complete all the formalities and give your unconditional acceptance o the LOA within
|5 {fifteen) days from he issue of this LOA for taking further necessary action at this end.

Please take the necessary action to commence the work and confirm action.

Fclosed :

(a) PRICE SCHEDULE:

(b)) INDICATIVE PROJECT COMPLETION SCHEDTULE.

() CONTRACT PERFORMANCE BG & CONTRACT AGREEMENT FORMAT

Yours faithfully

X

P \
AGERC.IC

SENIOR GENERAL

Co- 2
MEMO NO. .9.}4:}3 arep: 16 /64 /LY
Copy o EA 10 C.M.D. OPTCLS Sr. PS5, to Director (Finance) for k}igt\!_‘inmr nation of C.MID.
&

CPFTCL & Director (Finance), OPTCL. ; \
I% IR |C.P.CJ

~ aatl,
MEMO NO, &7 oy (p paen: o D707

Copy along with enclosure 1o the C.G.M. (Construction)’ C.G.M (O&MY C.G.M (Finance)
CUG M, TP & Construction OPFTCL, Bhubaneswar for information and necessary action.

SN e,

L
CPCIOPTCL LOAERECTION| Phy Moe: 25030 2093 (ACARPADA) JEPL, BBSH Page Ho. 1114

SENIOR GENEI

s

SENIOR GENERAL
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MEMO NO. 4 iy pATED A 56 1y

Copy aleng with enclosure to the (1) G.M, EHT (Construction) Circle, OFTCL, Jajpur road
(2} D.G.MEHT(Const.) Division, OPTCL, BALASORE (DXGM may lorward the copies o the
LOA to the respective Sub-Division for their information & necessary action).

T‘l [C.P.C,

: /,KJ
o SENTOR {'I-‘M'l-‘:i A
bl I 3 . e ] Y r L ¥ ™
Mo M, 4 J fE’ Dated: [6 ,lr'l':' Eh'r':"-l'
Copy along with enclosure 10 the AGM (Financey (CPCY DAEM (F) Tr&C OPTCL,
Bhubaneswar for information and pecessary aciion.

SENIOR GENER ﬁ‘fiﬂ&..‘ R(CP.C

A copy with enclosure to Guard File.

CPCOPTEL LOAERECTION|  Pkg Mo 2503 2013 (ARARPADA) JEPL, BBSR Page No. 14714

7|00

GONDIA
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% UDJSHA F"DWER TRANSMISSION CORPORATION LIMITED
‘" (A Governmant ol Odisha Uncertaking)
Regd. Office: Janpath: Bhubaneswar
CORPORATE IDENTITY NUMBER {CING UAd1020RIOAGEQOTESEY
felephone DETA-2541801 Fax Q6442542064
C'mrnm:; bz F'iﬂﬂbﬂ'ﬂ-‘n":-‘ﬂfﬂf u;:-:ﬁ-n'r:r Tw.'.!.rnfﬁumrf erclislig

e e e L S e

::;:1“" M-CPC-e- Tends cr-Apapad (k=2 50397 56000 14 JIS' E'L{ L RHTIE g? " .F.Q ] :E f.l'?,l'

I-'H.

The Chiel General Manager [C PE),
OFTCL, Bhoinagar, Bhubaneswar-22

T
/s Jagabandhu Enterprisers (2) Lid,
Flol No 35/8, sector A,
Mancheswar Industrial Eslste. Rasulgarh,
Bhubanzswar-751010
E-mail’ sunilmudulifagat srdhugntamisers com ! jepl_bbsr@rediffmall cam

Sub: Final BeQ Amendment 1o Letter of Award (of First Contraet & Second Cunraet) [n
the work “Tesign, Enpineering. Supply, Ereetion, Testing & Commissioning of Construction
of 2X20 MVA-132/33 KV Sub-station st AGARPADA & associated 132 KV LILO line from
|32kv Bhadrak-Anandpur line 1o 132/33kV Gnid substation, Agarpada (Line length- 12, 7kms
approximately) on Tumkey bagis in the State of Odisha as per e-fender Notice No, 25 £ 2013-
14 & fender specification No. SrGM- CPC-TENDER- PACKAGE- 25-03 7 201 3- 14,

Ref, (1) This office NOA No StG.M-CPC-e-Tondor-Agarpada (Pkp-25-03)/ 56/ 2013/ 4TET dated
16.08.2014 (Supply Contract) & 4792 dated 16.00.2014 (Erection Contract)
[2) Letter Mo.-Const-Zone | / Agarpada’ Time Extrd 2078/ 1985 {2) D, 28 102021 of 5r,

GM, (Canst), Zone-l, OFTCL, Bhubansswar,

Dear Sirs,
With relerence o Lhe above, ODISHA POWER TRANSMISSION CORFPORATION

LIMITED is hereby pleased o amend lha final BoQ to Letter of Award (of First Contract

& Second Contracl) for the work “Design,
Commissioning of Construction of 2X20 MVA-112/37 KV Sub-station a1 AGARPADA &

associated 132 KV LILC line from 132k Bhadrak-Anandpur line wo 1327303k Crid substadion,

Enginecering, Supply, Ereclion, Testing &

Aparpada (Line length- 12.7kms approximately) on Turnkey basis in e State of Odisha as per e
tentder Notice No, 25 /7 2013-14 & Tender spreclfToation Mo S G- CPC-TENDER- PAUKAGL-
25-03 / 204 3-14. 1o the extent _%ls rc-uwihu dotailed stalements of BoQ enclosed).

v £ Scanned with OKEN Scanne
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| =i | B Hﬁ !
b TR T H L ; - o = e =
i bl |l_'u|:|l.;.' I'I_II':I'iH." Tl h“m”'” 4
IMrice Including 'il1?|u;lll1[.;,gg'::rlﬂm |
| Taxes as per U 07 NR |
; [ o (N Amendiment 1 IS
| I SLPP N ORI N 0 [[4F i o
WORKS  CONTRACT  FOR SLit | 12.92.785,002.44 10,17,05,557.82
STAFION AND LINE, IR
T | ERECHION COMPONENT INCLUDING S TR
CIVIL. WORKS OF THE  WORKS
L ; : 60,574.61
CORTRACT FOR SUN STATION AND 9,93,58,345.55 e
UINL N
T TOTALCONTRACT PRICE IN INK 12.86,36,387.97 ., JAPSE LAY

DR, RIO to Rs. 18,05,66,13.00 {Rupees Eightean Crore Five Lakhs Sixty Six Thousand One
Hundred Thirty Tweo) only

[{;15:,:5TL|.i|1E mre-0R T and mast-Les T portion and laxalion aspects thereof, the copy of detailed
sutemnent submitled by Qo 81 GM (Canst), £oee-T, OPTCL, Bhubaneswar are attached
herewttls o be refened

COMPLETION PERIOD: Completion periad of the project is hereby extended up 10 31.5.?’..2'!}21
lo ragularise the pending bills and procurement of malenals far return to EHT (C ) Division,
Jaypore & withoul impesition of LD & without any financial burden 1o OFTGL.

A1l other 1epme & canditions of the LOA and i1g amendinents remain unchanged.

Findly retum the duplicate copy ol the amendment order with your signature as a token of youor
acceptance af the same within 7 duys of receipt of this letter atherwise it is teated o be vour
acceplance.

I- Detailed statements of revised BoQ, .
e Yours faithfully,

Pl

CHIEF GENERAL MANAGER [C.1.C.

0 T- : - . )

(13 A to M. OPTCLS Sr. PS. 10 Director (Finance)/ T.A. 10 [.:.IIFE'ET.{PI' [E.]pr;rauun]_.-’ T.A.
1o Director (Project) for kind information of M.D, OPTCLY Director (Finance)! Director
{Operation)! Director (Project) OPTCL,

i ] i

(2) C.GM. (Constructiony’ C.G.M (O&M)/ C.G.M (Finunce), OPTCL, Bhubaneswar: I,
(M. construction, Zone-1, OFTCL, Bhubaneswar o .

(4 G.ML BN (0Y Cirele, OPTCL, Jaipur / D.G.M, EMT (Const.) Division, OPTCL.,

- Balasore
l-ﬂ'k':ﬁ}-. General Manager (13, (CPC), OPTCL, Bhubaneswar/ [1.G.M (Finance), OO of St.
/(\(C"P Gy, Construction, Zone-1, OPTCL, Bhubaneswar

{1_. I GQHD'.P- e s oy A — e
il G Scanned with OKEN Scannes
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Granl of QuarrgBermil , . :
ISee rule 35(1)] ANNEX &l A /4

-]

Oy Permit No. 02/2020-21
Date. 30,10,2021
Whereas, Shel Jagabandha MuduligM 1), Mis Jagabandho Enterprisers Pyt
¥ Ll
. Lt Plot No<35/M0, Sector-A, Mangheswar Tndusteial Estatg, Bhubaneswar-73 1000 applied e

grant ol quarry parrmil bor es beacbner ol rossswal ol 11,111 cubic_ metre i Hpad petal frmmor
mineral} rom Mihalprasad Road Metal Quarry-¥ of Wihalprosad Villags: pencler el 66 o phie
Odisha Minor Mineral Concession Rules, 2006 aml has paid an application fee of
R 200.00{Rupees Twe Hundred)only, permission s hereby granted 1o gquarry. colleet and
remove 1L111 cubic metre of Road Metal (mineral) from the afaresald area or areas andicated
an the Plan annexed Terete ve the following condition and an payment nf advance royalty aned
other admissible Govt. ducs amounting o e d8 48.967.0 0_(Rupees Forly-eight 12 lakh_Foriy-
cight thousand Nine hundred Sixty-sevenjunly caleulated at the rate of Re370.00 per cubic

motre {as specified in Schedule [ lo the Cdisha Minor Mineral Concession Rules, 2016,
{1) The permit shall be valid for 3(Three) months from DL3010.2021 to

Dt 26.01.2022,
(2} The permit holders shall abide by the conditins pr
Odizha Minor Minerals Concessuam Rulos, 2015,

pded (0 rale 37 of the

Conditions of quarry permiti—
11} The helder of 2 quarry permit shall obey thi fallwing conditions, namely:—

{al The depth of the quarry below the suriaces shall nob exeeed six meters!

(b The quarry permil shall be nan-trans fernble:

[} sinor minernl, other than that foe which quarry penmit has been granted, ahall
not be excavated or remoyed without prior approv
an minor mineral s found during gquarrying operation:.
purl the matter to the Competent Authority and

shall be determined without payment of

al of the Compretent Authunty,

(o] [f any mineral other th
the halder of the quarry permit shall re
ihe Director forthwith and the quarry permil
any compensation 1o the halder of the quarry permil;

(] The holder of the guarry permil shall maintain complete and correct acceunts i
the minar mincrake

[ The halder of the gquarry permit shill immediaiely report all accudents 8 ({318
Competent

(g}  The holder of the quarry p
and other properbivs [ying 1 the peemil ars aboer expiry of thar validity of the gquarry

il
ik}  The holder of e g
wilhout oblaining [he perressien frivmy Bl Cwienyprelaid Autlwrity o (b Fones

epartnensd, (disha,
i) Thw pernit haolder ol e guarey permibt shall ey
wors o any public roads, public buildings,

weavaled and gquantity reanorved froan the area;

Authority ond the Collector af the districl;
el shall ave ne Fght wer the spacricd matenial

jarry permil aliall 1o spseriake divy PR ralien ie et area

ull esirm o Hlne UATEVINg

aperaticn within a distange of Ly mel

lemples, reservoirs, dams, burial grounds, rilway trach monumeints, heritape sites, et

and shall not couse any damage to any public ol private properies,

fﬁ.ﬁ“’l (O ﬁﬁ
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«(2) The hﬂ]dET-nf the quarries shall allow the Whirecior, Controlling Authority and
Competent Acthority or any officer authorized by any of them to inspect the quarrying

operations and to check the accounts and verify the details of dispatches from the registers |
% maintained by him, o ]
(3] LEany minor mineral is removed ineseess of the quantily permitled, such material shall

be confiscated and the holder of the gquarey shall be bable for pumshment undur the provisions
of the Indian Penal Code 1860, Act and these rules

(41 As soon as removal of the mineral granted under the permit is compleled, the holder of
the quarry permit shall surrender the permit to the Competen! Authority and furnish the
pnrtinllar'ﬂ of permit contained n Form-5 indicating the quantities of minor minerals remaovesd
and other information as may be reguired by the Competent Authority

v""’"

W
Signature of 1 ﬂ'ﬁ’mﬂﬁl}'f
A lﬁﬂﬂ?}hﬁ' r.

Memo Mo, SACS Dy 2,0, 202

Copy to Shn jagabandhu MudulifhMD, Mis Jagabandhu Enterprisers P, Lid., Tlot
e = r [t : |
o358, Sector-A. Mancheswar Indusinal Lstate Bhubaneswar-73 1010 o informalion anc
necessary action He s directed 1o extract on 11111 Cubie Meter of Koad Aetal for pubhic

' ] i : it fepaort 1m Forsd
purpase through this permit in accordance wath provisions of law s submit report an F

o 5 for venbcation 4 |
x'.-ﬂ

1

. Iﬁn‘[
Memo No. e Date, LM L GO

Copy W The Discclar of sfipes, Odisha, Bhubaneswars The Collector, Dhenkanal
d1=.l:ri.cl.'”]'|'=.1*.]:||=.'|s1nnﬂﬁ Eorest Officer, 1henkanal for favour of kind information and neoessary
acliom

1Y ,Lui"n"'ﬂﬂ
o
T DA H&-’!&F
GONDIA

Memo No. 3905 /Date, 200 202]

Clevpye stabmitied 10 the Srbe-Cesllector, Phenkanal or Bavour of kind information and
MLessary A

‘g-n‘.,.."'l

Memo No. 390¢  /Date._3C. 0. 7o @l GONDIA
Copy tothe Revenue Inspuedtar, Nibuslprivsiagd for infurmation aned wcessary achwon. He is

direcled 1o visit the spot in regular intervals and ensure thal o excess quantity of Road Metal
should not be extracted by the permil holder. Any vxeess of mon nunen |

b Ith'gnud immediately for further follive up action,

Ae”

should be reported

(% Scanned with OKEN Scannei



FORM - R
Grant of Q?l?rrf Permit
|See rule 35(1)]

Quarry Permit No. 02/2020-21 ANNEXURE
Date.04.02.2022 o-A /E
Whoreas, Shri Jagabandin Mudulithi 1), s Jagabandhy Lnferprisery Tyl
Lid,, Plotl Mo, 350, Seclor-A, Mancheswar Tnduskrial Eslale, hubaneswar:781010 applicd
O rannt of squary Perist e cstractons aud removal of 10,600 culic metee of Ragad Melal
irinen minerall trom Nihalprasad Road Metal Quarry-V & Vol Nihalprasad Village ungler
Rube 2 ot the Odisha Miner Meral Coneossion Rubes, 2016 and bas paid an application fee
of Re 2000 B poees Twe Plamdresonly, permission s herely gra mbeed b guarey, cnlleet and
remeve 10,000 cubic melre of Road Metal {mineral] from e afresaid anea oroancas
wdivated on the plan annexed bereto on the folloawing romdition and on payment of advance
rovalty and other admissible Govl dues amounting 1o 1.43,6001500(Rupees Forty-three
lakh Sixty-cight thousand Fifteen) only ealculated af the fate of 537000 per cubnie mobne
{as specified in Schedule 1o the Qdisha Minor Mineral Concession Rules, 20746,

(1) The permit shall be vald for 3(Three) months from DL05.02. 2022 1o

D016, 05.2022,
{2y The permil holders shall atnd by e cunditions provided inorale 37 o the

Odisha Minoe Minerals Concession Bules, 20164

Comd.hons of quarry permitz=
(1} Thie holder of o quarny permil shall obey the lollowing conditions, namely:—

ta)  The depth of the quarry below the surfices ahatl mot excoed six maters:
ikl The quarry permit shall be non=transiera blit;
aiber than that for which guarry permit has been granted,

() hinor wmineral,
approval ol the Competent

shall not be exeavaled or romoved withoul prior
Aulhoriy;
(d} If ary muneral ather th

the Rolder of the quarey permit shadl report the
forthwith and the guarry permit shall be determioed without

A amimeer muweral i Foenad driring GUATEVINE l.rpu-r.lli.um.

matter to the Compekent Authority

and the Diredlor

payment of any compensation Lo thse Dl uder wf e spuarry perent

fiv] i heslder of the quarry pernt shall matntan compite and correct accoLns
paypgivaled arnd gueamibiy el [ oy Ul

il (1w psar r'|||r||;'|lll
1) Thyir Tokdder-of the guarey el shald pmediately neport ald accidents e L

{ |.||!|'||;|1'||.'i|| Acallerity el e ollieciar i abisdriet;

T2y T hadder of the guarry peranl shadl ave fo Pkt over gl gquarmied material

and afher projseetes lying in i peermil acca atier expiry of P wabidity of the quacry
paernvil;
i) Thee hoaleler of the quarey pennil shall oot wderlake any vperation i forest

aren wilhoul ebtatning e permiasion Froo e Ciompetent Adithurity uf the Fonest

Department, Oudishig

fi} The pormil holder of the quarnry prermit shall not carry one L quAarTying
aperation withine a distance of Ty mewers from any public roads, public buldings,
lemples, rservoirs, darns, burial peounds: milway track monuments, hentnge sites,
ele. and shall not cause any dabage o any |rtlf;¥ﬂ-.nﬂ provall properlivs.

x* %hw!!wm% Scanned with OKEN Scannes
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b Contraliin

feiny L2 inspoct
e from 1B

er of (he tuarries chall allow the [Yirecta

vy wtficer authorized by any al |

I -:.II"'l.il'|1-'| rllI

(2 T bl
1“"in|:|i'|||:}|

Compeient Apathordy' 4F o
operalions and 1o check the secpinls ad vty ih
maintained by him arial
i wsch mater
pronted i eREess wi tho quartity F'"ﬂ“”t""'l’ ik he
nt under I

[f @y e prfnerad s e !
. [l juhme
or ol the guarry shall be fialle for punishi

3]
ehall be confiscated At the okl
provisions ¢ (he Dndian Penal Comhe 180

sval of the mineal |

0 Al amd these rules
pled, the fyral el e
and furmish ihie

nerals

pormil 18 coenpl

i+ A sgusT g% Ben
shall surrender e permil Lo (e Competent Authorty _
ps of minoer il

oS indicating  the
be required by the Compeient

sranted et iha
of the quarry poHmil

particulars of permil gomtained in 1 quantili
semoved and pther infarmation as may

™ :
Elﬁmtﬂgﬁ'{h et?_'nt Authority/
Authorized officer.

MMemn Na. 533 _."DE._Elf:LL?..._EﬂILﬁ.
s Pyl Lid,, T'ot

Copv to Shn Jagabandhu huculif ),
trial LEstabe, Bhubancswas

10000 Cubic Meter of Woad
and subimit e

s Jagabandhu Enterprise
751010 for imfarmation ancd

pdetal for ]:-".lbli C

“a.-3578, Sector-A, Mangheswar Indus
rt o FOEITS

necessary action. He is directed Lo exlract on

g permil in sccordance willy provisions of Law

purpase through thi
wo, 5 for verification

q_ﬂlhiﬁ]l nnl-?{]undia
MemoNo. 5734 /Date. Ol,03.3032-
neswarThe Collector, Nhenkanal

Copy to The Direclor of Mines, Odisha, Bhiba
distnctThe ivisional Forest OFcer, Dhenkanal for favour of %ind informghon and

neCosEArY action

qﬁnhnsid& ndia

Moo No. SFS___/Date. 08 o P 1™ 5
aivab for Favour of Kind inF—un‘M{iﬂn and

Copy gubmilied o the Sub-Callector, Dhenk

neceseary aclian.

b
q’,g;:-hn.-;i. dar, Gondia
Memn No. _G3& _ /Date. (4.0, 20A
iy and pecessary action, He

Copy lo the Revenue Inspedor,
s directed to visit the spot in regpul
sdetal should nol be extra

%mi ta the undersigne

Mihalprasad for informatio
ar intervals and onsure that no ¢
purmil holder, Any ¢xoess of minor mineral sl

xevss quantity of Road
eted by the uld be
d immediately for further follow up pction.

q.r./;l'a hasildar, Gondia
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JAGABANDHU ENTERPRISERS (P) LTD. .y * '-*-H?

(An I1SO 2001:2015 Certified Company)
WQRKS : Plot No. 3%8, Sector-A, Mancheswar indl, Estate, Bhubaneswar - 751 010 %
Phene ; Off 2582200, Hn:: 2354511, Tele Fax : OGT4 - 2582170
E-MAIL : jepl_bbsr@rediffmall.com, enquiry@jagabandhuenterprisers.com
VISt us : www Jagabandbuenterprisers com
Licence Mo, @ GOBI [Civil Spl, Class], 840G / EHET (Elect.)

GIN : U313000R2000FTCO0DG 73

......... h
.-qnnmmrmm Hiiqﬂlllﬂ[

To, Date-17-01-2022

The Tahasildar,
GONDA, DHEMKANAL,

sUB:-  Renewal of quarry Permit No-02/2020-21 for extraction of road metal from Nihalprasad Road metal
Quarry- v

Sir,

With the subject cited above we, M/s JAGABANDHU ENTERPRISERS PRIVATE LIMITED marfat Manzging
Director, Jagabandhu Muduli, PLOT Ne-35/B, Sector-"4", Mancheswar Industrial Estate, Rasulgargh, PS-
Mancheswar, Dist-Khurda has got a work order from Odisha power transmission corporation Smited (OFTCL),
Bhubaneswar,Odisha to supply 80,000 Cubic Meter of Spall for the project Design Engineering, Supply,Erection,
Testing & commissioning of construction of 2020 MYA -132/33 K Sub-station at AGARPADA & associabed 132 KW
LILO line from 132 KV Bhadrak-Anandapur line to 132/33 KV grid sub-station, Agarpada (Line lengthl? Tkms
appraximately) on turnkey basis In the state of adisha, Coples of agreement, extension work arder are pnelasad
herewith for kind perusal. Earlier we have been parmitted to extract road metal 40,000 cum in a full year by State
Level Environment Impact Assessment Authority, Bhubaneswar,Odisha vde letter no-1746/SEIGA and temparary
quarry permit of 11,111 Cubic Meter has been gramted In Form R vide your good office Order
Mo, 3003/Dt.30.10.2021 for periad of three months ie. from Dt-30.10.2021 To Dt-28-01-2022

In view of the above, we urge you to renew the guarry permit for extraction and tran sportation of road
meta| for aforementioned public waork.

Thanking you

Yours Faithfully
Wiz fie v ks
fy - ‘f:‘-"'-:;:;f:,/w&ff'

‘ - : [‘f*kﬁq rtl'1 I__“’JI.'! '1"7"‘1
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FORM -Q

Applicsion for Quarry Permil
[ See cule dadl
ITTLE I8 1 TR, 7.1 R

TJahesiledan, Goneia. .

Sir. Tipasl metdal
1. IAWe submil an npph:::w_-ig for guarry  permil for ... {mineral) a term of

5 SR mwomihs over’ 2 25 jecures of land in the arca specified in item 3(viii)
el —_—

3. A sum of Rs, 200/ [Iupcch ..... H H!H‘ﬂrﬂj only) inon-refunduble) payahle as fee
for grant of such permit under mle 14 o OMMC Rule, 201& has been paid in the
Government TICASUTY Mo e A0 e receipted challan is cnclosed.

[he required particulars are given below,

(ih Name and address of the applicant - JAaEABANDHU EnrerdoniIsens e

iy Natienality of the applicant: = Tevelioon, Meathesoan bansux

(il Profession of the applicentl - Rusint 88

vy Ouantity of mimer mineral required (o be extracted and removed (in tonnes!
cubie metres) - 0,000 Cuwa

vh sinor mineral 15 o be raised |11.'||'||Ii|”!,.' or mechanically:

(vi}  Manner in which the mmnor pinera raised 15 10 be utilised:

(vii)  Particulars of the reccipled Lrcasury challan for the fee == 3 L-tn{:-dﬂ.:c!

ivitly  Planin 167=1 mile scule (Caddastral village map) and Land Schedule of the area
srom which the minor minetal are to be exircted end removed is W be
enclosed @

(ix]  Ir the land applied for belongs to private land owners, writien consent of the
owners permilting diversion ol his land for extraction of minor mineral under
quatrry permit 1o be enclosed |

(%) An undertaking by the applicant that he agrees o abide by the conditons
poverning exiraction and remnvi] of minor mineral under a quarry permit o be
enclosad

ixi)  Any other particulars which the applicant wishes o furnish:

LwWe herehy declare that the particulars (urmished ahove ane cormect anid undemake

1o furnish any other details, plan L;L;f.-awm:wu;u#m-—---.r

Mace = Dhemearaml !:- -, [ l\t-il””iigltl\
[histec: - i?pﬂl.;_.at;-aﬂ :[ ‘.;Tﬂﬁﬁwﬂ [
, : j ruigng Diractien o000
J i

¥ g = L s e e S S = e

fal

1

N.g 10 ahe application is signed by an authorized agent of the applicant, the puwer-of-

Um attormey should he aitsched

(¥ Scanned with OKEN Scanne
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¥ ODISHA POWER TRANSMISSION CORPORATION LIMITED

A Government of Odisha Undertaking)
Regd. Office : Janpath : Bhubaneswar
CORPORATE IDENTITY NUMBER (CIN ) U4010200R20048GC007553
Connect us Facebook/Optcl.odisha - Twitter/optel odisha

L
No. Sr.G M-CPC-e-Tender-Agarpada [Pkg-25-03)/56/2013/1 § \HI tj Dated. 1___511_ - a\.
From

The Chiel General Manager (CFC)
OPTCL, Bhoinagar, Bhubaneswar-22

To

M/s Jagabandhu Enterprisers Pvl. Lid,

Flot No- 35/B, Sector-A

Mancheswar Industrial Estate, Rasulgarh

Bhubaneswar-751010

E-mail: sunilmuduli@jagabandbhuenterprisers.com/ jepl_bbsn@redifimail com

Sub : Final BOQ Amendment to Letter of Award |of First Contract & Second
Contract] for the work * Design, Engineenng, Supply, Erecuon, Testung &
commissioning of Construction of 2x20 MVA - 132/33 KV Sub-station at
AGARPADA & associated 132 KV LILO line from 132 KV Bhadrak-Anandpur line to
132/33 KV Grid Substation, Agarpada (Line length -12.7 kms approximately} on
Turnkey basis in the State of Odisha as per e-tender Notice No-23/2013-14 &
Tender specification No. 5r.GM-CPC-TENDER-PACKAGE-25-03/2013-14

Ref : (i) This office NOA No. 5r. OM-CPC-e-lender-Agarapada (Pkg-23-
03)/56/2013/4787 dtd. 16.08.2014 [Supply Contract] & 4792 did 16.08.2014
{Erection Contract)

Dear Sir,

With reference to  the above, ODISHA POWER TRANSMISSION
CORPORATION LIMITED is hereby pleased to amend the final BOQ to Letter of
Award [of First Contract & Second Contract] for the work * Design, Engmeenng .
Supply, Erection, Testing % Commissioning of Construction 2x20 MVA - 132/33
KV Sub-station at AGARPADA & associated [32 KY LILO Line [rom 132 KY
Bhadrak-Anandpur line to 132/33 KV Grid Substation, Agarpada (Line length -
12.7 kms approxmately) on Turnley basis in the State of Odisha as per e-tender
Notice No-25/2013-14 & Tender specification No. ar.GM-CPC-TENDER-PACKAGE-
29-03/2013-14 to the extent as follows (the dl:l;-':ﬂid statermnents of BOQ enclosed)

[
Q3
o Yo"
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Tatal Contract ;E_::tlij d‘:;“”;g}r '
SL No Descriptions Price Including E
# Taxes as per LOA Tn:; ﬁ;ﬂl E'D.Q
in INR 11.] l:L'I'll':laiznt in
SUFPLY COMPONENT OF TIIE
1 WORKS CONTRACT FOR SuBb-| 12,92,78,002.44 10,17,05,557.82

STATION AND LINE

15&1‘2:{:&% COMPONENT
NCLUDING CIVIL WORKS OF THE
3 AR e boR. sl | PAGSBRNAR 7,88.60,574.61 |

_STATION AND LINE !
3 TOTAL CONTRACT PRICE IN INR 22.86,36,387.97 18,05,66,132.43 |

OR, R/O to Rs 180566,132.00 (Rupees Eighteen Crore Five lakhs Sixty Six
Thousand One Hundred Thirty Twa | only.

Supply Price includes additional quantity for Supply of 20.000.00 Cum Spall,
BE.E Stene Masonary for Construction of 3,75 Mtr. & 7.00 Mir. Concrete road .
Switchyard PCC & Metalling work , Tower fooling Protection work [Reveument].

Regarding Pre GST and Post GST Portion and laxation aspecls thereol, the copy of
detpiled statement submitted by Ofo Sr. GM (Const.), Zone-1, @PTCL,
Bhubaneswar are attached herewith to be referred.

COMPLETION PERIOD : Completion period of the project is hereby extended upte
11.07.2023 for completion of halance Sub-scation & Line worl of Agarpada Project
wThout imposition of LD and without any financial burden to OPTLL.

All ather terms & conditions of the LOA and its amendment rémain unchanged.

Kindly return the duplicate copy of the amendment order with your signature as a
token of your acceplance af the same within 7 days oi reccipt of this letter
otherwise it is treated to be your acceplance

Yours Faithfully,

| 25 e P
CHIEF GENERAL NAGER [C.P.C]
CC TO :
1] E.A to M.D, OPTCL/ Sr.P.5 1o Dhrector (finance)/ T.A o Director |operation)/
T A 1o Director [project) for lind information of M.D, OPTCL{ Director
(Finance}! Direclor |Operation)/ 1nreeior |Praject)OPTCL.
2] C.G.M (Construction)/ C.0M {fM) / C.UMIFinance], OPTCL.
_ Bhubaneswar/ Sr.GM, Construction, 2one- 1, QPTCL, Bhubaneswar
h“% (3} G.M,EHT Ic | circle, OPTCL, Jypur ] DGM EHT (Const.) Division .
{G.JJ« QPTCL. Balasore
A {4) Dy. General Managcr (F], CPC, OPTCL, Bhubaneswar/ 0.G.M [Finance], Ofe
of Sr. GM, Construction, 7one-1, OPTCL, Bhubuaneswar

A" pEL Page 2 al
o m&ﬁxﬂ geial
5 | oss
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ODISHA POWER TRANSMISSION CORPORATION LIMITED
RtEilti?l. : ::]r:}n:: ?E:JFHHEI:T];iﬂI::Hm#EWM

OFFICE OF THE “ENIOR GENERAL MANAG NETRUCTIO
ER |CO
CIN ; u#nlninnmms.ﬁmm!uua - i

uJ]'Ha. Const-Zone IfAparpads (Tlme Bxtn /2016/ Qﬂ“‘ﬂtﬁj
Ao - . Dtd. & .
Sr. General Manager (CONE'D)- ZONE-1, OFTCL,
Bhoinagar, Bhubaneswar -I.t

To

M/s Jagabandhu Enterprisers Pvt. Ltd.
Plot Ho- 35/B, Sec-A, Marcheswar Industrial Aren,

Rasulgarh, Bhubaneswar-10,
E-mail : sunilmuduligjagatandhuenterpricers.com, jepl_bhsmarediffmail.com

Sub : Amendment to Letter of Award of Second contract for Erection {Installation)
/ materials for the work “ Degign, Engineering, Supply, Erecton,
 Construction of 2x20 MVA- 132/33 KV Sub-station at
the State of Odisha,

of equipment
Testing & Commissioning ¢
AGARPADA & associated 1.2 KV LILO line un Turnkey basis in

Ref * This has reference to 11 following :
Our Invitation fu: Bids (DCB| vias - TENDER NOTICE NO- 25/2013-14

f1)
i 1.1 -CPC-e-tender-Agipada [PKE - 25-03)/56/2013/4792

\_"_.Ll:l LOA No br
(ERECTICN CON RACT) Dated 14022014
[iify Amendment Lo _OA No Sr. L.M-CPC.e-tender-Agarpada (Pkg o 25
03)/56/20137 7965 dated 31.10.2015
jivy Amendment 10 {04 Wo Sr. G.M-CPC-e-tender-Agarpada (Fkg @ 23
32 dated 21.09.2017 i
25-

03)/56/2013/5
[v) Amendrment 16 LOA Ne 5r G.M-CPC-e-tender-Agarpada (Pkg :
03)/56/2013/7 . 12 dated 13.12.2017
i Amendment tc LOA No Const-Zone [fAparpada/Time Extn/2016/476
dated 19.02.214H.8
amendment te LOA Ne TRP-SE/Aparpada,2018) GST Amendment/ 2040

i)
dated 10082018 |
fviijj Amendment B LOA Ko Const-Zone 1/Averpada/Time Extn /2016/192
doted 25.01.20:9 .
el  Amendment o LOA No Congt-Zote 1/ Azarpada/Time Extn/2016/2517
dated 07.10,27 19
Dear Siv
; risHA POWER TRANSMISSION

With reisrence to the abuove, ©
CORPORATION LIMITED is hereby plessed 10 amend TO LETTER OF

J-.F-"U'L DH%G page 1of 2
@@'!f;i:; EIL'QP'F'
S T%aﬁﬁﬂ“
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. H L
AWARD placed in vour foveur [l Frectinn .'[|1:-‘|1n11=mn!1} r:l‘_cqmgmﬂﬂl; .
materials and completiog ol Lerity for 1 aagn, Fnginesnng. uppLy.
prction of 2x20 V- 532;"33

Erecton, Teating e Cosnassioning of Cons: ! 132
KV Sub-station il AGARTADA & assoeiaterd 132 KV LILO line from
KV Bhadrak-Anandpur Jine 1o 132733 KV Crid Sub-station, Agarpadn as

belaw.
9.0 COMPLETION 'ERIOD : - -.'r-|n|rlcl.'mr-1. s rind of the project 13 here by

extended upto 30.11,2022 without impoesition of LD penalty & without
any additional financinl Tmplication to OPTC S

13.0 CONTRACT PERFORMANCE QUARANTEE : - On extension of
completion period, you shall have to extend the validity of contract

performance Bank Guarantee in line with clouse no. 13,0 to T.O. LOA No.
Sr, G.M-CPC-c-tender-Aparpada Pl 25-0531/36,/2012/4792 (ERECTION
CONTRACT) Dated 16.08.2014

All other terms & conditions of the LDA & Tender specification shall
remain unaltered. =

Flease acknowledge the receipt of this amendment order.

Yours F"n.ilthmljy,
'--:-—."-:5:‘3"“'1’-* —
—3 _I:-__hk‘a € e
CHIEF GENERAL .‘,mHAGEE [Construction] Z0NE 1

e : 5 PTC
(1} E.A to C.M.ID, OPTCL for kind information of the C.M.D. OPTCL,
Bhubaneswar. '

- aject), OPTCL, Bhubaneswar
(2} Director [Project) inance)/ Sr. G.M (CPC)

(3) C.G.M {Gonslructinnifﬂ-[‘-.hﬂ (D&M)/C.G.M (F

L, Jajpur roacd/ D.G.M, EHT

QOPTCL, Bhubaneswar
the copiea of the

i le, OPTC
4} G.M, EHT {Construction| Circle, i
E'T:lnnst} Division, OFTCL, Balasore (DGM may forward

t order to the respechive 5/D]). ~ _ i
EEE‘;’-‘G‘“;’ (Financt| cre) GM (F} (Constructon Zone )

Bhubaneswill,
b E}.ﬁ

| £ e ..e ﬁa);m
%%\ﬁ%ww page20f2
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ODISHA POWER TRANSMISSION CORPORATION LIMITED
(A Government of Odishag Undertaking)
Registered OfMice: Janpath, Bhubaneswar-751022
OFFICE OF THE SENIOR GENERAL MANAGER (CPC)

Telephone No.0674-254 150 Fax No674-254204.4

£ee
Ne. §r. G.M-g-tender -AgarpadatPhg:25.03) / 56 7 2013 :"f 62 Date: f-ﬁa" .E
/

From,
The Sr. General Manager [CPC), OFTCL,
Bhoinagar. Bhubanesyar-22

Tuo

M/s Jagabandha Enlerprisers Pvi Ltd,

Plot No-35/B, Sec-A, Mancheswar Indusirial Area,

Rasulgarh, Bhubaneswar-10,

FE-imail: -h'IJHiimll{rll|EEf::;i:itulIﬂnujhucl}[l;:pri:-i:nw_.‘ com,
depl_bbsr garedilTmail.com

LETTER OF AWARD FOR ERECT] CONTRACT OF ¥ MPPMENT

IMATERIALS (Second Contract)

Snh: @ Ledter of Awsard of Secomld (oiicned fop installition (FRECTION) i himedinge syl
warks for the work Desiun, Lngineermg, Supply, Froclion, lesting & C'ormissionang: of
Cronstraciion of 25X M MV A- | 5741 Y Subestation m AGARPADA & LT T I S AR T
PALAY Bine from 132k Bhadink ~Aauiidpir line 1o P3GV G substation Agarpada {Lipne
lengih- 12, Phims approsornately | on Tumkey basis i the Stare ol Cklishin as per e-temider Aogiee
No. 257 2003-14 & Tewder specification No. Se. G M- CPOCTENDER. P RAGE- 2501 ,
2t 3= 14,

SCOPE OF WORK:
(1) Scope of work for construction of 2X20 MVA, 132033 KV Sub-station st AGARPADA is o
follows:

{a)
[T 132 kv bay |05 Nos. [Feeder bay-02, Transformer bay-02, Bus-coupler |
B Al T
| 2 | I3KV Bays: 07 Nos | Feeder bay- (4, Transformer bay-02, BAT Bay-01 .
3 Uneguipped 04 Nes | 132 KV bay- 02 Nos & 33 KV bay- (2 N
| | Bays ' | Propesed Bays shall be uncyuipped but with required
[ [ | eulumn foundations, supply & ercction o strGiures |
| | with beam, site surfacing (mewl spreadingl, eanh mat |
| laying, bus extension etc are 1o be considered. There
| | shall be no equipment foundations for the urecuipped
| | | Pays |
CRLIOPTCL_ LOAIERECTION)_ Pk No: 2503/ 2013 (AGARPADA) JEPL, BESR Pago Mo, 1114

L i
Qﬂs\ﬁ{ﬁl 1.'«W5l“'nﬂp.
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fh1 Supply and nstallation of cquipment'materials as per BPS (including all civil works) with
reguired column ioundations supply & erection of struciures with beam, sive surfacing (metal’
spreading), carth mat laying, bus exfeEnsinn el

(¢) Testing and commissioning of bay extension at Sub- station & ils Accessories.
(d) Handing over of the completed sysiem to the Owner.
(e} Satisfactory conclusion of the Confract.

{11} Seepe of work for construction of associated 132 KV LILO line is as follows:

(&) o _— = = e
|1 T i3zkvsC 12.7 732 KV LILO Line on 132KV Bhadrak-
transmission ling | KMS | Amandpur  Line 0 132/31KV GRID 5fs,
| AGARPADA.

(by Transmission Line route survey of entire stretch, Settlement of il issues related to right of

Wy

{c) Supply and installation of equipmentmaterials as per BFS (including all civil works) with
required trwer foundations, supply & ereciion of tower siructures with insulators ete .

(d) Testing and commissioning of Transmission Line & accessories.
{e) Handing over of the completed system to the Owner

() Installation of PLCC indoor equipment (ewner supply item) at both the end ot the suh-station
or as directed by the Enginecr In charge.

(g} Satisfactory conclusion of the Contruc

[he ahove works are 1o be carried out as per Specification/Bid documents 5r.G.M- CPC-
TENDER- PAUCKAGE- 2503 / 2013-14

Hef: This has reference to the following:
{i) Our Invitation for Bids (DCB) vide e- TENDER MOTHCE MNO- 257 2015314
(i Bidding Documents for the subject package jssued 1o you. Spec No. Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 / 101314 comprising the followines.
(A) COMMON DOCUINTEMNT:
{1} Bidding Instruction(Section: INV & INB (Vol-1).
{2y General Conditions of Contract-Section GOC(Vaol-l1A)
(1) Erection Conditions of Contract-Section ECCTVol-TAY
(4} Special Conditions of ContractfVol-1A).
(5} Technical Specifications & General Technical Conditions{Vol-i)
(B PACKRALE SPECHTEC T:FI}{'llu'\'I]-’.N'I':
(6) Technical Data Sheets & Scope of work (Vol-tla).
(71 Hid Propoesal sheel and Price Sebediles (Vol-1H).

'\_ﬁ CPCIDOPTEL LOAERECTION| Phy Mot 26007 3033 (A ARPADAY JEPL, BBSR Fage No. 214
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(iii) Different corrigendum/elarification issued from time to time and duly uploaded in OPTCL
web site.

{iv) Your Proposal for the subject peckage submitted Mis Jagabandhu Eaterprisers Pvi Lid
vide your proposal no. JEPLAOPTCLAGARPADA HB0CA) /1 3.02.2014

(%) ¥ our correspendences from fime Lo lime

{vi) We confirm having accepied your proposal submidted M Japabundhu Enterprisers Pvi
Ltd vide your proposal no. JEPL/OPTCLAGARPADA /B80(A) (13022014 read in conjunction
with all the specifications, terms & conditions of the Bidding  Documents and award on you the
LETTER OF AWARD for the work of Design, Engineering, Supply, Erection, complete civil
& electrical structucal works, pre-commissioning, installation, storage, storage cum Erection
Insurnnece, testing and commissioning including performance testing, completion of facility,
Guarantee, Testing and handing over to OPTCL of the equipment / materials tor construction of
2X20 MVA-132/33 KV Sub-station al AGARPADA & associated 132 KV LILO line from
132kv Bhadrak-Anandpur line 1o 132/33kV Grid substation, Agarpada (Line length- 12.7kms
approximately) on Tumnkey basis in the State of Odisha as per e<tender Notice No. 25/ 2013-14
& Tender specification No, Sr.GM- CPC-TENDER- PACKAGE- 25-63 / 1013-14  (herem
alter referred 1o as ‘SECOND CONTRACT').

Dear Sirs,

.4 With reference to the above. ODISHA POWEHR TRANSMISSION CORPORATION
LIMITED is hereby pleased o place this LETTER OF AWARD on vou for Erection of
electrical equipment and materials, including all civil foundation works, tesiing &
commissioning for Design, Engineering, Supply, Crecton, lestng & Commissioning o
Construction of 2X20 MVA-132/33 KV Sub-station at AGARPADA & associated 132 KV
LILO line fromm 132ky Bhadrak-Anandpur line to 132/33kV Grid substation, Agarpada (Line
length- 12, 7kms approsimately) on Turnkey basis in the State of Odisha as per e-fender Nofice
No. 25 / 2013-14 & Tender specification No. Sr.G.M- CPC-TENDER- PACKAGE- 25-03 /
2013-14 @i a total cost of T 99358 38600 (Rupees Nine crore ninety three lakh fifty eight
thousand three hundred eighty six) only {afler arithmetical comections, ncluding faxes & duties
{excopt entry taxes) as per the [ollowing break wp:

{[ij SECOND CONTRACT (FRECTION FORTLON):
Ems wurks & Lmtmn of Equipment and Materials,

F Im,mmi m:rl..':|1-'|r-".l ¥ RO.EDU14.21
| Civil works [l-".Jrl I'l:- (2 7670357780
| Civil works & Ercetion of Equipnient and Materiais, '
| Schedule 2C transmission line, _ i 11
F]::;,Tnc:a] works fl’..m A} ) |2 29,99.432.35
Civil wurks I:Farl i) - T 1.06,74.461 .08 l

i ERECTION CONTRACT PRICE

T 9,93,56,385.53

Total (R/D): ¥ 9.93,58,386.00 {Kupess Nine crore nincty three lakh fifty cight thousand three
hundred eighty six) only.

CPCMOPTCL LOAERECTION| Pug Moo 2604 2013 (AGARFADA) JEPL. BESH Fage Moo 1114
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{i} The above price as per bidding condition is inclusive ol all taxes and duties, cess and levae
and except service tax which shall be paid exira a< applicable against production of docu menm-n;.’
evidence

2.0 NATURE OF PRICE: - {{*) SCC- Val-IA) |
The above prices arc subject o provision of price variationsadmstment as per bidding condition

for Sub-station & Ling,

For all purpose hatest IEEMA eireniar on 'V shall be followed. |

3.0 APPLICABLE TAXES:-

(i) The above price as per bidding condition is nclusive of all taxes and duties and levies except
service tax.

(ii} Service Tax: -Serviee tax shall be paid extra as applicable against production of
documentary evidenss,

(iil) PAN No.: -You have to furnish the PAN of your firm as required under 1T Aet betore
execution of the abeve onder.

(iv) TDSon IT: IT shall be deducted from your bills as applicable liom time totime (The
present rate being @ 2%).

ivi WORK CONTRACT TAX or VAT: WCT shall be deducted from your bills as
applicable from time to time (the present rate being (@4%).

ivi) | Building & other construction workers welfare Cess: Shall be deducted from bills as
applicable from time 1o timefthe peesent raie hoing @ 1%)

A0 QUANTITY VARIATION 3( Refor C) 4.0 of SCC)

ke 1_|u.-||z|lilr:.- af all uquipﬂ\un[:nmi—:riuh |_.:i'.-'|:1' i the Bid I"!I'-'-F!u.!-!-!al Sheots, Volume-U3 of the
bidding documents are provisional. The total variation in quantity shall be ualimited. The
¢ omtractor shall be responsible for supply and exesulion of such exira quantitics for completion
of the entire work under their scope and they shall be paid for such exira gquantities a1 the unit
rate indicated i the LOA, However, payment shall be made after approval of the extra quantity
executed, by the competent authority.

4.1 TYPE TEST CERTIFICATE,
Where valid type test certificate of materials during last five years are available OPTCL shall not
ingist for further type test

50 PAYMENT: - Refer CL No 3 of GTECTU &
51 TERMSOF PAYMENT: - Refer CL No. 8 of 50O,

Mevment for Ereclion and commissioning work:
(1) 0% cost of erection shall be paid ns runmng bill within 30 days on production of the bill o
the enginecr in charge on verification thereol aber completion ol ercction work , testing and
commissining of the respective ilems and on certitfication of the same by the owner.
fil) Palance | 0% cost of the erection shall be paid only afier satisfactory  commissioning of the
project and handing owver to OPFTCL.
The details of the terms of payment for Erection Contract for (a) Construction of Control Room
Building.ib1 Construction of Colany Ouarters & () Constraction of Boundary Wall are as
teicategd el

Hﬂ;ﬂt:c&ﬂm LOAERECTION) Pkg No: 2600 2013 (AGARPADA] JEPL, RBAR Page Mo, 44
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A) Cemstruction of Switch yarid HLlrIJQZ}{ vnlral raom Bailding: (Double Storied )

5 | 8l Mo, Description of Stages
- [ ER{.‘C as per Contract:
| 1.1 |Ground Floor

'LI1 [Up to plinth level

1.1.2 'Up to linte] level
| "L.L3 !Aﬁurmui’cﬂ_ﬂling

I.1.4 ;-I-‘irsl Floot
[ S 1) Up oo lintel level

16 12} Alter roof casting

| 21 (1) Ground Floor
22 |(2) First Floor
3 :Flunrim_g #% per Contract
L1 (13 Ground Floor
32 (2) First Floor

Py ment Terms

(60% of total price)

3% of 60% of ordered price i.c. 9% of the
total wiluoe

10% of 60% of ordered price ic
total valuc

35% of 60% of ordered price i.c. 33% of the
(total value

(40% of total price)

35% of 40% of ordered price i.e, 14% of the
total value

18% af the

63% ol 40% of ordered price i.¢. 26% of the
foval value

2 Brick masonry work as per contruet

6% of the total price
40% of the total price

'35% of the total price
45% of the 1otal price

B) Construction of Colony Quarters:

| 81 No. | Description of Stages
| .*ﬂ'-tjpr A% PET COnFac
1.2 Up w phinth level
.2 Alter brick work
1.3 After roof casting

L4 Afer complete in Full
shape

2 E type as per conftract
1  Grownd Floor
2L Up 1o plinth level
212 After brick work
‘213 After roof casting

Jd Alter complete in Full

CPCIOPTCL LOMERECTION) Pig ko
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Payment Terms

10% of the nrdered price
| 3% al the ordered price
3% of the ordered price

43% ol the ordered price

(0 %% of total price)

0% of 60% of the ordered price i.e. 6% of the
lotal price

| 5% of 60% of the ordered price ic. 9% of the
total price
0% of 6% of the quoted price 1 e. 8% of the
il price
15% of 60%: of the ardered price i ¢, 27% of the
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shape total price
1.1 First Floor {40%, of the Total price)
1.2.1  Up o linted level 15% of 40% of the ordered price Le, 6% of the :
iotal price
'2.2.2 | After roof casting 30% of 40% of the ordered price e |2% of the |
[ total price ,
2.2.3 | After complete in Full 55% of 40% of the ordered price ie,12% of the
shape fotak price
(A Construction of Boundary Wall:
Sl No. Description of Stages Fayvment 'erms
| Dxcavation & bed Concrete ' 20% of the ondered price pile foundation with '
& Foamdation prade bem
2 Brick Work 0% of the ordered price
Plastering 2% of the ordered price

4 After complete in full shape Iifi"r'a of the ordered price

6.0 SOLVING OF ROW — TREE & PLANT COMPENSATION: Refer Cl NO. 33.0 of
SO The contractor shall have 1o solve the entire Right of Way problem at his own cost if any.

7.0 ENGAGEMENT OF SECURITY: The contractor shall have to engage his oowm secunty al
his own cost till final handing over of the entire work (0 OPTCL.

8.0 INCENTIVE: Refer Clanse No ML of SCC: (1.25% of the contract price as an incentive,
per compleled Mull month (ne properionate or the part thereaf) shall be given, for the projects
completed befire the scheduled date ol completion but limiting to overall 2.3%.

9.0 COMPLETION PERIOD:- Completion pericd of the project is 24 {Twenty Four) months

from the date of issue of the LOA, Submitl the detailed work schecdule accordingly.(Refer Yol-
IA/SCC O N, D

.1 e Ridder shall include in his propasal his programme for furnishing and erecting the
cquipment covered under the package, The programme shall be in the form of a bar chart /
master network identiTying key phoses in various arcas of total work like procurement of raw
material ¢ bought oul items/components, manufacturing, type testing , supply of materials and
field activities such as foundation, erection, stringing etc. and testing & commissioning of the
trapsmission line and transiormers S0 4s to achiove testing & commissioning of all
equipment/materials under this Package within 24 (Twenty Four) monihs from the date of
Letter of AwardilOA)

9.2 Ihe schedule shall be reckoned from the date of issue of Letter of Award(LOA), Within
15 (fiftcen) days of issuance of Letter of Award/NOA, Contractor shall submit Bar Chart/ PERT
Network (in M5 Project) conforming 1o the delivery/crection dates mentioned in Letter of
AwardfLOA) for review and approval Afler approval of Bar Chant/PERT Network, one
reproducible with safficient number of privis as desied by Odisha Power [ransmission
Compuoration Lid, shall b submitted

A I"d;.'h CPC/OPTCL LOMERECTION)_ Phg No: 25-03 2011 (AGARPADA) JEFL, BRSR Page Ho. 014
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THE BAR CHART/ PERT NETWORK WILL BE THE PART OF THE CONTRACT
AGREEMENT,
FROGRESS REPORTS (Cl No. 17 of SCC,Vol-1A):

During execution of the Contract, the Contractor shall furnish monthly propress repons 10
OPTCL ina format (in MS project) indicating the progress achicved during the manth, and todal
progress up to the month against scheduled dules in respect of activities covercd iIn progromines;
{ schedules referred to above.

9.3 The provision of Liguidsted Damage leviable in case of delay in completion pursuant 1o
Clause 12.0 of SCC-Vol-1A shall become effective afler the penriod mentioned above for
successful completion of testing and crmmissicming,

10.0 NODAL cum PAYING OFFICER:- For the purposz ol this LOA, DGHL, EHT
(Construction) Division, BALASORE ,OP TCL shall be the NOLAL cum I'AY ING QFFICER
for this AGARPADA package under whom the Sub-stations & its associated system are being
executed.

1.0 CONSIGNEE: - 8.D.0,, EHT|C| Sub-Divigion, BHADRAK shall be the consignee for
the ebove work.

120 CONTRACT PERFORMANCE GUARANTEE: - Refer Cl hodd of INB, As
Contract Performance Security, you shall be required to fumish a Performance Guarantee fron
any Bank as per Annexure — XV w0 Volume-IA, in the form atleched as Amnexure -1 10
Volume-1A in favour of the Odisha Power Transmission Corporation Lid. The puarantee amoun!
shall be equal to ten percent (10%) of the Contract price {Erection portion only) and i shiil
guarantee the faithful performance ofthe Contract in accordance with  the  terms  and
conditions specified in these documents and specifications. This performance guarantee shall be
valid up tw 90 days after the end of Guaraniee Period. The contractor shall furnish the
Contract Performance BG in the preseribed form within M days of Letter of Award.
{Clause No. 11 of SCC, Vol-1A).

13.0  SIGNING OF CONTRACT: Refer Cl. No.39.0 of INB: You will prepare the Contract
Agreement as per the proforma enclosed at Annexure-1X to Volume-iA  and the same will be
signed within 30 {thirty) days of lssue of LOA.

Imp: Following documents to be furnished as per the time period indicated elsewhere in
the LOA,

{a) Performance BG should be furnished: Firsi

(k) Signing of contract agreement: Second

14.0 MOBILIZATION ADVANCE:- Refer CL No. 8 of SCC.

14.1 Ten percent (10%:) of the Ex-works price component shall be paid us an initial
advance on presentution of the following:

(a)Acceptance of the Lester of Award by the Contracion

(byContractor s detailed profoning mviice 1o chuang e satiod s v

{c)An unconditional & irrevocable advance payment Bank Guarantee i favour of Udesha Powe
Transmission Corporation Lid., ior the equivalent amount of advance in accordance with the
provisions of Clause 34.7.1 {i) (b). Section ~GCC, Volume— 1 and as per Perlorina attached with
Section-Annex. Of Volume-l (Conditions of Contracl), The said Bank Guarsniee shall b
initially valld up to the end of ninety (90) days after the scheduled date for successiul
completion of commissiening and shall be extended from time 1o time until nigety (90) days

CPGIOPTCL LOAERECTION) Phg Mo 2803/ 2043 (AGARPADA] JEPL, BBSR Papa Mo, W14
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beyond the sotveal date of successful scompletion of commissioning, as may be required under the
contracl. ' 8
On progressive payment to the Contractor, the advance taken shall be recoverci
proportionately from the bill and afler such adjustment the contractor shall furnish the
reduced amount BG against the outstanding advance payment in four stages.

idy An unconditional & irrevoesble Bank Guorantee in fovour of Odisha Power Transmisgion
Corporation Lul., for ten percent {10%) of the total Contract price towards Contract Performance
Guarantee (CPCH in accordance with the provisions of Clause 41.0, Section INB and Clause
110 below and as proforma attached with Section-Annex. of Volume-1 {Conditions of
Contract). The said bank guarantee shall be initially valid up to nincty (90) days afier expiry of
the Warranty Period shall be extended from time to time il ninety {90)days beyond successiul
eermpletion of warranty period, as may be required under the Contract.

(e} Detailed PERT Metwork/Har Charl and its approval by the Owner (Project completion
schedule is enclosed).

14.2 All advance payment shall be, interest bearing and recovery of advance along with the
interest componcnt on the advance amount shall be as under:

{a) All advance payment made shall be recovered progressively from each running hill of the
contractor (@ L 094 of each kil value

(b} The amount of interest 1o be recovered [rom a pardicular bill shall be calenlated @ 0% por
annum on the valee of advance corresponding 1o the % age of total progressive payment being
released. The period for which, the interest is 1o be calculated shall be reckoned from the dote of
release of the advance payment to the actual date of release of the said progressive payment of
the expiry of stipulated time frame for release of such progressive payments. If the amount
payable under any interim bill is not sufficient to cover all deductions to be made for interest on
the advance payment and other sums deductible there from, the balance outstanding shall be
recovered from the next pavments immediately falling due.

150  LICENSE: Refer Clavse No. 32 of SOC:
fa) PROJECT LICENSE: Contrmctor has to obtain project license in respect of the projects
from the competent authority at his own cost, prior to commencement of works,

Yo bave to fumish the Project License fir exceution of the above mentioned work from
the Chiel Flectrical Tnspector, Govt, of Odisha before commencing werk on the project/furnish
documents proving thad voo heve applied for the project license with CLE.1, Odisha.

(h) ELECTRICAL LICENSE: All electrical jobs shall be carmed ool only through contractors
possessing valid licenses from Odisha State, except in the case of packages / tumkey  jobs
where electrical jobs may be sub-contracted by the Main Contractor. In all such cases, the Main
comractor shall get the work executed only through agencics having such valid licenses.

16,0 INDEMNITY BOND: Ref €1 No. 13 of SCC;

For the materials/equipment 1o be provided by the Confractor and! or for the owner supplied
items, it will he the responsibility of the Contractor 10 take delivery, unload and store the
materials at site and exceule an indemnity bond < per proforma at Annexare -V, Comditions
of Contract. Vol.-l in favour of Odisha Power Transmission Corporation Ltd. against loss,
damage and risks involved for the full value of the materials. This INDEMNITY BOND shall be
furnished by the Contracior befiore commencement of the supplics and shall be valid till the

%FTI_I LOATHECTION)  Plyg Mo: 26030 2013 {AGARFADA) JEPL, BBSH Fage Na. 414
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schedubed date of -:.'I:.Ii'l'll.!-li.'ll.LI-:'I. ol the project, legbiig, comimissioring and. handug over of the
Project to owner,

17.0 POWER, WATER & COMMUNIC ATHON: Hefer Cl No, 15 of SCC

The Contractor shall make his own arrangements for power, water, telephone and other
facilities necessary for the construction f erection of equipment and line at his own cost.

18.0  LAND FOR CONTRACTOR's OFFICE STORE,WORKSHOP Eic : Rel O] No.la
of SCC.
The Contractor shall make his own arrangements for land for construction of his Geld  office.

workshop, stores, locations, assembling yard, eic. as required for  execution of the Contract at
his own cost.

190  You have to accept the techno commercial specification of OPTCL unconditionaiiy
without any deviation and shall fumish an undertaking that you  will execote the waork as par
the schedule of quantities (including missed cutiunquoted  ftems &  without any  additional
financial burden to OPTCL & supply the equipment/materials as per OPTCL spproved
makes/vendors).

o —E i m

OF 80C:
In liew of LI) as specified in Clause No.l4 of GCC, Vol-1A the following shall apply, IT the
contractor fails 1o perform the work within the specified period given in the contract or any

extension granted thereof, with respect 1o successful completion of testing and commissioning of

sub-station & associated system, the contractor shall pay 1o Odisha Power Transmission
Corporation Lid as LD, a sum of half percent (0.5%) of the contract price for each calendar week
of delay or pant thereof. However, the amount of LD for the contract shall be lmited 10 a
maximum of five percent (3%4) of the total contract price except for spares. The maximum lmit
of LD} for spares shall be ten percent (10% of corresponding value),

L0 GUARANTEN:- This Clause shall be govemned as per below

£1.1 The Contractor shall warrant that the equipment will be new, unused and in accordance
with the Contract documents and free from defects in material and workmanship for o peried of
twelve (12) calendar months commencing immediately upon the satisfactory commissioning,
The Contrsctor's lisbility shall be limited 10 the meplacement of sny defective parts in the
equipment of his own manufacture or those of his Sub-Contmctors under normal use and arising
solely from faulty design, materinle andior workmanship provided always that such defective
parts are repairnble at the site and wre not in meantime cssential in the commercial use of the
equipment, Such replaced/defective parts shall be returned 10 the Contractor unless olherwise
arranged. No repairs or replacement shall normally be carried out by the Engineer when the
cquipment is under the supervision of the Contractor’s supervisory Engineer.

21.2 In the event of any emergency where in the judgment of the Engineer, delay would cause
serious loss or damages, repairs or adjustment may be made by the Engineer or 2 third party
chusen by the Engineer without alvance notice o the Contrae tor and the eoet of such work shall
be paid by the Contractor. In the event such setion is taken by the Engineer, the Coniractor will
be notified promptly and he shall assist wherever possible in making necessary corrections This
shall not retieve the Contractor of his labilitics under the ems and conditions of the Contract

CRCOPTCL  LOAERECTION] Phy Mo: 2500 2093 (AGARPADA) JEFPL, pasR Page Mo, 9042
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21,3 I it becomes necessary for the Contractor o replace or renew any defective portions of i
warks the provision of this clause shall apply to portion of the works so replaced or renewes

until the expiry of twelve (12) months from the date of such replacement or renewal. If a1,
defects are nol remedied within a reasonable time, the Engineer may proceed to do the work a
the Contractor®s risk and cost but without prejudice ta any other rights which the Employer may
have against the Contractor in respect of such defects,

21.4 The repaired or new parts will be Furnished and creeted free of cost by the Contractor. If
any repair Is carried out on his behall at the site, the Contractor shall bear the cost of such
Feptirs.

1.5 The cost of any special or general pverhaul rendered necessary during the maintenance
period due to defects i the equipment or defoctive work carried oot by the Contractor. the
sama shall be barne by the Contractar

21.6 The acceptance of the equipment by the Enginges shall in noe way relieve the Contraclor of
his obligations under this clause.

21.7 li the case of those defective parts, which are nol repairable at site but are  essential  for
the commercial vpertion of the equipment, the Contractor and the Engineer shall mutually
agree 1o a propgramme of replacement or renewal, which will minimze nterruption to the
maximum extent in the operation of the conipment.

21.8 At the end of the puaramtee period, the Contractor’s liability ceases except for latent
defects. For latent defects, the Contractor's lability as mentioned in Clause Nos. 22.1 through

21.% above, shill repnain il the cod of 10 years Trom the date of completion of guaraniee period.
In respect of goods supplied by Sub- Contractors 1o the Contractor where a longer guarantee
[rioee than twelve (12) months] i provided by such Sub-Contractor, the Employer shall be
entitled 1o the benelits of such longer pudaranles

20,10 The provisions contained in this clauge will not be applicable.

ia) [ the Employer has aot used the equipment according o generally approved  industrial
prictice and in accordance with the conditions of aperations specified and in accordance with
operating manusle, i any,

(h) In cases of poamal wear snd tear of the paris to be specifically mentioned by the Contractor
in the offer

22.10 The contractor shall not stand guaranteed lor the materials supplied by OPTCL but shall
guarantor [or the execution of the materials.

22.0 INSURANCE:- The contractor shall armnge insurance coverage tor the OPTCL materials
at his custody for substation under execution as per the conditions lnid down in the relevant
clause of the techinical specification, 1] final handing over of the project o QOPTCL. Refer the
Clause Mo, 18.0 Section-CO0, Vel-14 & Clause No. M of SCCof Val-[A

300 PAYMENT DUE FROM THE CONTRACTOR:- All coss or damages lor which the
contracter b5 lable 1o the  purchaser sl be deducted by the  purchaser  from
Ay oy due 1 the eontriscior undsr the eontiact.

mﬂ:\h CPOIDPTCL LOAERECTION) Plp Mo 2003 MH I (AGARPADA) JEPL, BBSR Pags Ne. L0614
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4.0 JURISDICTION OF THE HIGH COURT OF ODISHA;- Suils, ifany, arising oul of
this conteact shall be filed by either party in a Court of Law to which the jurisdiction of the High
Court of (ddishi exténds,

250 CONTRACTORS RESPONSIBILUTY:- Mutwithstanding onyvthing mentioned in the

Sef e mm———

specification or subsequent approval or acceptance of the substation by OPFTUL. the: wltimaie
responsibility for satisfactory performance of the substation shall rest with the contractor,

6.0 NON-ASSIGNMENTS:- The conractor shall not assign or transfer the work arders
issucd as per this contmed or any part thereol without the prior approval of OPTCL.

27.0 CERTIFICATES NOT 10 A FIFECT RICHTS OF OPFTCE:: e ssuance of any
certificate by OPTCL or any extension of time granted by OFTCL shall nol prejudice the rights
ol OPTCL in terms of the contract nor shall this relicve the contractor of his obligations lor dug
performance of the contract,

28.0 SETTLEMENT OF DISPUTES;-(REF CL Nt 48 OF GCC
28.1 Except ns otherwise specifically provided in the contract, all disputes concerning guestion
of fact arising wnder the comraet shall he decided by OFTCL provided a written appeal by the
contractor is made to OPTCL. The decision of OPTCL shall be final to the paries hereto.

282 Any disputes or difference including those considered as such hy only one of the parties
arising ol of or in conncction with this contract shall be to the exent possible be setihed
amicably between the partics. 10 amicable settlement cunmot be reached then all disputed i=sne.
shall be settled by Arbitration as provided in this contract.

20.0 ARBITHATION: (REF €L NO. 49 OF GCC-VOL-IA-CONIITION  OF
CONTRACT)

300 LAWS GOVERNING CONTHACT:- The Commet shall be construvied according 1
snd subject o the Laws of Tdis and Jurisdiction of the Courls of Odisha

3.0 LANGUAGE AND MEASURES:- All docwments pertaining to the contract weluding,
specilications, schedules, nolices, ciornespondendce, operting and mainienance insinction

drawings or any other writings shall be writlen in English language. The metrie system ol

ieemspnnermend shell he opsedd ese lusively e s contracl.

32.0 CORRESPONDENCE:-

32.1 Any notice to the contractor under the terms of the contraet shall be served by registered
mail or by hand 1o the authorized local representative of the contructor and copy by post o the
contractor’s principal place of business.

322 Any sotice 1o OPTCL shall be served to the Sr. Genersl Manager PCPC Okdisha
Power Transmission Corporstion Ltd.. Bhubaneswar-/5 1L {Udisha) i the same nue

33.0 SECRECY:- he conlimeior il treat the details of the specilication md other documenis
as private, confidentionl and ey shall not be repraducad without written auihonizatics [non

lercl_. i

3.0 INSPECTION BY STATUTORY AUTHORITY:- You have o arrange the final
inspection by the statuory authority including depasit ol all fees after completion of the work,
before handing over the project to OFTCL

CRCOPTCL LOAIEREG Py Mot 25030 2013 [AGARPADA] JEPL_ BESR Page M, Fiita
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A0 FORCE MAJEURE:- This Clavse shall be governed a5 per Clawse No. 42 of GTCG, ” I

of this Bidding Document Mo - S M- CPCTENDER- PACKAGE-25-03 7 2013-14.

36,0 RECONCILIATION OF ACCOUNTS: - This shall be governed as per Clause No. 50 i
GTCC of this Bidding Document No. Sr.G.M- CPC-TENDER- PACKAGE- 15-03 7 2013-14
(AGARFADA). |

3700 ALl other terms and conditions of tender specification bid  document no: Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 / 2003-14 (AGARPADA) in addition (o the above clauses shall
ilso hold good for the above package for Supply of equipment/materials and completion of
facility For Sub-stations/bay extension and associated transmission ling al AGARFADA,

38.0: OTHER CONDITIONS:

38.1: You have not taken any deviation to Techcal and Commercial Portion of OPTCL’s
Bidding Documents il their vorrigendum/amendments‘errala. Any
deviation/variation/exception found anywhere 1n the bid submitted by you | to the terms &
conditions of OPTCL's Uidding UDocuments, stands  withdrawn  without any  financial
implication 1o OPFTCL,

JN.2: The price quoted for Freight & Insurance in Schedule-24  (for Substation
equipment'materials) s Inclusive of Service Tax while in Schedule-2C (Substation) it is
Fxcluding Scrvics tnx

INA Some of the meterigdsequipment perfainimg 10 this work are bought oot & Some are
direct. |he Mode of transaction of ilems shull be Bonght-Out & Direet  respectively and type
tested as per technicai specification, latest type test report shall be  submitted dunng  detail
Lngineering. The pnce quoted is inclusive  of all taxes and duties except entry tax as per
pidding document

34! You have 1o [ornish the organization chart of Design/Enge Field Organization
A Organization and JV Organization for this project shall be submitted to OFTCL in case of
awand.

38.5: You have sibmatled GTP for soime of he |'.L!1|i|:ld1'.-|."|!|:. Gl for all the iems shall be
finalized by OPTCL at the time of detatled Engincering based on theeguipment to be procured
from manufacieres as speciftod in the echnical specificataon,

30.0) i

fi) We have aluo neified to you vide our LETVER OF AWARD No. {177 Dated b~ 08

for gward of amother LETTER OF AWARID o you [or Supply u1':.'|.|1'|ip|11l:n1-l' materials amd
completion of fagility for Design, Enginecring, Supply, BErection, Testing & Commissioning of
Constructivg ol 2320 MYA-132733 BY Sub-sation al AGARPADA & assocated (32 KY
LILO fine from §3Zkv Bhadrak-Anandpur line o 132733k Grid subsiation, Apgarpada (Line
length- |2, 7kms approximately ) and associated system on Turnkey basis, in the state of Odisha
as per Specification/Bid document ne: Sr.G.M- CPC-TENDER- PACKAGE- 25-03 / 2013-
14Y. (here i aler referred Lo as "FIRST CONTRACT™).

(i) You shall also be fully responsible for the works to be excouted under the *SECOND
CONTRACT' and it is expressly underseood and apreed by wou that any breach under the
‘SECOND CONTRACT' shall aotomatically be deemed as a breach of this “FIRST
CONTRACT' and vice-versa and any such breach or occurrence or default giving us a right to
terminate the *SECOND CONTRACT® andior recover damages there under, shall give us an
absolute right 0 terminate this Contract and/or recover damages under this ‘FIRST
CONTRACT a5 well and vice-versa
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{iii) However, such breach or detault urkl:-?m‘:-encu in the *SECOND CONTRACT" shall not
automatically relieve vou of any of vour responsibility Jobligafions wunder this ‘FIRKT
CONTRACT®. It is also expressly understood and agreed by you that the couipment ‘materiols

o be supplicd by you under this *FIRST CONTRACT" when instulled and commissioned
undér the *SECOND CONTRACT? chall pive satisfactory performance in aceordance with the
provisions of the Contract.

This LETTER OF AWARD [or Erection of electrical equipment and materials,
including all civil foundation works, testing & commissioning for Design, Engineering,
Supply, Ercction, Testing & Commissioning of Constrection of 2X20 MVA-132/13 KV Sub-
station at AGARPADA & associated 132 KV LILOD line from 132kv Bhadrak-Anandpur line 1o
132733k YV Girid substation, Aparpada (Line length- 12, 7kms approximately) on Tumkey busis in
the State of Odisha as per  e-tender Notice Neo 25 7 2013-14 & Tender specification No.
Sr.G.N- CPC-TENDER- PACKAGE- 25-03 7/ 2003-14 js being issued to vou in daplicate, We
request vou to retumn the duplicate copy duly signed and stamped on ecach page, by the
autherized signatory of your company as a token of your acknowledgment and confinnation

You shall prepare and finalize the Contract Documents for signing of the formal
Contraci Agreement and shall enter into the Conteact Agreement with us, as per the profirme
enclosed with the bidding Documents, an non-judicial stamp paper of appropriate value within
30 gdayx from the dale of this Letter of Award.

The detail price schedule for supply of materialsequipment For Sub-Stations and associated
svstem is enclosed,

Please compleie all the formalites and give vour snconditional aceepance o the LOA within
L5 (fifteen) days from the issue of this LOA For teking further necessary soiion at this emd

Please take the necessary action o commence the work snd coutiom action,

Enclosed :

(a) PRICE SCHEDLULE:

(b INDICATIVE PROJECT COMPLETION SCHEDNULE.

i) CONTRACT PERFORMANCE BG & CONTRACT AGREEMENT FORMAT

Yours falthfully, P

i
]
§ ___i-

+i-
SENIOR GENERALW{ANAL :\l\‘H"[t P

! A L)
MEMO NO, 2 paTED: J£ [o-& [ty
Copy to E.A o CAMI: OPTCLY Sr, PS5, 1o Déivectar (Finnnee) for Lnu: inlornation of C M.
OPFTCL & Director (Fimanos), OFTC ;
SENIOR GENE u‘u ﬂm'“,l)]‘u |C.P.C

; " 1 '|._‘i_‘||"f.
MEMO) NO. ‘!i? @ et \ oatpp: 162 OF 07

Copy along with enclosare to the O G M. {Construction)y C.0.M (O&M) C.G.M (Finance )
C.G.M, TP & Construction OPTCL., Bhubaneswar for information and mecessary action

&
\

‘*..f N 'x'-'k"‘“\"“"
SENIOR GENERAL rﬁmm BRYLP.C)
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IF
MEMO NO, DATEDS 56y -
Copy along with enclosure to the (1) GM, EHT (Construction) Circle, OPTCL, Jajpur rosd
A2y DG M EHT Const.) Division, OPTCL, BALASORE (DGM may forward the coples of 1;’
LOA to the respective Sub-Division for their information & necessary action).

L Mﬁﬁr P
Mo B, .{'? .?E' l%?utl: .[.El ;Ihﬂ Eﬂ-“"‘il o Tl{EPF!

Copy along with enclosure to the AGM (Finmnee) (CPCY DGM (F) TPEC OPTCL,

Bhubancswar [or information and necessary action ; o
DA
A Bl [C.P.C.|

SENIOR GENER

SENTOR (CENER
A copy with enclosure to Guard File.
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Grant of Quasry Permit I
[See 3:1 asuﬁm '

Quarry Permit No. 02/2020-21
Date,10.10.2022 "“"Lt"‘I""lE-""’:L”"'iE-Jl'f'y'ijr

Whereas, Bhrd  Jagaband Mudull M/s agabandhu
F Enterprisers Pvt. Ltd., Plot No,-35/B, Scctor-A, Mancheswar | strin] Estate

Bhubaneswar.751010 applied for grant of quarry permit for extraction and removal 2
of 5,000 cubic metre of Road Metal (minor mineral] from Hihalprasad Road Metal
Quarry-V [Khata No.-1433/1134, Plot No.-1241/8761, Area-Ae.3.00 dec., Kissam-
Patita of Mouza-Nihalprasad) of Nihalprasad Village under Rule 34 of the Odisha
Minor Mineral Concession Rules, 2016 and has paid an application fee of
Rs.200.00{Rupees Twe Hundredjonly, permission is hereby granted to QUArTY,
collect and remove w&ﬁm {minaral] {rom the aforesaid
area or areas indicated on the plan annexed hereto on the following condition and
on payment of advance royaily and other admissible Govt, dues mmounting o
£.25,73,515.00{Rupees Twenty-five lakh Seventy-three thousand Flve hundred
Fifteen) only ealculated at the rete of Re.370.00 per cubic metre |as specified in
Schedule I to the Odisha Minor Mireral Concesslon Hules, 2016,

(1] The permit shall be vilid for 3(Three) months from Dt,11.10.2022 to

Dt.09.01.2023.
|2] The permit helders shall abide by the conditions provided in rule 37 &

81 of the Odisha Minor Minerals Condession Rules, 2016,
Conditions of quarry permit:—
(1) The holder af a quany permit shall obey the following conditions, namely.—
() The depth of the quary below the surfaces shall nol exceed SIX
Meiers;
(k) The quarry permit shall be non-transfeérable;
ic) Minor mineral, other than that for which gquarry permit has been
granted, shall not be sxcavated or removed without prior approval of the
Competent Authority,
{d If any mineral cther than minor mineral iz found during guarrying
pperations, the haolder of the quarry permit shall report the matter w the
Competent Authority and the Director forthwith and the quarry permit shall
be determined without payment of any compensation o the holder af the
QuAarry permit;
[&) The helder of the guarry permit shall maintain complete and correct
accounts of the minor mineral excevated and quantity removed from the

Lo ‘f‘h arca,

__ff*“-.;n"'—pd 1£) The holder of the quarry permit chall immediately report all accidents

_to the Compelent Authority and the Collector of the district;

. v/
"?ﬂgﬁﬂ < =) i K A %?;é;?h“
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I.Elb ’ ThE h.':lldﬂr of the quarr}r

permifl 1841 have no right '
A ght over the quarried

and other properties lying in the permit area after expiry of the ‘ v
validity of the qUArTY permit:

(h)  The holder of the quarry permit shall not undertake any operation in

forest area without obtaining the permission from the Competent Authority of
the Forest Department, Odisha;

i) The permit holder of the quarry permit shall not camry on the
quarrying operation within a distance of fifty meters from any public roads,
public buildings. temples, reservairs, dams, burial grounds, railway track =
monuments, heritage sites, etc. and shall not cause any damage to any

public and private properties.

(2} The holder of the quarries shall allow the Director, Contrelling Authority and

Competent Authonty or any officer authorized by any of them to inspect the
quarrying operations and to check the accounts and verify the details of dispatches
[rom the registers maintained by him.

(39 f any minor mineral is removed In excess of the guantity permitted, such
material shall be confiscated and the holder of the guarry shall be Liable for
punishment under the provisions of the Indian Penal Code 1860, Act and these
rules.

4] As soon a5 removal of the mineral granted under the permit is completed, the
holder of the quarry permit shall surrender the permit to the Competent Authority
and furnish the particulars of permit contained in Farm-§ indicating the quantities
of miner minerals removed and other information as may be required by the
Competent Authority o

(
Signsture of{RyCPEPESHRuthority/
Augberiep Afficer.

Fl

Memo No, &9 % /Dt 10.\0. 2022

Copy to Shr Jagabandhu MuduliiMD), M/s Japabandhu Enterprisers

Put. Ltd,, Plot No.-35/B, Sector-A, Mancheswar Industrial Estate, Bhubaneswar-
731010 for information and necessary action. He is directed to extract on 5,000

Cubic Meter of Road Metal for public purpose through this permit in accordance
with provisions of law and submit report in Form No. 8 for verification.

.
At ke

(% Scanned with OKEN Scannes
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119
' Copy to The Directer of Mines, Odisha, Bhubaneswar/The Collector,
phenkanal District/The Divisional Forest Officer, Dhenkanal for favour of land
infort:ation and necessary action. b

N

TAN: pacRdis
Memo No. _ 2300  /Date. 10.10. 2022 GONDIA

Copy submitted to the Sub- Collector, Dhenkanal for favour of Irumi

information and necessary action. "P;'
%\

Memo No. 230! [Date, 10-10. 2022 GD}H‘DIA

Copy to the Revenue Inspector, Nihalprasad for information and
necessary action. He is directed to visit the spot in regular intervals and ensure that
excess quantity of Road Metal should not be extracted by the permit holder. Any
excess extraction of minor mineral/illegal extraction beyond quarry area should be

reported to the undersigned smmediately for further follow up action.

GO N‘Dlﬁ
st
fﬂ{s&
C @%ﬁff
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J@@ﬂl Qe 83 A°QIQE QSeT {8,

""h -"l.:“ GDIEHA PDWER TRANSMISSION CORPORATION LIMITED
A Government of Odisha Undertaking)
Regd, Office ; Jonpath : Bhubaneswar
CORPORATE IDENTITY NUMBER (CIN ) U4010200R20048GC007553

n |;|-T :: |,_ Connect us Facebook/Optel.odisha - Twitter/optel odisha

Lok irg ol Pl v

Ly
No. Sr.G.M-CPC-e-Tender-Agarpada qpkg-ﬂﬁ-ﬂﬂl;ﬁﬁfﬂﬂljﬂl B'\L\ ‘9 Dated. ':L,‘_GII =R &g'
From

The Chief General Manager (CPC)
OPTCL, Bhanagar, Bhubaneswar-22

Ta

M /s Jagabandhu Enterprisers Pvi. Litd,

Plot Ma- 35/B, Sector-A

Mancheswar [ndustrial Estate, Rasulgarh

Bhubaneswar-751010

E-mail: sunilmuduli@jagabandhuenterprisers.com/ jepl_bbsnEredifimail . com

Sub : Final BOQ Amendment to Letter of Award (of First Contract & Second
Contract] for the work " Design, Engineering, Supply, Erection, Testing &
commissioning of Construction of 2x20 MVA - 13233 KV Sub-station at
ACARPADA & associated 132 KV LILO line from 132 KV Bhadrak-Anandpur line to
132/33 KV Grid Substation, Agarpaca (Line length -12.7 kms approximately} on
Turnkey basis in the State of Odisha as per e-tender Notice Neo-25/2013-14 &
Tender specification No. Sr.OM-CPC-TENDER-PACKAGE-25-03/2013-14.

Ref : (1) This office NOA No. 5r. G.M-CPC-e-lender-Agarapada (Pkg-25-
03)/56/2013/4787 dtd. 16.08.2014 [Supply Contract) & 4792 did. 16.08.2014
[Erection Contract)

Dear Sir,

With reference to the above, ODISHA POWER TRANSMISSION
CORPORATION LIMITED is hereby pleased to amend the final BOQ to Letter of
Award [of Firslt Contract & Second Contract) {or the work ® Design, Engineenng ,
Supply, Erection, Testing & Commissioning of Construction 2x20 MVA - 132/33
KV Sub-station at ASARPADA R assoccinted (32 KV LILO line [Fom 132 KV
Bhadrak-Anandpur line to 132733 KY Grid Substation, Agarpada (Line length -
12.7 kms approximately] on Turnkey basis in the State of Odisha as per e-tender
MNotice Ng-25/2013-14 & Tender specification No. Sr.GM-CPC-TENDER-PACKAGE-
25-03/2013-14 to the K[EHM"DWE {the detailed statements of BOQ enclosed)

GO‘@P (¥ scanned with OKEN Scannes
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| Total Contract T‘Tzﬁd?n“b;g}r ,;
SL No Descrinti Price Including " g
SCrpLOnS Toxes ns per LOA after final BOQ
in INR hmenfiﬂrrécm in

SUPPLY COMPONENT OF THE

| | WORKS CONTRACT FOR SUB-| 12,92,78,002.44 | 10,17.0
STATION AND LINE AR

BRECTION COMPONENT

INCLUDING CIVIL WORKS OF THE :

WORKS CONTRACT Fom sus.| 0:99:58.385.53 7.88.60,574.61 |

STATION AND LINE |

3 | TOTAL CONTRACT PRICE IN INR 22,86,36,387.97 | 18,05,66,132.43 |

]

OR, R/O to Rs. 18,05.66,132.00 (Rupces Eighteen Crore Five lakhs Sixty Six
Thousand One Hundred Thirty Two | only.

Supply Price includes additional guantity for Supply of 20,000.00 Cum Spall,
R.E Stone Masonary for Construction of 3.75 MIr. s 7.00 Mtr. Concrete road .
Switchyard PCC & Metalling werk , Tower foating Protection work (Revetment)

Regarding Pre GST and Post ST Portion and taxation aspects thereol, the copy of
detailed statement submitted by O/fo gr. GM (Const), Zone-i, @PTCL,
Bhubaneswar are attached herewith 10 be referred.

COMPLETION PERIOD : Completion period of the project is hereby extended upto
41.07.2023 [or completion of balance Sub-station 8 Line work of Agarpada Project
-_-—-_'__'_ . L

wathout imposition of LD and without any financial burden 1@ OPTCL,

All ather terms & conditions of the LOA and its amendment remain unchanged.

Kindly return the duplicate copy of the amendment order with your signature as a
token of your acceptlance of the same within 7 days of receipt of this letter
otherwise it 18 treated to be your acceplance.

Yours Faithfully,

R o0\

]
CHIEF GEHEE AGER |C.P.C|
CC TO :

(1) E:A w0 MO, OPTCL) Sr.P.S 1o Directur [finance]/ T.A Lo Dhirector [pperation]/
T.& to Director (project) for kind information of M.D, OPTCL/ Director
|Finance] [ Direclor [Operation] Director (Project)OPTCL.

(2} C.G.M [Construction]/ C.G.M (O8M)/ C.G M{Finance], OPTCL.
Bhubancswar/Sr.GM, Construction, Zane- 1, OPTCL, Bhubaneswar

(3} G.M.EHT (c ) Circle, OPTCL, Jajpur / D.G.M , EHT (Const.) Division .
OPTCL, Balasore

14] Dy, General Manager [F), CPC, OPTCL, Bhubaneswar/ D.G.M (Finance), O/fo

A~ of Br. GM, Construction, Zone-1, OPTCL, Bhubaneswar

Page Zaf 2
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By Repistered Past with AD

ODISHA POWER TRANSMISSION €0OR PORATION LIMITEDR
(A Government of Odisha Underia Rimg )
Registered Office: Janpath, Bhubanesws r-7510212
OFFICE OF THE SENIOR ENERAL MANAGER (CPrCy

Telephone No.0674-254 1801 Fax Nod674-2542964
Lyc .
No. Sr. G.0-g-tender -AgarpadafPhg:25-03) / 56 / 2013 ‘:"! 262 Dbae b)) 8
' !

From,

The Sr. General Manager ICPC], OPTCL,

Bhoinagar, Bhubaneswar-22

Ta

Mis Jagrbandhu Enierprisers Pyi Lid,

Plot No-35/1, Sec-A, Mancheswar Indusirial Area,

Rasulgarh, Bhubaneswar- 10,

E-mil; -:-.llll:i|I]]lelI]i-:'F:I"!jII_L[:IhandHur_'l'rtr.‘_’ﬂri.'-:cr‘i.l:nn:n-
lepl_bbsr i red il Vmail com

*LETTER OF AWARD FOR ERECIION CONTRACT OF EQUIPMENT
IMATERIALS (Second Contract)

Sub: i Letier of Award of Secomld Conteact for Installntion (ERECTIOMN) including eivil
works for the work “Design, Engincering, Supply, Erection, Testing & Commissioming of
Construction ol 2X20 MVA-112733 KV Subsstation al AGARPADA & associated 132 Kv
LILCY Nine Trom | 32ky Bhadeak-Anandpur line 10 1327336V Crid substation, Agarpmby (i
length- 12, 7kms approximately] on Turnkey basis in the State of Chdisha as per efender Notice
No. 25/ 2003-14 & Tenider specification No, SEGAM- CPC-TENDER- Pid KAGE- 25.03 7
200314,

SCOPE_OF WORK:

{I) Scope of work for construction of 2X20 MYA, 13233 KV Subsstaion st AGARPADA i us
follows:
@ .

|_|—| 132 KV bay | 05 Nos. | reeder bay-02, Translormer oay-(2 Bus-coupler |
P01 |
2 133 E"_IET}_W _. E]? Maos _J-c;:ac_rhd}-- ILI__-'_J'IaHa:!I'{.L.nnr{ EEIE__E.-:L l_i_'._l;ﬁ'.-”.l._ |
| Unequipped | 04 Nos | 132 KV bay- 02 Nos & 33 KV bay- 02 Nos.
bays ' | Proposed bays shall be unequipped but with required |
column foundations, supply & ercetion of structures |
with beam, site surfacing (metal spreading). earth mat |

]E}'jﬂf_‘, bus extension efe mire o be sonssdered Fhcie |
I shall be no equipment foundations for the uneguipped |
I — Y nays == -
CPCIOPTCL_ LOAERECTION| Pig No: 25005 701 1{AGARPADA) Jtts:_ﬂ}ﬁ; Page Mo 114

A
o

\
sy

G




123

() Supply and installation of equipment/materials as per BPS (including all civil works) with
required column foundations, supply & erection of structures with beam, site surfacing (metal
spreading), carth mat laving, bus extension ctc. ¥
(c) Testing and commissioning of bay extension at Sob- station & it ACCessTies

(d} Handing over of the completed system to the Owines.

{e} Satisfactory conclusion of the Contract

||I] !-;:-;ui'u_' ol wererks fow constrection of associnted 37 BN IO Time is a5 follows:

{a) . "
|| 132kvSC l12.7 132 kV LILO Line on 132KV Bhadrak-
transmission line | KMS Anandpur Line to 13233KV GRID 35
LA L AGARPADA, B

() Transmission Line route survey of entine streteh, Settlement of all issues related o right of
WHY,

(¢} Supply and installation of equipment/materials as per BPS fincluding all civil works) with
required tower foundations, supply & erection of tower structures with insulators etc

{d} Testing and commissioning of Transmission Line & ACCCESOTICS,
(¢) Handing over af the completed system 10 the Ohwner

(f) Installation of PLCC indoor eguipment {owner supply tem) at hoth the end of the sub-station
or as directed by the Engineer In charge.

{g} Satisfactory conclusion of the Contract,

[he above works are 1o be carried out as per SpecificationBid documents Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 / 201.3-14

Rel: This has reference to the following:

(i) Our lnvitation i Bids (DCB) vide e-TENDER NOTICE NO- 13/ 201 3-14
{(iyBidding Documents for the subject package issued lo you Spec No. Sr.G.M- CPC-
TENDER- PACKAGE- 2503 / 2013-14 comprising the followings.

(A COMMON DOCUMENT:

|:: | [:|:|_||1i|'|-;;_ Instraciaom ';';._'q.'lii.‘ll'li WY & INB I."'."H]-l'll.

(2} General Conditions of Contract-Section-GCC{Val-1A).

{31 Grection Copditichs of Contract=-Section-ECCT Vol -EA T

(47 Special Conditions o Contract Yol-1A0.

(3) Technical Specifications & General Technical ConditionsiYaol-11)

(B) FACKAGE SPRCIFIC DOCUMENT:

{6}  Technical Data Sheets & Scope of work (Vol-11A ).

{73 il Proposal sheet snd Price Schedules (Vol-TB).

w:l.__ LOAERECTION) Phy No: 25.00 2013 (AGARPADA) JEPL, BBSR Page No. 114
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(iif) Differem corripendumiclarification issued from time o tine and duly aploaded in GPFTCI
weh site,

{iv} Your Propusal for the subject pecknge submitted M's Jagabandho Enterprisers Pvi Lid
vide vour proposal no, JEPLOPTUL/AGARPADA (RRNAL 130220 (4

(¥) Your correspondences from time o time.

{vi) We confirm having accepted your proposal submitied M/s Jagabandhu Enterprisers Pvi
Litd vide your proposal no. JEPLOPTCL/AGARPADA /E80(A) (13.02.2014 read in conjunction
with all the specifications, terms & conditions of the Bidding Documents and dward on vou the
LETTER OF AWARD for the work of Desipn, Engineering, Supplv, Erection, complete civil
& electrical structural works, pre-commissioning, installation, storape, storage cum Erection
Insuennce, lesting and commissioning including performance wsiing, complétion of Ffacility,

Guarantee, Testing and handing over o OPTCL of the equipment / materials for congtruction of

2X20 MVA-132733 KV Sub-station atl AGARPADA & assccaled 132 KY LILO line from
132kv Bhadrak-Anandpur line 10 132/33kV Grid substation, Agarpada (Line length- 12.7kms
approximately) on Tumkey basis in the Sute of Odisha as per e-fender Notice No, 25 7200 3-14
& Tender specification No. Sr.GM- CPC-TENDER- PACKAGE- 25-03 7 2043-14  (herein
after referred to as "SECOND CONTRACT)

Dear Sirs,

L.0 With reference to the above, ODISHA POWER TRANSMISSION CORPORATION
LIMITED is hereby pleased to place this LETTER OF AWARD on vou for Erection of
electrical equipment and materisls, including all civil [oundation works, testing &
commissioning for Design, Engineering, Supply, Ereciion, Testing & Commissioning ol
Construction of 2X20 MYVA-13233 KV Sub=station at AGARPADA & associated 132 KY
LILO line from | 32ky Bhadrak-Anendpur line to 132/33kY Grid substation, Agarpada {Line
length- 12 Tkims approximately) on Turnkey basis in the Stole of Odisho as per esfender Netice
No. 25 £ 2013-149 & Tender specification No. Se.G.M- CPC-TENDER- PACKAGE- 25001 /
2013-14 at a total cost of ¥ 993,58, 386.00 (Rupees Nine crore ninety three lakb ity eight
thousand three hundred eighty six) only (after srithmetical comrections, including axes & duties
fexcept entry taxes) as per the following break wupy

(B) SECOND CONTRACT (ERECTION PORTION):

Civil works & BErection of Fquipmient and Materials,
Schedule 20 substation, s || LI
Electrical works {I"art AJ T §9BR0,914.21

Civil waorks (Part-B) - |2 767,03,577.89

Civil works & Ercction ol Equipment and Materials,
Schedule 2C transmission linc.

| Electrical works {Parn-A) ' 2 29,99,43235
L:n-l] works [F:lr'l 1) | ¥ 10, T4, 90 OR

Total {R/0): 2 993,58, 386.00 (Rupres Mine crve ainety three takh Nity eight thousand three
hundred eighty six) only

CPCMOPTCL. LOAERECTION) Phy Ho: 254030 2013 (AGARPADA) JEPL, BEZE tﬁﬁnﬂe ho, 114
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F

(i} The above price ae per bidding condition is inclusive of all taxes and duties, cess and levies g
and excepl service ax which shall be paid extra as applicable against production of document:s
gyvidience.

2.0 NATURE OF PRICE: - [(*) SCC- Vol-TA}

The phove prices are subject to provision of price variation/adjustment as per bidding condition
for Sub-station & Line.

Faor all parpose latest IEEMA circular on PV shall he followed.

10 APPLICABLE TAXES:-
{i) The above price as per bidding condition is mclusive of all taxes and duties and levies except
service Lax

! B e ikl

documentary evidence,

(iil) PAN No.: -You have to Furnish the PAN of vour firm as required under IT Acs hefore
execution of the above order.

{iv) TDS on IT: IT shall be deducted from your bills as applicable from time to time. (The
present rate being G 2%).

(vi WORK CONTRACT TAX ov VAT: WOT shall be deducted from your bills as
applicable from time fo Gme (the present rate being (#14%).

{vi) ) Building & other construetion workers welfare Cess: Shafl be deducted from bills as
applicable from fime 1o time{the peesent rate being @l 1%6),

4.0 QUANTITY VARIATION ={ Heffer CL 2.4 nf 5CC)

The quantity of all equipment/materials given in the Bid Proposal Sheets, Volume-[B of the
bidding documents are provisional, The totz] varation in quantity shall ke unlimited. The
Comtractor shall be responsibie for supply and execution of such extra quantities for completion
of the entire work under their seope and they shall be paid for such extrm quantities at the unn
rate indicated in the LOA. However, pavment chall be made after approval of the extra quantity
exoetted, by the competen] authorty

4.1 TYPE TEST CERTIFICATE.
Where valid Lvpe test cenificate of matcriale during list five years are available OPTCL shall pot
inaist for further type 1esi.

50 PAYMENT: - Refer UL No.34 of GT&LOC &
51 TERMS OF PAYMENT: - Refer CL No. § of 8CC,

MFayment for Erection and commissioning work:
(i) 00% cost of erection shall be paid as running bill within 30 days on production of the bill to
the engineer in charge on verification thereol after completion of erection work , testing and
cotnmissioning of the respective lems and on certification of the same by the owner.
(i} Balunce | % cost of the erection shall be paid only afler satisfactory  commissioning of the
project and handing over te OFTCEL
The details of the terms of pavment [or Lrection Contract tor (a) Construction of Control Room
Ruilding (h) Construction of Colony Omanters & (¢} Construction of Boundary Wall are as
inchemied below.

dﬁﬁ-"'%mmi LOAERECTIING Plhn Moo P00 2015 (A0 ARPADA) JEFL. BESK Pagre Ho. 414

Y
07 GorR




L

A)Construction of Switch yard ﬂui.ld"igﬁ{‘.umrul raom Huilding: {Deuble Storied)

!EI No. Description of Stages Payment Terms
I | RCC as per Contraci;
, .
| L1 |Ground Floor (6% of 101l price)
|
| 111 Up to plinth level | 3% of 6% of ordered price i.e. Y% of the
todal value
[ 'L1.2 [Uptelintel level (20% of 60% of ordered price be. 18% of the
eal vialue
R P P !Min::r roof casting 3¥% oF 60%6 of ordered price 1o 33% of the
' total value
1.1.4 | First Floos (40% of total price)
i !
| 'LES {13 Up to lintel level 135% of 40% of ordered price e 14% of the
todal value
1.L6 (£2) After roof casting 653% of 40% of ordered price i.e. 26% of the

okl value

I
2 | Brick masonry work as per contracy

| 2.1 _{ 1) Ground Floor 'ﬁm of the total price
2.2 I{E} First Floor 4l of the total price

4 'Flooring as per Contraci
L1 (D) Ground Floor 85% of the toial price
3.2 (1) First Figor 5% of the wtal price

B)Construction of Colany Quarters.
S| No. | Description of Stages Payment Terms

P! ‘I¥-type as per contract

1.2 Up o plinth level % of the nrdered price

1.2 After brick work | 5%% of the ordered price

: 1.3 After roof casting 3% of the ordered price

R Afier com plete in Full 45% of the ordered price
shape

2 'E" type as por confract

1.1 Ground Floor (60 %% of fotal price)
210 Up o plimh level 0ol 60% of the orderzd price e, 6% of the
foslaf price
2012 After brick wark | 5% of 0% of the ordered price 1.2, %% of the
! total price
'2.1.3  After roof casting 3P of 60% of the quoted price [.e. | 8% of the

lotal price

14 After complete in Full 43% ol 0% of the ordered price 1.e.27% of the
CPC/OPTCL_ LOA[ERECTION) Pkg No: 2507 13 (AGARPADA) JEPL, BBOR Page Mo, 14
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shape leald price

i
2.2 First Floor {40% af the Total price) A
'2.2.1  Up to Tintel level L 3% of 40% of the ordered price 1e. 6% of the '
tolal price
By ARer rodd casting 0% of 40% of the ordered price Le.i2% ofthe |
iatal prics
‘223 After comphete in Full 550 of 4% of the ordered price i.e.22% of the
shape iodal price
{A) Construction of Boundary Wall:
SI No. Description of Stages Payment Terms
| | Excavation & bed Concrete | 20% of the ordered price pile foundation with |
& Foundation grade beam
T | Brick Work 0% af the ordered price
1 Plastering {20% of the ordered price

|
Afier complete in [ull shape | 30% of the ordered price

s

6.0 SOLVING OF ROW - TREE & PLANT COMPENSATION: Refer C1 NO. 33.0 of
SO0 The contractor shall have to solve the entire Right of Way problem a1 his own cost if any.

7.0 ENGAGEMENT OF SECURITY: ihe contrucior shall have to engage his own sccunity it
his awn cost 1l final handing over of the entire work 1o OFTCL,

8.0 INCENTIVE: Refer Clause No 300 of SCC: 1.25% of the contract price as an incentive,
per completed full month (no proportionate or the part thereaf) shall be given, for the projects
completed hefore the scheduled date of completion but limiting to overall 2.3%.

9.0 COMPLETION PERIOD:- Completion period of the project is 24 (Twenfy Four) months
from the date of issue of the LOA, Submit the detailed work schedule accordingly (Refer Yol-
1AL SCC A No. T0),

9.1  The Bidder shall include in his proposal his programme for furnishing and erccting the
equipment covered under the package, The programme shall be in the form of a bar charl /
master network identifving key phoses in vanous aneas of total work like procurement af mw

rmatterial . bogpht aut dems/components, mamilactaring, ype Lesting Sup['l'l-}' of materials and
fiehd activities saeh ss foundation, erectaon, stinging cte, and testing & commissioning of the
\ansmission line and tapsformers b0 a8 W oachicve testing & commissioning of all

equipment/materials under this Packape within 24 (Twenty Four) months from the date of
Letier of AwardiLOAL

9.2  The schedule shall be reckoned from the date of issue of Letter of Award(LOA), Within
|5 (fiffeen) days of issuance of Letter of Award™NOA, Contractor shall submit Bar Chart/ PERT
Metwork (in MS Project) conforming to the deliveryferection dates mentioned in Letier of
Award{LOA) for review and approval. Afier approval of Bar Chart/PERT Network, onc
reproducible with sulficient number of prints as desired by Odisha Power Transmission
Corporation Ltd., shat] be submitted.

.:.-"{\rr"'s Lﬂpuu LOAE RECTSON] Py Moo 25 00 2013 (AGARPADA) JEPL, BRSR Page No. M4
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" THE BAR CHART! PERT NETWORK WILL BE THE PART OF THE CONTRACT
AGREEMENT.
PROGRESS REPORTS (Cl Na. 17 of 8O0 Vol-IA):
During execution of the Contract, the Controctor shall furaish monthly progress reporis W
OPTCL in a format (in MS praject) Indicating the progress achieved during the month, and 1ol

progress up to the month against scheduled dates i respect of activitics coverod Lt programnies
{ schedules referred W abive.

9.3  The provision of Liguidated Damage leviable in case of delay in completion pursuant 1o
Clause 12.0 of SCC-Vol-IA shall become effective afler the period mentioned above for
successful completion of testing ard Comrmizsioming

10,0 NODAL cum PAVING OFFICER:- For the purpese of this LOA, DGM, EHT
(Construction) Division, BALASORE ,OPTCL shall be the NODAL cum PAYING OFFICER
for this AGARPADA package under whom the Sub-stations & its associated system are being
executed.

1.0 CONSIGNEE: - 5.D.0., EHT[C| Sub-Division, BHADRAK shall be the consignee for
the above wark.

12.0 CONTRACT PERFORMANCE GUARANTEE: - Refer €1 Nod of INB. As a
Contract Performance Security, you shall be reguired to fumnish o Performance Guarantes Trom
any Bank a¢ per Annexure - XV to Volume-lA, in the form atached w5 Anneaure -1 0
Volume-1A in favour of the Odisha Power Transmassion Corporation Lid. The gunrantee amouni
shall be equal 10 ten percent (10%) of the Contract price (Erection portion only) and i shali
puarantee the faithful performance of the  Contract  in accordance  with  the  terms  and
conditions specified in these documents and specifications. This perfonmance gusrantce shall be
valid up to 90 days after the end of Guarantee Period. The contractor shall furnish the
Contract Performance BG in the prescribed form within 30 days of Letier of Award.
(Clause No, 11 of SCC, Vol-IA).

130  SIGNING OF CONTRACT: Refer CL Mo.39.0 of INB: You will prepare the Contract
Agreement as per the proforma enclosed at Annexure-1X 10 Yolume-1A  and the same will be
signed within 30 (thirty) days of issuc of LOA,

Imp: Following documents to be furnished ns per the time period indicated elsewhere
the LOA,

(a) Performance BG should be furnished: First,

(b) Signing of contract agreement: Second

140 MOBILIZATION ADVANCE:- Refer CL No. § of SCC,

14.1 Ten percent (10%) of the Ex-works price component shall be paid a5 an imitial
advance on presentation of the following:

(a)Aceeptance of the Letter of Award by the Contractor,

(b)Contractor's detailed proforma invoice for claiming mobilisation advance,

(¢)An unconditional & irrevocable advance payment Bank Guarantee in favour of Odishe Powei
Transmission Corporation Lid, for the equivalent amount of advance in accordance with the
provisions of Clause 34.7.1 (i) (b), Section —GCC, Volume- | and as per Performa aftlached with
Section-Annex. Of Velume-l (Conditions of Contraet), The said Bank Guarmniee shall be
inttially valid wp to the end of ninely () days after the scheduled date for successful
completion of commissioning and shall be extended from time 1o time unll minety (400 davs

CPCIOPTCL LOAERECTION) Pkg No: 25000 2013 |AGARPADA| JEPL, Hq SR Lﬂgﬁ’ﬂﬂl‘ Ko, T4
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beyomd the actul date of successful completion of commissioning, as may be required under i

contract. 5 A
On progressive payvment to the Contractor, the advance taken shall be recovered

proportionately from the bill and after such adjustment the contractor shall furnish the

reduced amount BG against the outstanding advance payment in four stages,

(a3 An umcomditional & irrevocable Bank Guaranies in favour of Cdisha Power Transmission
Corporation Lid., for ten percent (10%%) of the total Contract price towards Contract Performance
Cunrantee {CPG) in aceordance with the provisions of Clause 41.0, Section INB and Clause
110 below and as peoforma attached with Section-Annex. of Volumea-] {Cnnd]limt of
Contract). The said bank guarantee shall be inltially valid up to ninety (90) days after expiry of
the Warranty Perind shall be extended from time to time 61 ninety (90%days beyond suceessful
completion of warranty period, as may be required under the Contract,

e} Detailed PERT Metwork/Bar Charl and its approval by the Owner {Project completion
schedole s enclased).

14.2 All advance payment shall be, interest bearing and recovery of advance along with the
interest compoenent on the advance amount shall be as under;

(2} All advance payment made shall ke recovered progressively from cach mwnning bill of the
contractor @ 10% of each bill value.

(b} The amount of interesi to be recovered from a particular bill shall be caleulated 4@ 1 0% per
annum on the value of advance corresponding to the % age of total progressive payment being
tieleased The penind for wiich, the mterest 15 io be caleulated shall be reckoned from the date of
release of the advance pavment to the actual dote of releass of the seid progressive payment of
the cxpiry of stipulated e frame for relesse of such progressive payvments. 16 the amount
patyable under any interim bill s not sulficient to cover all deductions 1o be made for interest on
the advance payment and other sums deductible there from, the balence owstanding shall be
recovered from the next payments immediately talling doe,

150 LICENSE: Hefer Clause No, 32 of 8CC;
) PROJECT LICENSE: Contracter has to obtain project license in respect of the projecis
from the competent suthority at his own cost. prior to commencement of works.

You have to furnish the Project License for execution of the above mentioned work from
the Chief Electrical Inspector, Govt. of Odisha before commencing work on the project/furnish
documents proving that you have applicd for the project license with C.E.L, Odisha.

{b) ELECTRICAL LICENSE: All electrical jobs shall be carried out only through contraciors
possessing valid licenses from Odisha State, except in the case of packages / turnkey  jobs
where electrical jobs may be sub-comtracted by the Main Contractor. In all such cases, the Main
contractor shall per the work executed only through agencies having such valid licenses.

6.0 INDEMNITY BOND: Ref Cl No. 13 ol SCC:

Far the matcnals/equipment 1o be provided by the Contractor and/ or For the owner supplied
Mems, il will he the responsibility of the Contractor to take delivery, unload and store the
materials nt site and execide an indemnaily bond as per profommn at Annexore VI, Conditions
of Contract, Yal-l i favour of Odisha Power Transmission E[ﬁqmrminn Lid. E,E:'l'im-;.t ||;:|.5;-'.:
damage and risks invelved for the full value of the materials. This INDEMNITY BOND shall be
furnished by the Contractor before commencement of the supplies and shall be valid till ihe
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scheduled date of completion of the project, esting, comimissioning and handing over of the
Project t owner

17.0 POWER, WATER & COMMUNICATION: Refer Cl No. 15 of SCC

The Conwactor shall make his own arrangements for power, water, telephone and other
facilities necessary for the construction / erection of equipment and line at his own cost,

180 LAND FOR CONTRACTOR's OFFICE, STORE,WORKSHOP Eig, ; Ref Cl No. 16
of SCC,

The Contractor shall make his own arrangements fur land for construction ol his Neld  offfce,
workshop, stores, locations, assembling yard, e, as required for  execution of the Contract at
his own cost

190 You have 10 sccepr the techno commercial specification of OPTCL unconditionally
without any deviation and shall furnish an undertaking that vou  will execute the work as per
the schedule of quantities (including missed outunquoted  flems & without any  additional
financial burden to OPTCL & supply the coquipment/materials as pir OGPTCL approved
makes/ vendors),

20.0 LIQUIDATED DAMAGE(LD) FOR DELAY IN COMPLETION: REF CL. NOL12.0

OF 80

In lieu of LI as specified in Clause No.14 of GCC, Vol-1A the following shall apply. IT the
comtractor fails to perform the work within the specified perind given in the contract or any
extension granted thereof, with respect to successtil sompletion of testing and commissioning of
sub-station & associated system, the contractor shall pay 1o Odishs Power Transmission
Corporation Ltd as LD, a sum of half percent (0.5%) of the contract price for cach calendar week
of delay or part thereof. However, the amount of LD for the contract shall be limited 1o g
maximum of five percent {5%) of the wital contract price except for spares. The maximum limit
of LI Tor spares shall be ten percent {1 0% ol cormesponding value).

1.8 GUARANTEE: This Classe shall be povemed as per below

21.1 The Contractor shall warrant that the eouipment will be new. snused and 0 accordance
with the Contract documents and free from delects in materiad and workmanshap for a perid of
twelve (12) calendar months commencing iimediately upon the satsfactony commissioning,
The Contractor's liability shall be limited 10 the replacement of any defective parts in the
equipment of his own manufacture or those of his Sub-Contructors under normal wse and arising
solely from faulty design, materials and/or workmanship provided always that such defective
pans are repairuble at the site and are sol in meantime essential in the commercial use of the
equipiment, Such replaced/defective panis shall be returned to the Contractor unless otherwise
arranged, No repairs or replacement shall nermally be carried omt by the Fngineer when the
equipment is under the supervision of the Contractor's supervisory Fngineer.

202 In the event of any emergency where in the judgment of the Engineer, delay would cause
serions loss or damages, repairs or adjustment may be made by the Engineer or a thind party
chosen by the Engineer without advance notice o the Contractor and the cost of such work shail
be paid by the Contractor. [n the event such action is faken by the Engmeer, the Contractor will

be notified promptly and he shall acsist whemer possible in makinge necessary comections This
shall not retieve the Contractor of his labilies cader the teems ang congitions of the Contrac
CPLIOPTEL M%GTLDN:_ Phkg No: 25-000 2013 (AGARPADA|  JEFL BASR Page Ho. 9114
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213 100t hoecomes necessary for the Contraciorn 5o Jl:|'.||£|q:-|: OF FOmsWw any defective portions of I:i'ILs'.
works the provision of this clause shull apply w portion of the works so replaced or rencwe -
until the expiry of twelve (12) months from the dete of such replacement or renewal, I any
delects are not rempedied within a reasonable time, the Enginesr may proceed to do the work
the Contractor’s risk and cost but without prejudice to any other rights which the Employer may
have against the Contractor in respect of such defects,

21.4 The repaired or new parts will be furnished and erected free of cost by the Contractor, [F
any repair s carried out on his behall ot the site, the Contractor shall hear the cost of such
repairs.

21.5 The cost of any special or general overhaul rendered necessary during the  maintenance
period tue 1o defects in the equipment or delective work carried  out by the Contractor, the
same shall be borne by the Contractor,

21.6 The acceplance of the couipment by the Fngineer shall in no way relieve the Contractor of
his abligntions under this clanse

21.7 In the case of those defective parts, whach ane nol repairable ot site but are essentinl  for
the commercial operation of the cquipment, the Contractor and the Engineer shall mutually
agree o a4 pogramme of replacement o7 rencwal, which will minimize interreption 1o the
maximum extenl in the operation of the equipment,

21.8 At the end of the guarantee period, the Contractor's liability ceases except for latent
defects. For lntent defects. the Contractor's liability gz mentioned in Clavse Nos. 22.1 through

21.9 above, shall remain 1ill the end of 10 years from the date of completion of guarantee period
In respect of goods supplied by Sub- Condractors to the Contractor where a longer guarantee
[more than twelve (12} montbs] {5 provided by such Sub-Contractor, the Emplayer shall be
entitled o the benefits of such longer guaraniee,

21 H) The provisions contained i this claise will not be appheable.

fa) 17 e Eneplover has nod used the egoipsent according to generally approved  industrial
practice and in sceordance with the conditions of operations specified and in accordance with
-|'r|1r.'.r'.:|1il1L_l r'rl.l_.|||.||:._ i| J""'.‘

() Tn cases of normal wear and tear of the parts to be specifically mentioned by the Contractor
in the offer.

22.10 The contractor shall not stind guaranteed for the materials supplied by OPTCL but shall
puarantor for the execution of the materials,

230 INSURANCE:- The contractor shall arrange insurnee coverage for the OPFTCL materals
al his custody [or substation under execution as per the conditions laid down in the relovant
clause of the echnical specification, till final handing over of the projed tn OPTCL. Refer the
Clause N 38.0 Section-GOC, Viol-IA & Claose No, 14 of SCC of Vol-1A.

230  PAYMENT DUE FROM THE CONTRACTOR:- All costs or demages for which the
contrndteor s lieble 10 the purchaser will be deducted by the purchaser from
any gy ch -contracior under the contrvt

u‘\"%
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* 240 JURISDICTION OF TUE HIGH COURT OF ODESHA:- Suils, it any, arising oul of
this contract shall be filed by either party ina Coert of Law to which the jurisdiction of the High
Court of Odishn extends,

250 CONTRACTORS RESPONSIBILITY: Motwithstanding anything mentioned in the
specification or subsequent approval or accepiance of the substation by OPTCL, the ultiimaie
responsibility for satisfactary performance of the substation shall rest with the contractor,

260 NON-ASSIGNMENTS:- The comractor shall not assign or transficr the work orders
issued as per this centract oF any pan thereol without the pror approy al ol OFFTCL.

27.0 CERTIFICATES NOT TO AFFECT RIGHTS OF OFVCL:- [he [ssuance ol any
certificate by OPTCL or any extension of time granted by OPTCL shall not prejudice the rights
of OPTCL in terms of the contract nor shall this relieve the contractor of his obligations for due
performance of the contruct,

28.0 SETTLEMENT OF DISPLT IS HUF CL NO. 458 OF GUCY

28.1 Except as otherwise specifically provided i the contract, all disputes concerning question
of fact arising under the contract shall be decided by OFTCL provided a written appeal by the
contractor is made to OPTCL. The decision of OPTCL shall be final to the paries hereto

28.2  Any disputes or difference including those considered as such by only one of the  parties
arising out of or in connection with this contract shall he to the extent possible be setled
amicably between the partics. IF amicable setilement cannot be reached then all disputed issues
chall be setiled by Arbiteation as provided in this contracl.

290 ARBITRATION: (REF CL NO. 49 OF GOC-VOLJIA-CONDITION OF
CONTRACT)

30.0 LAWS GOVERNING CONTRACK:: The Contract shall be constructed according 10
and subject o the Laws of Tndia and jurisdiction of the Courts of Chlisha

3180 LANGUAGE AND MEASURES:- All documents pemaining fo fhe contrid e luding
specilications, schedules, notices, corespondence, ppemting and mamicnaee mslraction
drawines or any other wnitings shall be writlen in Enplish language. The metric sysiem ol
measurement shall be used exclusively in this contract

2.0 CORRESPON .
32.1 Any notice Lo the conlrctor ander the terms of the contract shall be served by rogastered

mail or by hend w the authorized local representative of the coniractur and copy by ot to the
contractor’s principal place of husiness,

3.2 Any notice o OFFCL shall be served 1o the Sr, General Manager (P01 Gdish
Power Transmission Corporation Lid., Bhubaneswar-7311122 {Odisha) i the same manner.

33.0 SECHECY:- [he comtractor shall treat the chetini I ool W spesification and other docunmems
as private. confidential and they shall net b peprodluced without written authorization trom
OPTCL

340 INSPECTION BY STATUTORY AUTHORITY - You nave L armange the final
inspection by the statplory authority including deposit of all fees afier completion ol e Work,
before handing over the project o OPTCL.
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350 FORCE MAJEURE:- This Clause shall be governed as per Clause No. 42 of GTect
o this Bidding Document Mo SeGM- CPC-TENDER- PACKAGE- 25-03 / 2013-14, | A

16,0 RECONCILIATION OF ACCOLUNTS: - This shall be governed us per Clause No. 50 of
GTOC of this Biddimg [Meument Mo, Sr.GM- CPO-TENDER- PACKAGE- 25-03 / 2013-14
(AGARPADA). .

37.0 Al other terms snd conditions of tender specification bid  document no! Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 7 2013-14 (AGARPADA) in addition to the above clauses shall
alsa hold good for the above package for Supply of equipment/materials and completion of
facility for Sub-siations/hay extension and associnted transmission line at AGARPADA,

JE.0: OTHER CONDITIONS:

J8.1:  You have not taken any deviation fo Technical and Commercial Portion of OFTCL’s
Bidding Documents and thesir corrigentdum/amendments/errata Any
deviation/'variation/exception found anywhere in the bid submitted by you . to the w2rms &
conditions of OPTCL's Bidding Docoments, stands  withdrawn  without any financial
emplication o OPFTCL,

I.2: The price quoted for Freight & Insurance in Schedule-2A  (for Substation
equipmentmaterinds) is Inclusive of Service Tax while in Schedule-2C (Substation) it is
Exclading Service Lax,

AR.2: Some of the materisisiequipment perainiog to this work are bought out & some are
direct, The Made of trunsaction of items shall be Booght-Out & Direct  respectively and type
tested as per technical specification, latest type fest report shell be submitted dunng  detail
Eaginecring. The price quoted is inclusive  of all taxcs and duties emcept entry lax as per
bidding documeni.

3R4: You have to formsh the organization chart of Design/Engge Field Organication
QA Organieation and JY Organization for this project chall be submitted to OPTCL in case of
award.

8.5 You have submitted GTP for some of the equipment, GTPs for all the wlems shall be
finalized by OPTCL at the time of detailed Engineering based on theequipment to be procured
from manufictures as specified i the technical specification

39.0 e B .
(i) We have alaonotified to vou vide oo LETTER OF AWARD ?‘J':r._JT 'I _:Ir Dated ]'E.] ok,
foor awnrd of anather LETTER OF AWARID on vou Tor Supply of cguipment’ materials and
completion of facility for Destgn, Engineering, Sapply. Erection, Tesling & Commissioning of
Cronstrielion of 2520 MY A-1I297 EY Sub-stauen al AGARPARA & associated 132 KV
LILOY line from | 32kv Bhadrak- Anandpur line to | 32733kY Grid substation, Aparpada (Line
length- 12, Toms approsimately) and sssociated svstem on Turnkey basis, in the state of Odisha
as per Specitieaton/Bid docement ne Sr.G.M- CPC-TENDER- PACKAGE- 25-03 / 2013-
14). (here it alter relefeed o as SFIRST CONTRACT.

(i) You shall also be fully responsible Tor the works to be executed under the *SECOND
CONTRACT® and it is cxpressly understood and agreed by you that any breach under the
'SECOND CONTRACT' shall astomatically be deemed as a bieach of this *FIRST
CONTRACT and vice-versa and-any sikch Breach or occurrence or default giving us a right to
lerminate the *SECOND CONTRACT' andfor reciver damages there under, shall give us an
absolute right 1w terminale this Contrac! andfor recover damages under this “FIRST
CONTRACT a5 well and vice-versa

CROOPTOL LOMERECTION) Pig No: 2803/ 3010 (AGARPADA) JEPL, ABER Page Moy, 12014
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(i) However, such breach or default t]rl%éhm:llul: il the *SECOND CONTRACT shall not
automatically relieve vou of any of your responsibility /obligations under this *FIRST
CONTRACT". It is also expressly undersiood and agreed by you that the eguipment /materials
to be supplied hy you under this *FIRST CONTRACT® when installed ond commussioned
under the *SECOND CONTRADUT? shall give satisfactony perfommaonce in accordance with the
provizsions of the Coniract.

This LETTER OF AWARID Inr Erection of electrical equipment and materials,
incloding all civil Toundation works, testing & commissioning for Design, Enginccring,
Supply, Erection, Testing & Commissioning of Construction of 2X20 MYA-131233 KV Sub-
station at AGARPADA & associated 132 KV LILOY line from 132k Bhadrak-Anandpur line io
132/33kV Grid substation, Agarpada (Line length- 12.7kms approximately) on Turnkey basis in
the State of Cdisha as per  e-tender Notice Mo, 25 /1 2013-14 & Tender specification No.
Sr.G.M- CPC-TENDER- PACKAGE- 25-03 / 2013-14 is being issued w you in duplicate, We
request you 1o rewrn the duplicate copy duly signed and stamped on each puge, by the
authorized signatory of your company as a token of your acknowledgment and confirmation.

You shall prepare and finalize the Contract Documents for signing of the formal
Contract Agrecment and shall enter into the Contract Agreement with us, as per the proforma
enclosed with the bidding Documents, on nen-iudicial stamp paper of appropriate value within
A0 oy from the date of this Lener of Award,

The detail price schedule for supply of materalsiequipment for Sub-Staions and associated
system is enclosed.

Please complete all the formalitics and give your unconditional acceptance b the LOA within
15 (fifteen) davs from the issue of this LOA for aking further necessary action s his end.

Please take the necessary action 1o commence the work and confirm action,

Enclosed :

(o} PRICE SCHEDULE:

(b)) INDICATIVE PROJECT COMPLETION SCHEDULE,

(¢) CONTRACT PERFORMANCE BG & CONTRACT AGREEMENT FORMAT

Yours fnithlu III-‘k

.-"f!
- }_.-' s \T‘
-&-}" ‘f'?i \
SEMIOK GENERALWANAGRER U5,

MEMO NO., {" - 1 RATED: 'L ,.rﬁ‘ & .i'rf o
Copy to EA o CMD. OFICLS S P8, 1o Divector (Fmonce) For Ko indoration of CMLL.

OPTCL & Director (Finance), OPTCL Y A
gt .' o \Ll
SENIOR GEN |c1i}>\\k'h1l‘§;\; R [C.P.C.

L !
it oty T A
MEMO NO. o i o paTED: 1 /
Copy along with enclosure 1o the € G (U onstruchion ¥ CGM (OD&MY C.0.M { Finance )
C.G.M, TP & Construetion OPPCL, Bhubaneswar for information and méCessdry action
Nz,
i
SENIOR GENERAL ﬁ;‘ﬁ:\klt\{c';;p_(_:;

CPCAOPTCOL LDA[EF!ECTIEML’E{:E:: TROI I (AGARFADA] IEPL. BBSR Fage Mo, 13014
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MEMO NO. % DATED ﬁfﬁww*_

Copy along with enclosure to the (1) G.M, EHT {Construction) Circle, OFTCL, Jajpur I'{ré!u:"‘
A2y DGMEHTIConst.) Division, OPTCL, BALASORE (DGM may forward the copies of thi
LOA to the respective Sub-Division for their information & necessary action).

{

E2) SENKMR GENER A ‘1 \:11 C.PC
¥ i _}- - [l ] L] , s [ b s |-|
Bl Mo, 4 / ?'El Nated: /6 II'!'] E—-'rhf
Capy along’ with enclosure 0 the AGM (Finance) (CPCY D.GM (F] TP&C OPTCL,

Bhubaneswar for information and necessary action. ,ﬁ“’
ba)
ﬁ;?”il ER |CP.C.

SENIOR GENERXY
A copy with enclosure to Guard File,

A i

(G
P

CRPCMETEL  LOAERECTION) Pk No: 2503 W41 (AGARPADA) JEFL, BESR Pape Mo, 1414



B FORMBs R

'x.,:-ft ¢ Grant of Quarry Permit '
[See rule 35(1)]
quarry Permit No, «3 {g,.g-gf} - 2% RNHEKURE-A/
-

Date : g‘t"cﬂ" W_B
Whereas, Srl Jagabandhu Mudull (MD), M /s Jagabandhu Enterprisers

pvt. Ltd, Plot No.35/B, Sect Mancheswar Industrial Estate,

Bhubaneswar-751010 applied for grant of Quarry permit for extraction and

removal of 40,000 cublc meter of Road Metal (Minor Mineral) from
Nihalprasad Road Metal Quarry No.V (Kahata No.1433/1134, Plot
No.1241/9761, Area-Ac.3.00 decml., (issani-Patita of Mouza Nihalprasac o2 rasad of
Nihalprasad Village) under Rule-34 of the Odisha Minor Mineral Concession
Rules, 2016 and has paid an application fee of Rs.200,00 (Rupees Twa
Hundred) only, permission is hereby granted to guarry, collect and remave

00 cubic meter of Road Metal (Minor nineral) from the aforesaid area or

40,0
areas indicated on the plan annexed heretd, on the following condition and an

payment of advance royalty and other admissible govt. dues on bwo
instalments i.e. 10,000 cubic metre in first instalment and 30,000 cubic metre
in second instalment amounting to Rs.51,08,015.00 (Rupees Fifty one lakh
eight thousand fifteen) only calculated at the rate of Rs.370.00 per cubic
matre as specified in schedule-l to the Odisha Minor Mineral Concession Rules,

2016.

chall be valid from 01.02.2023 to0 10,06.2023 (Five

(1) The permit
accordance with the provisions laid down under rule 36

mgnthglnglj in
ules, 2022,

of the Odisha Minor Mineral Concession (Amendment) Rules,
(2) The permit holders shall ablde by the conditions provided in rule 37 & 51
of the Odisha Minor NMineral Concession Rules, 2016 and rule 36 of the

Qdisha Minor Mineral Concession (Amendment) Rules, 2022.

conditions of quarry permit:-

rmit shall obey the fallowing conditions namely-

(1) The holder of quarry pe

(a) The depth of the quarTy pelow the surface shall not exceed six MeLers;

(b) The quarry permit shall be qnmfnsfefahle;

e
(_@(Qﬂf&;%
g;l;_“;,r \ Scanned with OKEN Scannet



= ;.,;111‘* ﬂ“rll.; ¥ MErILsNall be non-transterable;
nor M 1 :
c) .y 'III;ETEI other than that ?c:?r which quarry permit has been
g » $hall not be excavated or removed without prior approval m':

the Competent Authority;
(d)If any mineral other than minor mineral Is found during quarrying
operations, the holder of the quarry permit shall report the matter to
the Competent Authority and the Diractor forthwith and the quarry
permit shall be determined without payment of any compensation to
the holder of the quarry permit;

(e) The holder of the quarry permit shall maintain complete and correct
accounts of the minor mineral excavated and quantity removed from the

area;

[f) The holder of the quarry permit s
the competent authority and the Collector of the District;
(g) The holder of the quarry permit shall have no right over the quarried

material and other properties laying the permit area after expiry of the

validity of the quarry permit;

(h) The holder of the guarry permi
forest area without obtaining
puthority of the Forest Department, Odisha;

(i) The permit holder of the guarry shall not carry on the quarrying

thin a distance of fifty metres from any public roads, public
railway track,

hall iImmediately report all accidents to

¢ shall not undertake any operation in
the permission fram the Competent

operation wi
buildings, temples, reservolrs, dams, burial grounds,

monuments, heritage sites etc. and shall not cause any damage to any

public and private properties;
| allow the Director, Controlling Authority

authorised by any of them to
e accounts and verify the

(2) The holder of the quarries shal
and Competent Authority or any other
inspect the quarrylng operations and to check th
details of despatches from the registers maintained by him.

of the guantity permitted,
r of the quarry ghall be
dian Penal Code 1260,

(3)If any minor mineral Is removed In excess
such material shall be confiscated and the holde

liable for punishmak@{uqder pravisions of the In

Act and thesgfgfes. < et
g ﬂg@g&nﬁ
._,}n; Vgl C,QHU"F“
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! - completed, the holder of th, [Tuneral granted under the perm .

Lne Competent Authorit quarry permit shall surrender the permi 1

in Form-S Indicating th ¥ and furnish the particulars of permit containeg

. e quiﬂntitles of minor minerals removed that and
S may be required by the Competent Authorlty.

Y
f‘q'g
”:;‘ili
Signature o Competent Authority/
Authorised Officer

Memo No. -2?7_{ Dt Bt 299
Copy to Sri Jagabandhu Mudull (MD), M/s Jagabandhu
Enterprisers Pvt. Ltd., Plot No.35/B, Sector-A, Mancheswar Industrial Estate,
Rhubaneswar-751010 for information and necessary action. He is directed to
extract only 40000 cubic metre of Road Metal for public purposes through this
permit in accordance with provisions of law and submit report in Fggm-S for

- l‘/”_ﬁv}
verification, .—ﬂ%wﬁ_ /
& ok
Tahasliddr, G:::ngia

Memo Ne. 2F7 o 31 o 282D

Revenue Inspector, Nihalprasad/Revenue Supervisor,
v are directed to visit the

Copy to the
Gondia for information and necessary action. The
spot in regular intervals and ensure that excess quantity of Road mMetal shall

not be extracted by the permit holder. Any excess excavation of minor/illegal
extraction beyond the guarry area chall be reported to the un;t:hrsigned

. 2 : o'F
immediately for further fellow up action. \ 1"_;’;\ .h’}w |
Tahasil Iun&!"a

Memo No. ??f’ oL Z|vel v QoD

Copy submitted 1o the Director of
Bhubaneswar/The Cellector, Dhenkanal District/The Divislonal F%;‘w Officer,
Che for favour of kind information, )

- u'lh
s / Tahasliga ondia
g it
AL

Pl- "
Gu.'_*.ﬂf"' ' I Scanned with OKEN Scannei

I ——————T

Mines, Odisha,
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LEE‘“”*’- 27 /ot Dt G 2822

- |

2

: vour of kind
| Copy submitted to the Sub-Collector, pDhenkanal for fa
‘ormatilon,

A
2
Tah r, Gondia

[ ¥ Scanned with OKEN Scanne
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TAHASIL OF FICE,GONDIA
Letter NO. lrﬁ’":}ﬁ"_fm Q- & 5_?‘5’2_;3

To

The Chief Manager (CPC),
Odisha Power Transmissin Corporation Limited,

Bholnagar,Bhubaneswar

sub-: Verification of genuineness and submission of report thereof.

sir,

with reference to the caption subject cited above ,| am to say that
previously 5ri Jagabandhu Muduli Manging Director, M/s Jagabandhu Enterprises
had applied for renewal of temporary permit for extension on excavation and
transportation of minor mineral contract award as per letter No-5r.G.M-CPC —e-
tender-Agarapada {PkgtlEvDE}EEfEﬂHfd?E'z date:16.08.2014, Letter MNo.Const-
sone IfAparpada fTime Extn/2016/2449(11) Dtd 26/11/2020 Issued by
sr.General Manager{CPC),OPTCL and Letter No Sr.G.M-CPE-E-Tunder-ﬁgarapada
[Fkg:zﬁsﬂ?{lﬁﬁf!ﬂﬂfiﬂlﬂ{JEIdEtE:ZE.ll.EDﬂ issued by the  Chief General
Manager (CPC) OPTLL Bhoinagar ,Bhubaneswar in tovour of M/s Jagabandhu
Enterprises  Pvt ttd  ,plot no-35/Bsec  —A Mancheswr  Industrial
area.rasulgarh,Bhubaneswar .10 for the award of Contract for installation the
work on Designing .englnrzErlng.auPply*Erumiun testing & commissioning of
construction 2*20 MVA-1 32/33 KV Sub-station at Agarapada & assoclated 132 Kv
Lilo line from Bhadrak-Anandapur line 10 132/33 KV Grid cub-station ,Agarapadal

Line length 12.7 kms approximately Jon Turnkey basls in the state of odisha .

oews CoH

-8
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You are therefore requested to wverify the genuineness of the
aforementioned letters and submit the same to the undersigned for preparation
of PWC before the Hon'ble National Green Tribunal ,Eastern Zone
nench kolakata Vide O.A No.46/2023/Ez(1.A No ?5/2023/E2)

This is treated as Most urgent.

Encl: As above

vours faithfully

Memo f%/é:f::" J Dt E :—{EE E}tsﬂ

Copy submitted to Collector, Dhenkanal for favour of kind mEﬂrrnatu::n
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;&@ﬂ' QQYe 618 CaIas Geiel @,

ODISHA POWER TRANSMISSION CORPORATION LIMITED
A Government of Odisha Undertaking)
CORP Regd. Office : Junpath : Bhubonoswar
ORATE IDENTITY NUMBER (CIN ) U40 10200R2004SGC007553
Connect us Facebook/Optel.odisha - Twlitter/optel odisha

Lofrions o Qg

—

[o. ¥
0. Sr.G.M-CPC-¢-Tender-Agarpada I:FltngS-DEa]fEﬁfiﬂlﬂf\ln kLt{wj Dated. ﬁ__qll, 'i B &,‘ )
From .

The Chief General Manager [CPC)
OPTCL, Bheinapar, Bhubaneswar-22

To

M /s Jagabandhu Enterprisers Pvt. Lid,

Plot No- 35/B, Sector-A

Mancheswar Industrial Estate, Rasulgarh

Bhubaneswar-751010

E-mail: sunilmuduli@agabandhuenterprisers.com jepl_bbsr@redilfmail.com

Sub : Final BOQ Amendment to Letter of Award (of First Contract & Second
Contract) for the work © Design, Engineering, Supply, Erection, Testing &
oning of Construction of 2x20 MvA - 132/33 KV Sub-station at
AGARPADA & assoclated 132 KV LILO line from 132 KV Bhadrak-Anandpur line to
132/33 KV Grid Substation, Agarpada (Line length -12.7 kms approximately) on
Turnkey basiz in the State of Odisha as per o tender Motice No-25/2013-14 Ba

Tender specification No. 5r.OM-CPC-TENDER-PA

cornmissi

CKAGE-25-03/2013-14.

Thiz office NOA No. oSr. G.M-CFC-EalendBr-ﬁgmapada [Pkg-25-

Ref : (1
Ly ly Contract] & 4792 dtd. 16.08.2014

EBJIEEJEULBH?ET ded. 16.08.2014 (Supp
(Erection Contract)

Dear Sir, above, ODISHA POWER TRAN SMISSION

with reference to the
amend the final BOQ to Letter of

ORATION LIMITED is hereby pleased 1o | . _
R & Second Contract) for the work * Design, Engineering ,

f First Contract
n'”'ﬂ-'-‘ﬂl"il [ﬂErm:ti.u-n Testing & C loni { Construction aw20 MVA - 132/33
i I 2 KV LILO line from 132 KV

Ié;agrai-s;;ﬁzpﬂr line to 132/33 KV Grid Substation, *"'*EEUIP“-dE'- {Line lengtll; :
12.7 kms approximately] o Turnkey basis in the State of Odisha as per é-tender
I vice No-25/2018-14 &% Tender specification Ne. Er.GM-EP:—TENDERJFﬁGHﬂGE-
Eguﬂﬁfiﬂlﬂrm to the cxtent 88 :E:-ﬂ%zﬁ (the detailed statermnents of BOQ enclosed]

fﬁwﬁ*’ﬁ _
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/ 1 Total amount |
’ Total Contract including GST
E-,‘:: N Descriptions Lopiir s
o Pl Taxes a8 per LOA | 5 000 hament in
|| in INR INR

SUPPLY COMPONENT OF THE

1 WORKS CONTRACT FOR SUB-| 12,92,78,002.44 10,17,05,557.82
STATION AND LINE

ERECTION COMPONENT

INCLUDING CIVIL WORKE OF THE 85.53 7,88,60,574.61
2 |\WORKS CONTRACT FOR 8UB.| 293983

STATION AND LINE
3 | TOTAL CONTRACT PRICE IN INR | 22,86,36,387.97 | 18,05,66,132.43

OR, R/O to Rs. 18,05,66,132.00 (Rupees Eighteen Crore Five lakhs Sixty Six
Thousand One Hundred Thirty Two ) only.

Supply Price includes additional quentity for Supply of 80,000.00 Cum Spall,
R.R Stone Masonary for Construction of 3,75 Mtr. & 7.00 Mtr. Concrete road ,
Switchyard PCC & Metalling worlc , Tower footing Protection work (Revetment).

Regarding Pre GST and Post GST Portion and texation aspects thereof, the copy of

detniled statement submitted by Ofo Sr. GM (Censt), Zone-1, OFFCL,
Bhubaneswar are attached herewith to be referred.

COMPLETION PERIOD : Completion period of the project is hereby extended upto
31.07.2023 for completion of balance Sub-station & Line werk of Agarpada Project
without imposition of LD and without any financial burden to OFTCL.

All other terms & conditions of the LOA and its amendment remain unchanged.

Kindly return the duplicate copy of the amendment order with your signature as a

token of your acceptance of the same within 7 days of receipt of this letter
otherwise it is treated to be your acceptance.

Yours Falthfully,

r%;;xquwﬁ

CHIEF GENERAL AGER [C.P.C)
CCTO:

(1) E.A to M.D, OPTCL/ Sr.P.8 to Director (finance}/ T.A to Director (operation)/
S ' T.A to Director (project) for kind information of M.D, OPTCL/ Director
"

(Finance)/ Director (Operation)/ Director (ProjectjOPTCL.

(2) C.G.M (Construction)/ C.G.M (O&M)/C.G.M|Finance), OPTCL,
Bhu¥emeswar /Sr.OM, Construction, Zone- 1, OPTCL, Bhubaneswar
G.M,EHT (¢ ) Circle, OPTCL, Jajpur / D.GM , EHT (Const) Division .

PTCL, Balasore
I
A
G

y. General Manager (F), CPC, OPTCL, Bhubaneswar/ D.G.M (Finance), Ofo
of Sr. GM, Construction, Zone-], OFTCL, Bhubaneswar
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i o BRI UAE o geteoiete ey
0. Const-Zone Ifﬁﬂprpﬁ-dlu f%ﬁl;-ﬁﬁ;‘fﬂﬂ]ﬁf e ':-.\':j" B ey TR Hfi?, ;
ﬁﬁj‘._ s heafgols) JAAT Dol b/w] iy
Foar e g L A :
; P g P : T R el T i :
gr, Genernl Manager IBQNBT]-::E_ID:-HE_I;'DFT.:L’ A n"
Bhoinagny, Bhubnneswar 2 T STl ) v
Tﬂ‘ y s : '
. ' 3 . ':'II I-: 'l .'.'l-: | i B "'!.: r:ll:"!rl e
M /s Jagabandhu 'Enturprlncrgj%&t_;_l,ﬂ_- - -:.‘:';' 4% oot o

plot Hio- 35/B, Sec-A, Manchéswar Industrial P

Rasulgarh, Bhubaneswar-10, o N nlyrtoe Tl g

E.mail : sunilmuduli@jagabandhuenterprisers.com, jepl:bbss@sediffmail.com

Sub : Amendment to Letter of Award. of Second mn.lract for Erection [lostallation)

.'F'f equipment materials for the work: * Design, Engineering, Supply, Erection,

Testing & Commissioning of Canstruction of 2x20 MVA--132/33 KV Sub-station &t

AGARPADA & associated 132KV LILO lins on Turnkey basisin the State of O

the following : i 2

| vide e- TENDER NOTICE NO- 25/2013-14 -
Pleg : 25-03)(66/2013/4792

dov oy

Ref: This has reference to

(L} cur Invitation for Bids {DCB

\__,{u}”/ LOA Ne Sr. '23.[w-.=CF’C--E-T.t:1d.Er-."LEE.r‘1}EIdEl i
[ER.E.‘L"T]DH CONTRACT) Dated 16.08.2014
'iti:'] Agnendment 10 LOA Mo Sr -E.M-I:‘F'C-.e—tender-.hga_rpada (Pkg @ 25-

03]/56/2013/ -055 dated 31,10.2016 _ .
fiv) Amendment 10 LOA No Sr E-M-CFC—catcndar—&gurpada [Pkg : 75

ﬂﬂ]f&ﬁ,r'ﬂﬂlﬁ.-’&'-!ﬁﬂ dated 21.00.2017 :
[v) Amendment to LOA Mo Sr. G.M*CFE-E--E:ndi:r.ggm-Pﬂdﬁ E,kg- . B

' DS}!EE,’E{}ESIT'-. 12 dated 13.12.2017 2
{vi) Amendment to + 04 Mo Const-Zont

dated 19.02.2038 it 3 N
[wid] amendment to LOA No TRF—EE,r'ﬁgﬂrpad&;'EmE'f‘ GsT
dated 10.08.2018 | | i
(vil) Amendment & LOA No . Const-Zone Ifﬂgﬁ:pa:ilafﬁﬁ:a_";:{:mﬁmﬁj 192
dated 25.01,2019 i : _
@ Amendment to 1L.OA No Consl-Zomnc 1/Agorpada/Time Extn/2016/2517
dated CI'I..'JU'.‘ELHQ g

1/ Aarpada,/Time Extn/2016/476

Amiéndment /2040

WER TRANSMISSION

Dear.Sir -
With reference to the albsove, ODISHA PO
A-DRPORATION LIMITED. is hereby pleased 10 amend TO LETTER OF
- page.lof2

M%r,rﬂ

L
...-il"'-l.__,'..-

ol s T

disha. . .

A LR T
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' {inetnlintion) of equip :

AWARD placed In your fuvour for Erﬁnl.ifn ) :
mnteﬁn]upamd-i:mnpletmn of meility for Deaign, Engineering. 5:;;?2’3
" Ercction, Testng-% Commissioning of Consl ruction of 2x20 MVA- e
KV Sub-station at AGARPADA & nasocliated 132 KV LILO line from :
KV Bhadrale-Anandpiis ing to 132738 KV Criel Sub-station, Agarpada as
below.

9.0 COMPLETION PERIOD ; - Completion period of the project is hcre by
extended upto 80.11.2022 without imposition of LD penalty & without
any additional Enancial implication to OPTCL.

13.0 CT PERFORMANCE GUARA { - On extension of
.completion pericd, you shall have to oxtend the wvalidity of contract
performance Bank Guarantee in line with clouse no. 13.0 to T.O. LOA No.

Sr. G.M-CPC-e-tender-Agarpada(Fle: 25-03)/56/2013/4792 (ERECTION
CONTRACT] Dated 16,08.2014

All other terms & conditions of the LOA & Tender specification shall
remein unaltered. -

Flease aclknowledge the receipt of this'‘amendment order.

"% Yours F ithiully,

o p—

ke i
—— m

o e,énz. Wt 2o
CHIEF GENERAL MANAGER (Constiuction) ZONE |

C.C. )
(1) E.A to C.M.D , OPTCL fur lind information of the C.M.D. OPTCL,
Bhubaneswar. -

(2) Director (Project), OFTCL, Bhubaneswar _

(3) C.G.M (Construction)/C.G.M [O8&M)/C.Q.M (Minance)/ Sr. G.M (CPC)
OFTCL, Bhubaneswar o |

(4) G.M, EHT (Construction) Cjrcle, OPTCL, Jajpur rond/ D.Q‘M;rﬁt:::‘
(Const.) Division, OFTCL, Balasors (DOM may forward the copics

draent order to the respective 8/D).
T;?EE.G.M (Finanecs) [CPC)/ C.M (F) (Construction Zone I} QPTCL,

.Bhubgﬁwm- C; F‘f




Ity Hegistered Post with AL ’

CHMSHA POWIEN TIRANSMISSION CORPORATION LIMITED
(A Govevtment of Ddisha Underinking)
Registered O0Tice: Dnnpmth, Bhubancswar-751022
VRIS OV SENITOR G ENFRAL MANAGER (TP}

Teleplinne Nof674-254 1811 Fg Hio.0674-284 2964
¢
Na, Sr, G‘..\Iﬁﬁ-rmrdrr—.-'Iﬂ-r:rﬂm!rrﬁ'ﬁg;,?,HJ',{,] £56/2011 f,{ gL Pk 146} ag
Iy

From,
The Sr. General Manaper [CI'CY, O1F1CL,
Bholnagar, Bhubmneswar-22

T

Japabandhu Enterprisers vl Ll

lot No=35/M, Sce- A, Muncheswaer budustelnl Srea,

Rasulgarh, Bhubancswar-10,

E-mail: -sunilmuduli@jagabandhucnicrprisers.con,
Jepl_bbsr @rediMnail.com

o

(Y

'LETTER OF AWARD FOR ERECTION CONTRACT OF EQUIPMENT
IMATERIALY" {Sccond Contract)

Sub: ; Letter of Award of Sccond Contriel for Instullation (ERECTION) including civil
works for the wark “Design, Faginecring, Supply, Frcetion, Txsting & Coaunissioning of
Construction of 23528 MVA-13233 RV Sab-station ut AGARPADA & asseginted 132 KY
LILO line from 132ky Bliadrak-Anendpes ling 10 13233k Gric substation, Agarpacda (Line
length- 12, 7kms spprosimmeiy) on Tumbkzy basis in the State of Cdisha s per e-tender Nutice
Na, 25 /2 200304 & Femder specifteation. Mo, Se M= CPCSTENGER- PACTAGE- 2520 4
201 3-14.

SCOPE QF WORIK:

(1) Scope of work for construction of 2X20 MVA, 13233 KV Sub station at AGARPADA is as
wr follows:

(=) ) S i
I TT32 KV bay | U5 Nos. | Feeder bay-02, Translormer bay-02, Bus-coupler
e bay-01 )
2 [ KV Bays 07 Mos | Feedur bay- 4, Transfoner aay-02, WG Duy-01 i
T | Unequipped |04 Mus | 132 KV bay- 02 Nos & 33 RY bay- 02 Nus,
bays Praposed bays shall be unequipped but with required
eolumn foundations, supply & erection of structures
witl beam, site surfucing (metel rpmadlrltg]. earth mat
lnying, bus extension ele are to be considered. There
shall e no equipment fousdations for the uncquipped

oo by "
Tl '

R N T - T 1] AR, REER Pace No. 144 °
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=) Eiupplyl and instalkition of cquipmentimaerals o5 per S cocwamg - L

required eolumn foundations, supply & ercction of SIUCIIRS Wil A0, e

spreading), eanb mot Taying, bus oxtension ok,

(c) Testing and commissioning ul’kay extension al Sihe sintlon & s scocmme.
(d) Handing over of the completed sysivin u the Cwiter,

() Satisfactory conclusion ol the Coniracl,

(11) Scope of work Tor eonstiuction ol nascialed 132 KV LILD ling is as follows:

1| 13zse 127 1122 &V 10O Line on 132KV Dhadnak-
transmission line | KMS Anandpur Line 10 13233KV GRID S's,
| AGARPADA.

e . M e

a}

() Transmission |.ing route survey of entire streteh, Settlement of all fzsues related to right of
WA, *

(&) Supply and insiallation of equipmentmatcrials as per BPS (including all civil works) with
required tower foundations, supply & crection ol tower slruciures with insulaters elc.

(d) Testing and commissianing of Transmission Line & necessorics.
(¢) Handing over ol the completed sysiem 1o the Owner

{f) Installation of PLCC indoor equipment (owner supply ilem) at botk the end of the sub-station
ar a5 direcied by the Sagincer In eharge.

(g) Satisfoctory canetusion of the Conlract.

The sbove works mz (o be carricd oul as per Ypecification/Bid documents sSr.G- CPC-
TENDER- PACKAGE- 25-03 /2013-14

Ref: This has refere ice to (the Tollowing:
(i) Our Invitation for ‘3ids (1IC13) vide e-TEXDER NOTICE NO- 25 72013-14
(ii}Bidding Documuias [or 1he subject puckage issued lo you. Spec Wo. Sr.G.M- CPCs
TENDER- PACKAUE-25-03/ 201314 comprising the fnllowings.
(A) COMMON DOC UMIENT:
(1) Bidding Instructi n(Scction: INY & INL (Val-1)
(2) Generzl Conditicns of Contraci-Section-GCC{Yol-1A),
(3) Erection Condil. s al Contraet=Seetivn-BCE(V ol A,
(4) Specizl Conditicns of Contract{Vol-lA)
(5) Technical Specil cations & General Technlcal Conditions{Vol-11),
(B) PACKAGE SPECHIC DOCUMENT:
(6) Technical Data Sacels & Scope ol waork (VollA).
(7 Bid Proposal shec and Price Sehedules [Vol-111).

CPCIOPTCL_ LOAERECTI N Phg No: 25-03 2013 (AGARPADA)  JEPL, BESR Page No. 214

a %

-

A

-
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ﬁ."'l:' Your Froposai for the subject package submitted M/s Jagabandhu Enferprisers Pvi Lid
vide v e s i 5P DIPTULAALGARPALA BEOEAY /) 302,201 4

@) Vour corvespanidunces front time to time,

(vi) We confinm having aceepted your propasal submiited Mis Jagabandhy Enterprisers Pvt
Lid vide your proposal o, JEPLAOPTCIJAGARPADLA JEECAY /130220014 read in conjunclion
with all the specifications, terms & conditions of the Biddirg Documents and award on you the .
LETTER OF AWARD for the work of Dasign. Engincering, Supply, Erection, complete cjvil
& electrical stuctorsl works, prg-commissioning, instalintion, storage, siorage cum Erection
Insurance, testing amd commissioning incluling performence testing, completien of facility,
Guaraniee, Testing nnd handing over 1o OFCL of the equipment / materiels for construction of
2X20 MVA-132/33 KV Sub-siation al AGARPADA & associzted 132 KV LILO line from
132kv _Bhndmkﬂnandﬂur linc o 132/33kY Grid substation, Agarpada (Line length- 12.7kms
approximately) on Tumbkey hasis in the Stale af Odisha as per e~fendar Notlce No. 28 /2013-14
& Tender specification No. Se.GM- CPC-TENDER- PACKAGE- 25-03°/ 2013-14 (herein

after referred to as *SECOND CONTRA CT")

Dear Sirs,

L0 With reference to the above, ORISHA POWER TRANSMISSION CORPORATION
LIMITED is herchy plensed 10 place this LETTER OF AWARD on you for Ereetion of
clectrical equipment and materials, including all civil foundation works, festing &
commissioning for Design, Engincering, Supply, Erection, Testing & Commissioning of
Construction of 2X20 MVA-132/33 KV Sub-siation at AGARPADA & associated 132 KV
LILO fine from 132kv Bhadrak-Anandpur line 1o 132/33kV Grid substation, Agarpada (Line
length- 12.7kms approximalely) on Turnkey basis in the State of Odisha as per e-fender Notice
No. 25 7 2013-14 & Tender specification No. Sr.G.M- CPC-TENDER. PACKAGE- 25-03 /
2013-14 al a tofal cost of T 9,93,58,386.00 (Rupces Nine crore nincly three Jakh, fifly eight
thousand three hundred eighty six) only (afier arithmerical corrections, including taxes & duties

(cxcept entry taxes) as per the following break up:

(B} SECOND CONTRACT (ERECTION PORTION):
Civil works & Ereclion aof Equipment and Materials,

Schedule 2C substatigp.
Electrical works (Pari-A) ; = T 89.80.913.7]
Civil works (Pan-8) ¥ 7,67,03,577.89
Civil works & Ercetion of Eguipment ond Materinls,

Schedule 2C transmission line,

Electrical works (Part-A) T 29,99,432.35
Civil works (Pari-13) R ¥ 1,06,74,451.08
ERECTION CONTRACT PRICE ¥ 9,93,58,385.53

Total (O): T 9,93,58,340.00 (Rupees Nine crore nlnety three lakh 10y elght thousand three
hundred eighty six) only.

CPCIOPTCL_LOA(ERECTION)_ Pkg No: 25-03/ 2013 (AGARPADA) R Page No. 314

;ﬁv.ﬂ'

GONDIA
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E ] -~ = u ] ]
65461 846 618 AIaE e Gs.
ODISHA POWER TRANSMISSION CORPORATION LIMITED
{A Government ol Odisha Undertaking)
Regd Office: Janpath: Bhulaneswar
CORFORATE IDENTITY NUMBER {CIN} U401020R2004GCO0TSS3
Telaphone: 0674-2641607 Fax 0674-2547584
Connect us Facabookioptel odisha - _Twitteriontc| adisha

. S ] i ry £}
Mo, S0 M-CPC-e-Tender-Agarpada (Phi=25-080 56/ 201 3; Linn Mated. 33 04 S04

From
The Semor General Manager [CRC),
OPTCL, Bhainagar, Bhubaneswar-22

Tin
The Tahasidar,
Tahas| Offce Gondia

Sub: Regarding verification of genumeness and submissien of repor tneren

Ref  Your oo istler No - 1858 D1.24 .05 2035

Sir,
With reference to the above, it is to intimate that, this office had issued the Latter of

Award a5  per leller No-ScGM-CPC-e-lender-Agamada  (Pkg-25-03)/562013/4792
D216.08.2014 and final Bel amendmend  vide letter Mo -8r GM-CPC-s-lenge Agarpada
{Phg25-03)5672013A1018(12) DL259.12 2021

Photo copies of the same are enclosed herewith for your reference and further

necassary action.

Encl: A5 abous
Yours faithiully,

y

L & fa

Ty LR

[ -l f 1=
# i

SENIOR GENERAL MANAGER fCRC

ﬁl'l: -I'\;|1:|'1" .‘.E.- '_F Lt ._l = I'L"':'I-I
1 "|. i |I . .
HE‘I kl:_i.- P ':.L 1 o TERLTT L1 i w-l!rIJE-U' ¥
E-L

A )
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By Registered Post with AD ‘ :
A

CODISHA POWER TRANSMISSION CORPORATION LIMITED
(A Government of Odisha Underta king)
Registered Office: Janpath, Bhubaneswar-751022
OFFICE OF THE SENIOK GENERAL MANAGER (CPC)

Telephone Ne.0674-254 1801 _Fax No B674-2542064
ree i
No, Sr. G- p-tonder -AgarpadafPhe: 25035 7 56 7 3014 f'f G2 Daswe: b D

!
From,

The Sr. General Manager [CPC], OPTCL,

Bhoinagar, Bhalmneswar-22

To

Mis Jagabandhu Enterprisers P L,

Plot No-35/1, Sec-A, Maneheswar Indusirial Arca,

Rasulparh, Bhubaneswar- [},

E-munil snilmuduliejapeabandhovies privers com,
Jepl bhsr asreditimail .com

LETTER OF AWARD FOR ERECTION CONTRACT OF EOUIPMENT

=i Ll

(MATERIALS® (Second Contract)

Szt Letler of Awsivil of Secomd Contrmel for st Bation (ERECTION) ialiveling ivil
works for the wawk s, Enginecring, Sy Erection, Testing & U ommissioning ol
Clsstriction of 2N MV AL 123 RY Sub-stalnn al AGARTADA & assoeited 132 KV
LILOY These From 1320y Bhacdeak -Amandpor line 10 13233V Grid substadion. Aparpada (1 ine
lemgth- 17, 7kins gprrasimaiely b on urnkey basis in the State of Odisha as per esfender Notice
Nen 28 7 200314 & Tender specification No, Sv.G.M- CPO-TENDER- PACKAGE. 25.018 ¢
ZF3- 14,

SCOPE OF WORK:
) Scope of wirk Tor construction of 2X20 MVA. 11233 Ky Sub-station al AGARPADA is a5

follows;

L G T e
M | 132 KV bay | 05 Nos. | Feeder biy-02, Transformer bav-02, Rus-coupler

L | | hay-01 Sl

| = [A3 KV Bays: 07 Nos | Feeder hay- 4, Transformer hay 02, BAC Day-0l
Yl Uneguipped [ D3 Nos 132 gV hay- 02 Nox & 33 KV hav- 2 MNos
| v [ Proposed bays shall be unequipped but with refuired
| | | column foundations, supply & erection of struchures

with beam. site surfacing (metal spreading), earth mn
laying, bus extension eic are to be considered. There
| | ! shall be no equipment foundations for the unequipped |
! | | bays

CPCAOPTCL LOAIERECTION) Fhg Mo; 26 00 2013 (AGARPADA| JEFL, BESR Page Mo, 1114
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{b) Supply and installation of equipmentmuerials as per BES (ncluding alf civil works) with
required column foundations, supply & erection of structures with bewm, site surfacing (metal
spreading), earth mat laying, bus extension eid,

(e} Testing and commissioning of bay extension at Sub- station & (s accessorics

{d} Handing over of the completed system 1o the Owvner,

{e) Satisfactory conclusion of the Contract,

(11} Scope of work for construction of associated 132 KV LIEG line is-as follows

L}
I

L

(b} Transmission Line route survey of entire stretch, Settlement of all Issues related o right of
WY,

132 kY LILO Lane on 132KV Bhodrak- |
.-"'.nu.';l;]pur Line 1o 13233KEV GRID Si, |
AGARPADA

32 vl | 127
transmission line Kils

(<) Supply and installation of equipment/materials a8 per BPS (including all civil works} with
required tower foundations, supply & ercction of tower structures with insulators ¢le

{d) Testing and commissioning of Transmission Line & BeceRRories.
i¢) Handing over of the completed system to the Owner

i) Instaliation of PLOC indoor equipment (owner supply item ) at both the o of the suth-sdatron
or as directed by the Engineer In charge

g} Satisfactory conclusion of the Contraot

The above works are 10 be carried vul a5 per SpecificationBid decumems Se.G.M- CPC-
TENDER- PACKAGE- 25-03 ' 2013-14

Rel: ‘This has relerence to the following:

(i} Our Invitation for Bids (DCE) vide e-TENDER NOTICE NO- 15/2003-14
(iBidding Documents for the subject package ssued 1o you, Spec No. SrG.M- CPC-
TENDER- PACKAGE- 25-03 / 2013-14 comprizsing the fallowings.

(A) COMMON DOCUMENT:

(13 Bidding Instruction{Section: 1Y & INB [Vol-1).

{2y General Conditions of Contraci-Section-GLC{Vol-EA)

(3)  Erection Conditions of Contract-Section-BCCT Vol -iA)

(41 Special Conditions of Contract(Vol-1A)

(51 Technical Spesifications & Gerernl Technical Condiions( Vol-1i1,

(B) PACKAGE SPECUFIC DOULMENT

(6) Technical Data Sheots & Scope of work (Vol-104)

{7} Bid Proposal sheet and Price Schedubes (N oi-1H)

cpclnprcumnscnum_ Pl No: 24-03/ 2013 (AGARPADA] JEPL. BEER Page No. 114
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(iit) Dhifferent corigendum dlanticatuen veaed from tme to tune and duly uplosded in l.'!ll"H'.

wieh site

-

{iv) Your Propesal for the subject package submitted Mis Jagabandhu Enterprisers Pvt Lid
vide vour proposal no. JEPLOPTCLAAGARPADA /ESHAY 3022004

(v} Your corespondences from time to time.

ivi} We confirm having accepted vour proposal submitted M/ Jagabandhu Enterprisers Pyt
Lid vide your proposal no JFPLAOPTCLAAGARPADA ABENAT /13.02.2004 read in conjunction
with all the specifications. terms & conditions of the Bidding Docomeants and mward on wou the
LETTER OF AWARID for the work of Design. Engineering, Supply, Erection, complete ¢ivil
& electrical structural works, pre-commissioning, installation, storage, stornge cum Erection
Insurance, Iesting and |.,'r-n1mi:-:5i-:'r'.ing including performance testing, completion of lacility,
Guarantee, Te -.ii!'l,l' and hapding over 1o OPTCL of the equipment / matenals for construction of
X2 I".1'|.- A-13213 KV Svbestation nt AGARPADA & associated 132 KV LILO line from
132k lihadraih Saandpur hine w D323V Grid substation, Aparpada (Line length- 12.7kms
approximately) on Tumkey basia in the State of (disha as per e=tender Notice No. 25 /200 3-14
& Tender specification Vo, Se.GM- CPC-TENDER. PACKAGE. 25-0% / 2013-14 iherein
pfter referred to ag 'SECOND CONTRACT™,

Idear Sirs,

LU With reference to the above, ODISHA POWER TRANSMISSION CORPORATION
LIMITED is hereby pleased to place this LETTER OF AWARD on vou for Erection of
electrical equipment and materialy, including all civil foundafion works, testing &
commissioning for Design. Engineering. Supply. Erection, Testing & Commissioning of
Construction of 2X20 MVA-13233 KV Sub-station ot AGARPADA & assoctued 132 KV
LILOY line from 132kv Bhadeak-Anandpur line (o 132/33IKV Grid substation, Agarpada (Line
leryeth- 12 Thme approximatabvl on Tumkey bisis in the Stale of Odisha ag per e-fender Noffer
Mo, 25 0 HH3-1d & Tender spociffcetion No. Se.G M- CPC-TENDER- PACKAGE- 25-03 /
204344 at-a total cost of € 9S8 386.00 (Hupees Mine crone ainety theee fakh ity eight
thousand throe. hundred cighty «axe oniy (Bier oritamctical correcticons, including toxes & duties
{excepl entry Lexes) o per the following brewk wp:

(B} SECOND CONTRACT (ERECTTION PORTION):
Civil works & Ercction of Fguipment and Materials,
Schedole 2C substntion
Elecetrical wurﬁ:a{t'.lrl Al i _Eﬁ:ﬂ.lj,'?lilll
| Civ works (Fan-) ks

| Civil works & Frection of Equipment and Materials,
| Schedule 20 transmission line

| Electrical works (Pari- ) |2 299943235
I_f'l"f'll works (Parl- FI-’;I {' I,ﬂaﬁ,?-?l,dﬁl .{!#
T WTRACT SRICE e 1A e
ERECTION CONTRACT PRICE T 0,03,55,345 53
Fotal (RO ) 985 SHI96.00 (Rupecs Nioe cone ooty thrce lakh Gifiv eight thousand three

]
Pundreit eiginy stx) andy,

V%'E'F" i LOAIERECTIGN] ®kpg Moo 249-00 200 5 {aGARPADA) JEPL, BREH Page Mo, 314
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(1) The above price os per hidding condition 18 inclusive of all taxes and duties, cess and levics
and except service tax which shall be paid exira as applicable against production of documentar
evidence.

20 NATURE OF PRLCL: - {(*) SOC- Yol-1A}

The above prices are subject 1o provision of price varigtion/adjestment as per bidding condition
for Sub-sttion & Line,

For all purpose latest [EEMA circular on PY shall be followed

3,0 APPLICABLE TAXES:-
(1) The above price as per bidding condition iz inclusive of all taxes and duties and levies except
SErVIce 14X

(i) Serviee Tax: -Service tax shall be paid cxtra as applicable sgeinst production of
documentary evidence.

(iil) PAN No.: -You have o fumish the PAN of your finn as reguired under 1T Act belore
execution of the above order.

{iv) TDS on IT: IT shall be deducted from your bills as applicable fram time to time (The
present rate being @ 2%

(v) WORK CONTRACT TAX or YAT: WOCT shall be deducted from your bills as
applicable from time to time (the present rate being (@ %)

ivi) ) Building & other construction workers welfare Cess: Shall be deducted from bills as
applicable from Gme o limelihe present roie being o170

SOOQUANTELY VARIATION o Hefer UL 9.0 af 5CC)

The quantity of all equipment/materials given in the Bid Proposal Sheets, Volume-IH ol the
bidding documents are provisional, The toml variation in quantity shall be wnlomited. The
Contractor shall be responsible for supply and execution of such extra guantitics for completion
of the entire work under their scope and they shall be paid for such extra gquantities al the unit
rate indicated in the LOA. However, paviient shall be made after approval of the exira quantily
excouted, by the competent authority,

4.1 TYPE TEST CERTIFICATE.,
Where valid type test certificate of materials during last five years are available OFTCL shall not
insist for further type 1esl,

50 PAYMENT: - Refer CL No3d of GT&ROC &
5.1 TERMS OF PAYMENT: - Refer CL N, % of SO0,

Payment for Ercction and copomissioning waonrk:
(i) 90 vost of erection shall by paid s ronoing B withim 30 days oo production of the bl
the engineer in charge un verificaion thereol aller completion ol erection work | testing and
commissioning ol the respective Hems and oncertification ol the same by the vwner,
(i) Balance 10%% cost of the erection shall be paid only after setisfactory  commussioning of the
project and handing over 1o OFTC
The details of the terms of pavment for Brecion Coatract tor (a) Congtruction of Contral Booim
Building,(b) Construction of Celeny Ouerters & () Construetion of Bowndary Wall are as
mcticated Irelow,

/igpgm" LOA[ERECTION) Pk Mo’ 5.0 P013 (AGARPADA) JEPL, BESR Page No, 414
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A}Construction of Switeh yard Huill!i;llﬁ%'lbni rol room Building: (Double Storied)
8l No, Deseription of Stapes Fayment Terms ‘

" |

I RO as per Contract:

L1 Ground Floor (60 % of tatal price)
LI Up'we plinth Jevel 5% of 0% of ordered price Le. 9% of the
total value
| "L [ Up o lintel level | 30% of 60% of ordered price i.¢. 18% of the
Htotal walue
103 | After roof casting 33% of 60% of ordered price 1.e. 33% of the
jiofal value
‘L4 First Floor {40°% of total price)
| 'LLS (1) Up to lintel level |35% of 40% of ordered price i.c. 14% of the
[tetal value
| 'LLG (2) After roof casting |65% of 40% of ordered price i.e. 26% of the

[ totai valoe

2 Brick masonry work as pereontract '

2111 Ground Floor 6% of the total price .
2.2 (2) Firat Flosor 4% of the total price

3 Flooring as per Contreiac)

L1 1) Gromnd Floo 55% of the total price

3.2 12) Fird Floor 5% of the total price

B) Construction of Colony Quarters:
| 81 Na, Description of Stages "Payment Terms

I *D'-type as per contract

1.2 LUp to plinth Jevel |1%% of the ardered price
L2 ARer brick work | 3% of the ordered price
1.3 Atter roof casting 0% of the ordered price
4 Alercomplete in Full 45% ol the ordered price
shape
I E type as per contract
1 Ground Floor (hid %% of iofal price)
2L Up to plinth level 10% of 60% of the ordered price i.e. 6% of the
tolul price
"2.1.2  After brick work | 5% of 60% of the ordered price i.e. 9% of the
total price
'2.1.3  Afler roof casting 30% of 60% of the quoted price ie. | 8% of the
total price
L4 Adier complee i Full E3% ol 84F% of the ondered price |,e.27% of the
Lj@fgmﬁcl. LOAIERECTION| Pkg No© 2503/ 2013 (AGARPADA}  JEPL, BESH Page No. 514
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shape Lokl i
2.1 Firsti Floor (40%% of the Total price)
2.2.1 Up w lintel level § 5% of 40% of the ordered price Lo, 6% of the
totat price
"2.2.2 | After roof casting 0% ol 20% of the ordered poce ie.12% of the
foipl price
2.2.3  After complete in Full 55% of 4% of the ordered price Le22% of the
shape total price
iA) Construction of Boundary Wall:
51 No. | Description of Stages Payment Terms
1 |E7-:c:m.fuliim & bed Conerete | 20% of the ordercd price pile foundation with
& Foundation prade begin
1 Brck Work 0% of the oprdered price

Plastering 20%s of the ordeved price

3
|
4 After complete in full siape | 30% of the ordered price

6.0 SOLVING OF ROW - TREE & PLANT COMPENSATION: Refer O NCH 330 of
SCC. The contractor shall have to solve the entire Righs of Wy problens st his own cost it any

his own cost i1l final handing over of the entire work 10 OPTCL.

8.0 INCENTIVE: Refer Clavse No.}0.0 of SCC: 0.25% of the contract price as an incentive,
per completed full month (po proportionate or the part thereof) shall be given, for the projecis
completed before the scheduled date of completion but imiting o overall 2.5%.

2.0 COMPLETION PERIOD:- Compietion period of the praject is 24 (Twenty Four) months
lrom the date of issue of the LOA. Submit the detailed work schedule accordingly.| Refer Yol-
1A/ SCC /O No. 100,

0.1 The Bidder shall include in his proposal his programae for fumishing amd erecting the
equipment covered under the package, The progrinwne shall be i the form of a bar chart |
master network identifving key phases i vaziows areas of 1ol work like procurement of Tisw
material / bought out itemsicomponenis, manelacturing, type testing , supply ol miaterials and
field activities such as foundation, erection, stringing etc. and testing & commissioning of the
transmission line and lransformers so ag o schieve testing & commissioning of all
equipment/materials under this Package within 24 (Twenty Four) monthe from the date of
Letier of Aawvard(LorA),

.2 Thie schedule shall be reckoned from the date of issue of Letter of Award(LOA), Within
i5 {fifteen) days of issvance of Letier of Award/NUA, Contractor shall submil Bar Charn’ PER
Network {in MS Project] conforming to the delivery/erection dates mentioned - Letter of
Award{LOA} for review and approval, Alier approval of Bar Chart/PERT Network, oie
reproducible with sufficient number of prints as desived by Odisha Power  [ransmission
Corporation bad.. shatl be subrtiod

c‘ﬂﬂgjéu LOAJERECTION) PRy ka- 250370 7012 (AGARPADA) JEFL BHSE Page Mg 614
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THE BAR CHART/ PERT NETWORK WILL BE THE PART OF THE CONTRACT,
AGREEMENT. ‘
PFROGRESS REPORTS (Cl No. 17 of 5CC,Vol-1A):

During exccution of the Contract, the Contractor shall furnish monthly progress reports o
OPTCL in a format (in MS project) indicating the progress achieved during the mongh, and total
progress up (o the month againgt scheduled dites in respect of activities covered In programmes
i sehedules referred 1o abiove,

9.3  The provizion of Liquidated Damage leviable in case of delay in completion pursuant to
Clause 120 of SCC-YVol-lA shall become effective after the period mentioned above for
successful completion of lesting and commissioning.

(0.0 NODAL cam PAYING OFFICER:- TFor the purpose of this LOA, DGM, EHT
(Construction) Diviston, BALASORE JO0PTCL shall be the NODAL cum PAYING OFFICER
for this AGARPADA puckage under whom the Sub-stations & its associated system are being
executed,

1.0 CONSIGNEE; - 5.0, EHT[C| Sub-Division, BHADRAK shall be the consignee for
the above work,

120 CONTRACT PERFORMANCE GUAKRANTEE: - Refer C1 No.dD of TNB. As a
Contraet Performance Secarity, vou shall be required to fummish a Performence Guarantee from
any Bank as per Annexure — XV to Volume-[A, in the Torm oftached as Annexure -1 1o
Volume-1A in favour of the Odisha Power Transmission Corporation Lid, The guarantes amount
shall be equal to ten percent (10%) of the Contract price (Erection portion only) and it shall
guaraniee the faithiul performance of the  Contract in  accordance with the terms and
conditions specilied in these documents and specifications. This performance guarantee shall be
valid up fo 9 days afler the end of Guarantee Period, The contractor shall furnish the
Contrae! Performance BG in the prescribed form within 38 days of Letter of Award.
FClamse Mo, 11 af SOC, Val-LA),

1.0 SIGNING OF CONTRACT: Refer C1 Mo 390 of INBE: You will prepare the Contract
Apreement as per the proforma enclosed at Annexore-1X 10 Volume-1A  and the same will be
signed within 30 (thirty) days of @sue of LOA.

Imp: Following documents to be lurnished as per the time period indicated elsewhere in
the LOVA,

(a) Performance BG should be farnished: First,

(b) Signing of contract agreement: Seeoml

140 MOBILIZATION ADVANCE:- Refer CL No. 8 of SCC.

14.1 Ten percent (10%) of the Ex-works price component shall be paid as an initial
advance on presentation of the following:

fa) Accoplance of the Letter of Award by the Contractor

(D Contractor’s detailed prolorma invoice for claiming mobilisation advange.

(<) An unconditional & frrevoeable advance payment Bank Guarantee in favour of Odisha Power
Franserission Corporation [, for the cquivalem amount of advance in accondance wiih the
provisions of Clavse 34,70 40 (b, section -GUC Volume— | and as per Performa attached with
Section-Annex. OF Volame-l (Conditions of Contract). The said Bank CGuarantee shall be
mitially valid up 1 the end of nincly (M) days after the scheduled date for successful
completion of commissioning and shall be extonded from time 0 Hime until mnety (90) days

WTCL LOAERECTION] Phkg Mo, 25-03) 2013 |AGARFADA] JEPL, BBSR Fage No, 714
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beyond the actual date of successlul completion of commissioning. &s ey be reguired under the
CORTract.

On progressive payment to the Contractor, the sdvance taken shall be recoverad
proportionsiely from the bill and afier such adjustment the contractor shall furnish the
reduced amount BG against the outstending advanee payment in four stages,

(dy An unconditional & wrevocable Bank CGusriniee i [ovour of Okdisha Power Transmission
Corporation Lid., for ten pereent { 10%4) of the total Contract price towards Contract Performance
CGuarantee (CPG) in accordance with the provisions of Clause 41.0, Section INB and Clauwse
11.0 below and as proforma attached with Section-Annex. of Volume-I {(Conditions of
Contract). The said bank guaranfce shall be inttially valid up to ninety (90) days after expiry of
the Warranty Period shall be extended from time to time 1]l ninety (Whdays beyond successtul
completion of warranty period, as may be reguired under the Contract

ie) Dewmiled PERT Network/Bar Chan andd s approval b the Owner (Project completion
swhedule is enclosed),

14.2 All advance payment shall be, inierest bearing and recovery of advance along with the
interest component on the advance emount shall be us ender:

(@) All advance pavment made shall be eovered progressively from coch running bill of the
contractor (@@ 1 0% of each bill value.

{h) The amcount of interest o be recovened Tromm a particolar bill shall be caleulated @@ 0% per
grnii on the value of advance corresponding o the 96 age of total progressive paymenl bemg
released. The peried for which, the interest is to be caleulsted shall be reckoned from the daie of
release of the advance payment 1o the actual dale of release of the said progressive payment of
the expiry of stipulated time frame lor release of such progressive payments. IF the amount
payable under any interim bill is not sufficient o cover all deductions 1o be made for interest on
the advance payment and other sums deductible there from, the balace outstanding shall be
recovered from the next payments immedistely falling due.

150 LICENSE: Refer Clause Mo, 32 of SOC;
(a) PROJECT LICENSE: Contrecior hias to obtun prowect license in respect of the projects
from the competent authorty at his owa cost, prior to commencement of works,

You have (o furnish the Project License for eocation of the above mentioned work [rom
the Chief Electrical Inspector. Govt. of Odisha belore commencing work on the project/turnish
documents proving that you have applied for the projeet license with CUE. 1, tWisha.

{h) ELECTRICAL LICENSE: All elecirical jobs shall be carried out only through contrsctors
possessing valid licenses from Ohisha Siate, except in the case of packages | turnkey  jois
where glectrical jobs may be sub-contracied by the Main Contractor. In all such cases, the Main
contractor shall get the work excouted only through agencies having such valid licenses,

16.0 INDEMNITY BOND: Rel Cl Mo. 13 of 5CC:

For the materials'equipment fo be provided by the Contractor angd! or Tor the cowner supplicd
ilems, H will be the responsibility of the Contractor to take debvery, unboad and store th
materials at site 2nd execule sn indermnity bond as per proforma at Annexure <V Conditions
of Contract. Vol -1 in favour of Odishe Power Transmassion Corporation Ltd. against loss
damage and risks involved for the full value of the materizis, This INDEMBITY BOND shall be
furnished by the Contractor before conmencement of the supphies and shall he valid Uil he

cpcmwm ERECTION) Phy No: 26 03 2013 (AGARFADA) JEPL. BBSR Page Mo, Hitd
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scheduled date of completion of the projedt, testing, commissioning and handing over of r‘
Project o owner

17.0 POWER, WATER & COMMUNICATION: Refer Cl No. 15 of SCC

The Contractor shall make his own arrangements for power, water, telephone and other
facilities necessary for the construction / erection of equipment and line at his own cost,

1.0 LAND FOR CONTRACTOR s OFFICE, STORE,WORKSHOP Eie. : Rel C1 No.16
of SCC.

The Contractor shall make his own arrangements for land for construction of his field office,
workshop, stores, locations, assembling yard, ete. as required for  execution of the Contract at
his ewn cost,

190  You have o accepl the techne comimercisl apecification of OPTCL unconditionally
without any deviation and shall fursish an uadertzking that you  will execute the work as per
the sehedule of quantities [including missed vuvunguoted  Hems &  without any  additional
tinancial burden to OPTCL & supply the cquipment/materials as per QFTCL approved
makes‘vendors),

20.0 LIOUIDATED BAMAGE(LD) FOE DELAY IN COMPLETION: REF CL. NO.12.0
OF 8CC:

In licu of LD as specified in Clause No 14 of GCC, Vol-1A the following shall apply. If the
contractor fails 1o perform the work within the specified period given in the contract or any
extension granied thereof, with respect to successiul completion of testing and commissioning of
subsstation & sssociated system, 1he contractor shall piy 1o Odisha Power Transmission
Corporation L4d as LD, & sum of half percent (0 2%y of the contrect price for each calendar week
of delay or part thereof, However, the amount of LD for the contract shall be limited o a
maximum of five pereemt (5%) of the otal contract price except for spares. The maximum limil
of LD for spares shadl be ten percent (1% of corresponding value).

210 GUARANTEE:- This Claase shall be povemed as per below

21.1 The Contractor shall warrant that the cgutpment will be new, unused and in accordance
with the Uontract documents wnd free from defects in material and workmanship for a period of
twelve (12) calendar months commencing wnmediately upon the satisfactory commissioning.
The Conteactor™ lability chall be limited to the replacement of any defective paris in the
equpment of his own manufacture or those of his Sub-Contraclors under normal use and arising
solely from faulty design, materdals andfor workmanship provided always that such defective
parts are repairable al the site and are not in meantime essential in the commercial use of the
equipment. Such replaced/defective pars shall be returned to the Contractor unless otherwise
arranged. No repairs or replacement shall normally be carried out by the Engineer when the
equipment is under the supervision of the Contractor’s supervisory Fngineer.

212 In the event of any emergency where in the judgment of the Engincer, delay would cpuse
serious loss or danages, repairs or adjestment may be made by the Engineer or a third party
chosen by the Engineer withoud sdvance nofice to the Contractor and the cost ol such work shall
b patid by the Contmetor. [0 the event sach action is taken by the Engineer, the Contractor will
he: notified prompily and he shall assist wherever possible in making necessary corrections. This
shall not relieve the Contractor of his labilitics under the terms and conditions of the Contract,

CPC/OPTCL  LOMERECTION) I;l%!h- 2600/ M3 (AGARPADA)  JEPL. BESRA Page No. 914
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21.3 If it hecomes necessary for the Contructor to replace or renew any defective portions of the
works the provision of this clause shall apply 1o portion of the works s0 repluced or renewed
until the expiry of twelve (12) months fiom the date of such replacement or renewal. H any
defects are not remedied within o reasonable time, the Engincer may proceed 1o do the work at
the Contracton’s risk and cost but withom prejudice tr any other rights which the Employer may
have against the Contractor im respect of such defss

21.4 The repaired or new parns will be fumishad pad erected free of cost by the Contracior, 1
any repair is carcied owl on his behall al the site. the Contructor shall bear the cost of such
repairs.

a1.F The cost el any speciasl or general overhaul rendered necessary during the  maintenance
period due o defects in the equipment or defective work carried  out by the Contractor, the
same shall be bome by the Contructor.

21.6 The acceptance of the equipment by the Engineer shall in no way relieve the Contractor of
his obligations under this clause.

21.7 In the case of those defective parts, which are not repairable a0 site bat are  essentind  Tor
the counmereial -.||H_'J:Ili|.rjl of the equipment, the Coanirncior and the 1-:Ilr_ilh.!1.'1 ghall sty
apree 1 o programme of replacement of rendwal, which will minimize interruption 1o the
i kcisrn exierd in the aperation of 1he eguipmens,

218 At the end of the guarantee period, the Clontractor's liabilty ceases exeept for hiter
defects. For latent defects, the Contractor’s Lability 45 mentioned in Clause Nos. 22,1 through

21.9 abowve, shall remain till the end of 10 vears from the date of complétion of puaraniee period
In respect of poods supplied by Sub- Contractor:s 10 the Contractor where a longer puaranies
[mewe than twelve (12) months] 5 provided oy such Sub-Contractor, the Employer shall he
entitied w0 the benetits of swch longer puarantee.

£1.10°The provisions contamed m this clavse will not be applicable.

(&) If the Employer has not used the eguipment according to generally approved  industrial
practice and in accordance with the conditions of operations specified and v accordance with
operating manuals, if any

(h) In cases of normal wear and tear of the parts to be specifically mentioned by the Contractor
in the offer,

200 The comraetor shall mol stamd goncontes! o the maieriols supphod by OPTCL bt shadl
puaramior [or the axecation of the maierils

21.0 INSURANCE:- The contractar shall amenge insuranoe coverage for the OPFTCL matertals
at his custody [or substation under execulion as per the conditions laid down in the relevan
¢lause of the technical specification, hll final handing over of the project to OPTCL. Refer the
Clause No. 38.0 Section-GCC, Vol 1A & Classe No. 14 ot SCC of ValdA

23.0 PAYMENT DUE FROM THE CONTRACIOR:- All costs or damages for wlich tie
contractor  is  fiable w  the purchaser will be deducted by the purchiser  lrom
any money due to the confractor under the conlract.

L LOAFERECTION] Pk b Z5-03 2075 (AGRARPADS) JEPL, BRSH Pagre Mo, 1014
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2.0 JURISIICTION OF THE HIGH COURT OF ODISHA:- Suils, il any, arising out of
this contract shall be filed by either party in a Court of Law 1o which the jurisdiction of the Higl ‘
Coorl of ©disha extends, i

150 CONTRACTORS BESPONSIBILETY:- Motwithstanding anything mentioned in the
specification or subseguent appioval of acceptance ol the substation by OFTCL, the ultimate
responsibility for satisiciory perlonnance of the suhstation shall rest with the contractor.

1600 NON-ASSIGNMENTS:- The contractor shall not assign or transfer the work orders
isstied ms por this conteaet or any pert thereol without the prior approval of OFTCL.

17.0 CERTIFICATES NOT 1O AFFECT RIGHTS OF OPTCL:- The issuance of any
certificate by OPTCL or any extension of time pranted by OPTCL shall not prejudice the rights
of OFTCL in terms of the contract nor shall this relieve the contractor of his obligations for due
performance of the contract.

.0 SETTLEMENT OF DISPUTES:-{REF CL NO. 48 OF GCC

.1 Lxcept as otherwise specifically provided in the contract. all disputes CONGErning question
of Fael arising under the contraet shall be deciled by OPICL provided a writien appeal by the
contractor 15 made to OPTCL, The decision of OPTCL shall be final 1o the parties hereto.

182 Anv disputes or difference including those considered as such by only one of the  parties
priging ol af or in conneciion with this contract shall be to the extent possible be selthed
amicably between Lhe parties. IF amiacable setilement cannot be reached then all disputed issues
shadl b settled by Arbitration a3 provided im this contret.

190 AHBITHATION: (REF L NO. 8 OF GCCNVOLTA-CONDITION  OF
CONTRACT)

300 LAWS GOVERNING CONTRACT:- The Contract shall be constructed acconding (o
and subject o the Laws of India amd jurisdiction of the Couns ol { klisha,

3.0 LANGUAGE AND MEASURES:- All documents pertaining to the contract including
specilications, sehedules, notiees, correspondence, operting and maintenance instroction.
drewwines wr any otber writings shall be written in English lanpuage. The metric system of
mcasurement shall beowsed cxclosively o is contract.

32,0 CORRESPONDENCE:

321 Any notice to the contmelor urder the terms of the contract shall be served by registered
muil o by hand 10 the authorized Tocal representative of the contractor and copy by post to the
eomiracton's principal place of buginess

322 Any notice to OPTCL shall be served 1o the Sr. General Manager [C.P.C.| Odisha
Power Transmission Corporption Lad | Ahabaneswar 751022 {Odishal in the same mamner

33.0 SECRECY = The commetor shall treat the de ls of ihe specification and other documents
ax privine, conlidential and they shall not be reproduced without writlen authorization Trom
P TCL.

340 INSPECTION BY STATUTORY AUTHORITY:- You have to arange the final
inspection by the statutory authority including deposit of all fees after completion of the work.,
before handing over the project to OFTCL,

CPCAOPTCL LﬂA[EﬂfEIIUHL{::’It < 2500 2013 {AGARPADA] JEPL, BRER Fage Mo, 11744
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d5.0 Fﬂljt"‘]ﬂ M&."‘E”EE:- This Clawse shall be povemed 38 per Cliaose Nao, 42 of e
of this. Badding Document Mo, @ SroGM- CPC-TENDER- PACKAGE- 2503 7 200 3-14.

Jo.0 RECONCILIATION OF ACCOUNTS: - This shall be governed as per Clause No. 50 ol

GTCC of this Bidding Document Mo, Sr.G.M- CPC-TENDER- PACKAGE- 25-03 / 2013-14
(AGARPADA), .

370 All other werms and conditions of tender specifioation bid  document no: Sr.G.M- CPC-
TENDER- PACKAGE- 25-03 / 2013-14 (AGARPADA) in addinion 10 the above clauses shall

glso hold good for the above puckage for Supply of equipment/materials and completion of

facility for Sub-stations‘bay extension and associated ransmission line 8 AGARPADA.

35.0: OTHER CONDITIONS:

J8.1: You have not taken any deviatlon o Technical and Commercial Portion of OFTCL s
Bidding Dlocuments TR 1hezir corridendun/amend meiseman Any
deviation'variation/exception found anywhere in the bid submitted by vou | o the lorms &
conditions of OPTCL's Biddmg Documents. smnds withdrawn without any  finascial
implication to OPTCL.

I8.2: The price gquoted for Freight & Insoranee in Schedole-2A4  {for  Substation
equipmentmaterials) is Inclusive of Service Tax while in Schedule-2C (Substation) i [«
Excluding Service tax.,

J8.3: Some of the materials/equipment pertaining o this work are bought outl & some arc
direct. The Mode of transaction of items shall be Boughi-Out & Direct  respectively and type
tested as per technical specification, latest type lest report shall be submitted during  detail
Engineering. The price quoted is inclusive  of all mxes ond duties excepl enlry tnx as per
bidding document.

J8.4: You have to Ffumish the oreanization chart of Design/Enge. Field Oreantzation
A Orgenization and JV Organization for this project shall be submitted fo OPTCL in case of
aveard,

38.5: You have submitted GTP foe some of the squipment. GTPs for all the iems shall
Imahized by OPFTCL at the time of detailed Engineerine based on theegupment 16 b procured
From manufaciores o apecificd in the iechnical specification

.0 I i
(i) We have also notified 1o you vide cur LEFTER OF AW AlD No !' ! [ated "E-* '
for award of anoilwr LETTER OF AWARD oa vou Lo Supply of equipeeent! materials wl
completion of facility for Design, Eogniecring Supply, Erecton, Testing & Commissioning o
Construction of 22X MYA-[32733 KV Sub-stution ot AGARPADA £ azsociated 132 KV
LILLY line from 32ky Bhodrok-Anandpur bine to P3333KY Grid substation, Aparpads {Line
length- 12.7kms approximately) and associated sysiem on Tumbkey basis, in the stte of Odishs
&% per Specification/Bid docoment nos Sr.Geb- CPC-TENDER- PACKAGE- 25-03 7 2005
14). (here in after referred 1o as "FIRST CONTRACT' )

{ii) You shall also be fully responsible for the works to be exccuted under the *SECOND
CONTRACT? and it is cxpressly pnderstood and agreed by vou that any breach under th
'SECOND CONTRACT' <hall sutomsstically be deeimed as o breach of this "FIRS
CONTRACT and vice-versa and any such breach or occurrence or default giving us a right wo
erminate the *SECOND CONTRACT' andror recover damages there under, shall give us an
absolute right to terminate ths Contmgt apdior recover damopes under this *FIRS]
CONTRACT a5 well and viee-versa

mt&_ LOAIERECTION|  Plg No: 603 2013 [AGARFAL) JEML, BRESH Hage Mo, 12174
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(ini) However, such breach o detault or 1&623 fodiee i the *“SECOND CONTRACT' shall no
automatically relieve vou of anv of vour responsibility /obligations under this *FIRE
CONTRACT". 115 also expressly understood and agreed by vou that the equipment /materia.s
to be supplied by you under this ‘FIRST CONTRACT® when installed and commissioned
under the *SECOND CONTRACT shall give satisfactory performance in accordance with the
provigsions of the Contract,

This LETTER OF AWARD for Erection of electrical equipment and materials,
including all civil foundation works, testing & commissioning for Design, Engineering.
Supply, Erection, Testing & Commissioning of Comstruction of 2320 MVA-132/33 KV Sub-
station at AGARPADA & associated 132 KV LILO line from 132kv Bhadrak-Anendpur line 1o
[3233KY Girid substation, Agarpada (Line length- 12.7kms approximately) on Tumkey basis in
the State of Odisha as pur  e-tepder Notice Mo, 25 / 2013-14 & Tender specification No.
Sr.G.M- CPC-TENDER- PACKAGE- 2503 / 2013-14 iz being issued to vou in duplicate. We
request vod W oretum the duphbicale copy dulby signed and stamped on each page, by the
authorseed signatery of your company as a foken of vour sgcknowledgment and confirmation.

You shall prepare and finalize the Contract Documents for signing of the formal
Contract Aprecment and shall enter inmto the Contract Agreement with us, as per the proforma
encloged with the bidding Documents, on non-judicial stamp paper of appropriate value within
3 ey froim the date of this Letter of Award,

The detail price schedule for supply of materinls’equipment for Sub-5Stations and associated
sy sl s o losed,

Please complete all the formalities and give vour unconditional accepiance to the LOA within
15 {fifleen) davs from the ssue of this LOA for taking further necessary action at this end,

Please take the necessary action to commence the work and confirm action.
Enclnsed :
{(a) PRICE sCHEDLUTE

(b} INDICATIVE PROJECT COMPLETION SCHEMILE,
{e) CONTRACT PERFORMANCE BG & CIONTRACT AGREEMENT FORMAT

Yaurs ‘|il]ﬂl[ll||'l._..

| '\,q';._.-"“\
SENIOR GENERAL mm:a R'|Cr.Cl
MEMO NO. b i Hig ATED: J& J6-4 /LY

Copy o0 E.A o CMI. OPTCLY Sr. P.S. to Director {Finance) for kmd informiation of C.MM.D.

OPFTCL & Director (Finance), OPTCL. 3,‘
SENICHR GENE] ’th‘l}iﬁ\‘lll |C.P.C.

£ ; ol b
MEMO NO. 1F a4 Op { parig 10~ OFF

Capy along with enclosare to the O G0M. (Corstrection ) C.O.M (O&MY C.GM. (Finance )
LM, P& Constrection OPTE ], Bhobaneswar for information and necessary action,

i “y m-'w"-‘f‘"'ﬁ.
SENIOR GENERAL Mp’qﬂ fay L

Cu-)

CRCOPTEL LOAERECTION| Pkg Mo, 25-000 2003 (AGARPADA| JEFL, BOSHR Fage Mo, 1314




MEMO NO. DATED /S /56 1y
Copy along with enclosure to the (1) G.M, EHT (Construction) Circle, OPFTCL, Jajpur read

(2} D.G.MEHT(Const.) Division, OFTCL, BALASORE {DGM may forward the copies of the

LOA to the respective Sub-Division for their information & necessary action)

: J SENIOR GENERAY: éﬁfﬁ
Meme No. 4 7 76 %Inl: I I.|Illf'-" E'a'r':#

Clopy along’ wilth enclosure o the AALM (Vinance) (CTECY D M ([} TP&C OPTCL,
Bhubaneswar for informmation and aecessary setion,

|

[P

A copy with enclosure to Guard File.

o '.:-
X il
SENIOR (.'I-;Ht-:u:\r‘ﬁhmﬂi}:"u [C.P.C.]

%
%Si 3
% %ﬁi‘:

%

CPL/OPTCL LOAIERECTION] Pkg Mo: 25.010 2013 (AGARPALDA) JEPL. BEER Page Ho. 1414
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BY Spocd post
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BE'sll QYR dlw 4QIRE DOl m8.
L |
ODISHA POWER TRANSMISSION CORPORATION LIMITED
(A Government of Odisha Undertaking)
Regd Oifice: Janpath: Bhubaneswar

CORPORATEIDENTITY NUMBER (CIN) U401020R20043 0007552

Telephons OET4-2541801, Fax- 0674-2542064
Connact qs_FgFE@gqﬂqn!;.rquHa_g - Twitterfopre! odisha

SO Se G M-CPC-e-Tender-Aparpada (Pha-25 03 58/ 201 3 0% ﬁ-ﬁ) A aanedd Qﬁ' < f 3268
From

The Chief General Manager [CPT],

OPTCL, Bhoinagar, Bhubaneswar-22
To

M/s Jagabandhu Enterprisers (P) Lid,

ot Na 35/8, sectar A

Mancheswar Industrial Estate. Rasulparh

Bhubaneswar- 751010,

E-mal: surilmudi li@acbandhusterprisers com { jepl_bbsr@rediffmail.com

Sub: Final BoQ Amendment to Letter of Award (of First Contract & Second Contract) for
the work “Design, Engineering, Supply, Erection, Testing & Commissioning of Construction
of 2X20 MVA-132/33 KV Sub-station at AGARPADA & associated 132 KV LILO line from
132kv Bimdrak-Anandpur line to 132733V Grid substation, Agarpada {Line length- 12 7Tkms
approximately) en Turmkey hasis in the State of Odisha as per e-fender Notice No. 25 /201 3-
14 & Tender specification No. S.G.M- CPC-TENDER- PACKAGE- 25-03 /2013-14.

Retf: (1) This office NOA No 566 M-CPC-a-Tender-Agarpada (Pkp-25-03|/ 56/ 2013/ 4787 dated
16.08.2014 (Supply Contract) R 4762 dated 16,08 2014 {Erecticn Cantract)
(2] Letter No -Const-Zone ! / Agarpadal Time Extn/ 2016/ 1995 {21 Dt 28.10.2021 of Sr
GM, (Corst), Zone-|, OPTCL, Bhubaneswar,

Dear Sirs,
With referenca to the above, ODISHA POWER TRANSMISSION CORPORATION

LIMITED is hereby pleased to amend the final BoQ) to Letter of Award (of First Contract
& Second Contract) for the work “"Destgn, Engineering, Supply, Frection, Testing &
Commissioning of Construction of 2X20 MVA-132/31 KV Sub-station 8t AGARPADA &
associated 132 KV LILO line from 132%v Bhadrak-Anandpur line to 132/33kV Grid substation,
Agarpada (Line length- 12.7kms approximately) on Turnkey basis in the State of Odisha as per e-
tereler Notice No, 257 2013-14 & Tender specification No, SrG.M- CPC-TENDER- PACKAGE-
25-03 /2013 1481 axtent s Jafitts (the datalied statements of BoQ enclosed):

Pape 1
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1 P | l |
W Trin i i [EARRR Y el oacle
Fiisess ns-per [OVA Friail HEM )
| | 1 I_'.“ f . Aqncalvient an [RR
| 1 [ SUPPLY COMPONENT OF 1HE i '
. WORKS  CONIRACT  FOR  SUR 12.92,78.002.44 | 10.17.05.557 42
| STATION AND LINE |
| ERECTION COMPONENT NCLLUDING |
CIVIL WORKS OF THE WoRES ) [
[ & 1 T
CONTRACT FOR SUB STATION AND %,93,58,385.53 | T58,68.374.61
| LINE. |
3| TUTAL CONTRACT PRICE IN INR | 12 86,506,387 97 15.05,606,132.43 |

O, R/IO to Rs. 15,05,66.132.00 (Rupees Eighieen Crore Five Lakhs Socy Six Thousand Gne
Hundred Thirty Two) only.

Reparding pre-GST and post-GST portion and taxation aspects thereol, the copy of detailed
statement submitted by (Yo Sr. GM (Const.), Zonc-1, OPTCL, Bhubaneswar are attached
herewrth to be refermed,

PP =Pty

tn r&gu!ansa the pandmg bills and procurerment of materials for retum 1o EHT (C ) Dr.nsmn,
Jaypore & without impaosition of LD & without any financial burden to OPTCL

All other terms & conditions of the LOA and its amendments remain unchanged

Kindly return the duplicate copy of the amendment onder with your signzature as a Wkenof yow
acceptanice of the same within 7 days of receipt of this Teter otherwise it is tredted 10 be your
acceptance.

Encl: Detailed statements of revised BoQ
Yours faithfully,

g

CHIEF GENERAL MANAGER [C.P.C.|

CC TO:-

(1) E.A to M.D. OPTCLY Sr. PS. to Director (Finance)' T.A. 1o Director (Operation) [ T.A.
to Director {Project) for kind informaton of M.D. OPTCLY Director { Finance )’ Director
(Operation)’ Director ( Project} OPTCL,

(2) C.G.M. (Constructiony C.GM (O&MV C.G M (Financz ), OPTCL, Hhvbaneswar ¢ Sr.
G, constroction, Jone-1, OFTCL, Bhiibaneawar

(3) G.M, EHT (C) Cirele, OPTCL, Jaipur / D.G.M, EHT (Const), Division, OPTCL,
Balasore

{4) Dy. General Manager (F), (CPC), OPTCL, Bhul::am:suﬂ G.M (Finance), (/O of Sr.

G, Construction, fone-1, OPFTCL Blmhamﬁ%ﬂﬂ.

Final BOQ Amendment -Pkg-25-03, 2013-14-JEPL.
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b ANNEXUERE.
OFFICE OF THE TAHASILDAR, GONDIA M

Letter No, L1915 M. 11,41, 2020

To

The Chiel Genceral Manager,
Mis, GAIL (India) Lid.,

At- 612/ Utkal Signature, Pohal,
Bhubaneswar,

Sub: Clarification on settlement of salrat source sdjacent to the aren used Ly Mis.
GAIL (India) Ltd. for gas pipcline projeet.

Sir,
In mviting o reference 1o subject pited above, 1 am 0 say that, it hias been planned
for excavetion of minor mineral e Roid metal from the following tend schedule being

feasible for 1he purpose Y T
| Village Khas No. | PlotNo, | Ares K 1g5am ___Hn-murl-g:i_E
Nihalprasad | 14331134 | 12419761 | Ac30 | Patita ,

123371155 1281/9780 | Ac235 | Paina

Dunng“fﬁ wisit 1o the land schedule ahove on Dt.30.09.202¢, the joint technical

commitee constituted for identification of land for seulement of sairat source iy Tespect

of Gandia Tahasil, has ohserved that the nutural gas pipeling or GAIL {India) ltd. is Tymg
at & private plat near the quarry. Ad such, the comminee opingd 10 obtain seeesiany

clegrunve from the GAIL (Indiz) sutharity pricr 1o settlement of the source on lease
Mecessary land plan is enclosed berewith for your ready refercnce,

You are, therclore, requested to take aecessary steps in the matter and fumiszh
necessary clarification in the above matter 41 an ey e for further processing of the

proposal for settlement ol sairer spurce,
Y s ihiﬂf{tjlyr;—,
L '{{}I-
(%8 oha

Tahuas |q|-1_ll£;‘lrpf Uﬁjll;lil

Encl: Az nbhove,

GONDIA

[ ¥ Scanned with OKEN Scanne)
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1 67 \.Iu,_)r- "'I'_-l-:"-
:3- Jogdishpur-Haldia-Bokaro-DRoMTE
L ins Tripeline T"r'.a-jeﬂiﬂ.“-'l-'
o 617, Uthal Signature, Pahalz
Hll-ﬁﬂ‘rulhunn-.-wnr-?il (o
Phone : 06742072176 ,
;‘"EDII} pated 14.32.2020 i
Gondia, Odisha
Ref: vour letter no- 4915 dated 11.11.2020
gB: Clarification for settlement of sairat soUfCE adjacent 10 the area used by M/s GAIL
{india] Ltd for ga5 pipeline project
]
Sir,
with reference to the apove lgster, GAIL reprasentative has checked the site and it has been
faund that land menti aned inthe above letler is almast 100 mir away from GAIL pipeline Roll.
Hence, Gale has [d ohjection in delng any type of activity on caid lands. However, a5 a
precautionary measure, prior intimation of any type of pxcavation work to be given Lo GalL.
Regards. : -.
i CGMIConst.]
Q\ feminy WA Dinabandhu Gamn
Wiﬁ“ﬁq}ﬁ;ﬂhlwuﬂﬂﬁmm
(¥ GAlL (india) Limited
512, TEREL | o, s 5
£17. Uitkol Slgnalwe, Fahata, KH-S
1EYHI. 152101 Dhubaneswor- 751101
g Ead ;
i e, 16 A S SR -
7 feml - 110066, S .
RECS, BITICE: M ; S A sy
i AT, 7 5 Ll Fang ]|
fr:::-ﬂ:::ﬂ.};fﬁﬂ:m"'{w“"“: __,-*"'"J ST ’ e 2 Lamunnili1gE 45 0i0EGTE
I‘:-‘ = E 'ﬂww-ﬂulﬂrﬂllu.n.-

AURE- £
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, DHENKANAL.
(JUDICIAL SECTION)
No-IX-04/2022/ 5 5HE Zjae._0 Y Eﬂgg_f 2837
E-mail Id - dm-dhenkanal@nicin Tel
No.-06762-226500

E . - = ——— = o O e e O

Permission to Jagabandhu Muduli, Managing Director, M/S Jagabandhu Enterprisers
Pvt. Ltd, Plot No. 35/B, Sector-A, Mancheswar Industrial Estate, Bhubaneswar- 751010 is
here by extended to carry out controlled blasting Operation till 31.10.2022 in Nihalprasad
Road Metal Quarry No. V, Plot No. 1241/9761, 1241/ 9780, Khata No. 1433/1134,
1433/1155 Vill - Nihalprasad, Tahasil - Gondia, Dist- Dhenkanal by engaging M/$ Sri Sai
Constructions having its regd. office, Plot No. 162/1162, Vill- Saroi, Po- Haridaspur,
Tahasil- Dharmasala, Dist- Jajpur represented by Rahul Kumar Gaggar, Managing partner
of M/S Sri Sai Constructions , Holder of Explosive License No. E/HQ/OR/ 22,263 (EBO084),
subject to the following terms and conditions.

The company should use only permissible class of explosives in consonance with the
Explosives Act and Rules,

2. The explosive substances are to be carried out from the magazine depot premises
through the permitted van with due safety measures on the road during its
transmission with prior intimation to the local police and authorities concerned.

3 The balance explosives brought on the day should be returned to the magazine
depot premises on the same day without storing at the work site for the next day.

4. Adequate precautions should be taken at the time of carrying out of controlled

blasting operation so that there will be no loss of human/animal life or to the

environment.

By no means blasting operation will be carry out after sun set.

Necessary precaution measures to be observed by the company at the controfled

blasting site as per Rule 92,93, 94, 95,96 & 98 of the Explosive Rules-2008,

Prior intimation to be given to the local police before carrying out such operation.

The notice should be proclaimed in the adjoining villages {if existing) about the

dates and hours of such operation.

9. The company will not make any agreement with any other explosive licencee other
than M/S Sri Sai Constructions having its regd. office, Plot No. 162/1162, Vill-Saroi,
Po- Haridaspur, Tahasil- Dharmasala , Dist- Jajpur represented by Rahul Kumar
Gaggar, Managing partner of M/s Sri Sal constructions te carry out blasting
operation without prior permission of District Magistrate, Dhenkanal.

10 lagabandhu Muduli, Managing Director, M/S Jagabandhu Enterprisers Pet, Lid, shall
be personally responsibie in case of any eventuality occurred or injury to human
beings. Besides this he will also see that controlled hlasting is made and nobody is
present within racius of 1 km. of blasting site during blasting operation. The same
responsihility will also be applicable in case of the explosive dealer/licencee.

e
a

o
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11, The date of blasting operation should be intimated to the above officials as well as
superintendent of Police, Dhenkanal and collector and District Magistrate,
Dhenkanal well in advance.

12, The quantity of minimum possible explosive will be uséd to crack the rocks only.
There should be no flying of rocks so that it will Hit any structure, human ar animal
which will cause any loss of life or property.

13. There should be no person fanimal within the safety distance. Every nearby
structure should be properly checked whether there is any body present inside it or
not.

14. The permission is llable to be cancelled/ revoked by the undersigned for any
violation of the aforesaid conditions of any of the provisions mentioned in I:]JPW

Explosive Rules-2008. "

"'I.IJII'
DISTRICT MAGISTRATE,
DHENKANAL.

. /
Memo No. _3 38 i fjudi. Dt ] . 'lrtl 22

Copy to Jagabandhu Muduli, Managing Director, M/S Jagabandhu Enterprisers Pvt
Ltd, Plot No. 35/B, Sector-A, Mancheswar Industrial Estate, Bhubaneswar- 751010 J M/s
Sri Sai Constructions having its regd. office, Flot No. 1621162, Vill- Sarol, Po- Harldaspur,
Tahasil- Dharmasala , Dist- Jajpur represented by Rahul Kumar Gaggar, for informafion s
and necessary action. :

Memo No. 238/ Iudl. pt._L~ y /3.2

Copy to the Superintendent of Police, Dhenkanal/ sub Collector, Dhenkanal /
Tahasildar, Gondia for information and necessary action.
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JOINT FIELD VERIFICATION REPORT OF NIHALPRASAD STONE QUARRY
OVER AN AREA OF 5§25 ACRES OR 2.125 HA AT VILLAGE NIHALPRASAD
UNDER GONDIA TAHASIL, DHENKANAL DIST, ODISHA,

As per the order of the Tahasildar, Gondia vide letter No 1370 of dated 16.04.2022 a
joint field inspection to the Nihalprasad Stone Quarry V & VI over Flot No 1241/9760
8124179761 of Khata no 143371155, 1433/1134 of M/s |agabandhu Enterprisers Pve Ltd was
taleen up on 01.05.2022, The joint team comprising of Tahasildar Gondia, along with his field
staff, Joint Director Geology, Dhenkanal Zone, Saidacta Das, Recognised Qualified person with
survey tearn, and Lessee made a detailed assessment to the guarey through GFS Survey. The
area was surveyaed with respect to the Plllars shown by the concerned Bl and the Lessee. L is

abserved that a quarry has been developed within the area and few parts outside the leasc area,

The details af excavation was surveyed and recorded,

It is observed from the visit that the Quarry exposes soil, weathered mantle of the
country rock, altered granite gneiss and s migmatised equivalents and charooclkite at different
depth levels with variahle thickness, The present KLs of the quarry at different required places
were recorded through handheld GPS.

For the purpoase of calcelation. the outside excavated area has been one patche namely
Patch-1 and the average RL of patch was determined from the GPS Data This excavated aren
was superimpaosed over the geological plan of appreved mining plan to calculate the quantum of
excavition through surface area method becawse after develepment of the guarry the lithologies
emcountared are not conlormity with the projected section.

Patch-1 {Outside the Lease area/ bevond the Quarry Area):-

The area under consideration having maximum elevatinn at 6BmRL and guarry Qoo level at
60mAL. The Patch-2 area has been covered with Topsei] and weothersd material at an average
heighe of 2.5m and woder che Top soil cover Grapie or Stone Pacch has been encountered. The
Road metal extraction has been consigercd upto a height of 3.5m from the Quarry foo

excluding the weathered top soil laver of 2.5m. The amount of recoverable Read Mezal is given
in the Tabila below:

— e e e e e

| Mame -:rfl Length .F"l".'{.‘l'ﬂgl.' \_'l“::-ilm-rjurfauc

Average  helght : Total | Total |
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Total excavation of Road Metal excl
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Name of the Pnlf:;-h

Volume of excavation (In m¥)30% |

Patch-1 S e g |
Total 61 00|
= b
x.'-"'“'j;’.ﬂ".' 5 @ '
Saidatta Das loint Director Geology (1/C)
Recognised Qualified Person Zonal Survey, Dhenkanal
ROP/OD/O74 /2017 "
Jaint Director (VC)
salDATTA DAS Zonal Survay,
RQPIOD/074/2017
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p TAHASIL OFF{CE, GONDIA

% Letter No. |22 /Dt. (A.05.2023

AaNNEXURE-E
. /1
Sri Jagabandhu Muduli{MD},

M/s Jagabandhu Enterprisers Pvt. Ltd.,

Flot No,-35/B, Sector-A, Mancheswar Industrial Estate,
Bhubaneswar-751010.

Sub-; Deposit of demand for excavation of miner mineral beyond quarry
area Nihalprasad Road Mectal Quarry No.-V & VI, Village-Nihalprasad.

With reference to the subject cited above, [ am to say thal, as per joint
field verification report of Joint Director, Geclogy, Zonal Survey, Dhenkanal arnid
Saidutta Das, RQP (RQP/OL/074/2017), you have excavated of 539 Cubic Meter of
Minor Mineral from beyond quarry lease arca of Nihalprasad Road Metal Quarry No.-V
& V1. A= such the demand for exeavation of read metal of 539 Cubic Meter from the
aforementioned quarry arca of villuge-Nihalprasad on different heads are as follows.

Approved Additional Charges per cum of Reoad metal is 1.240.00

Rovaliy = k) 00 430 00
EMF = 1.9,972.00
DME = T1.19,943.00
TCS = ¥.3,989.00

| Surface Rent = T21.00

| Dead Rent = % 1.030.00

| Total = 2.2,34,435.00

(Rupees Twa lakh Thirty-four thousand Four hundred Thirty-Five)} only

Besides the above, you are directed w deposit a sum of Rs, 1,00,000.00
[Rupees One laldhionly towards penalty for such illegal activity within seven days to
ihe Nazir of this office, failing which the ternporary permit shall be cancelled wollowing
due provisions of jaw.

/ﬁ@
Tahasildar, Gondin
Memo No-_1+233  pt. 09.05.9037

Copy submilted 1 the Additional Districs

Colisctor. honkanal Spasiieio e Magistrale, Dhenkanal |/ Sub-

and informalion and NECESSHATY ACTinn.

Sad
/‘ﬂ“ﬁkﬁ- i
qP?‘ .:{_ ? - .r,': quéfg{:ﬁﬁ?ahasﬂdfﬁ\;in
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ZNNEXURE- | o
NGT MIATTER LRGENT

-—.’l-nr-r_ﬂlllv e — TV \I
J

PN
[ =f - \
L)
NG
OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE . DHENKANAL
{Touzi Sechion)

- Ji e ! - e g o
Novraan A TR g J3-03.-020275 -l I ghd rou eI
[, rad tg e 1225T0n

o
Fioe boat Pureeton, Lieaivgs
Dhenkanal

Sub: OA  Nod6202VWFZ  filed by  Rural  Organisution  for  Social
Empowerment {ROSE) Vs, State of Odisha and others,

Sir.

With reference 1o the above cited subject, il s o inlimdate thal, Cagiial
application has been filed by one Rural Organisation for Social Empowerment (ROSE)
Vs State of Odisha and others in the Hon'ble Notional Green U'ribunal. Laslern done
Bench. Koelkata, The allegation ol the Applivant in the said O A s that the Respondent
Wag Wes lgeabondhu Enterprnsers Pyt Ll s operalig e Wihatprosad Road Mesd

...... ; of 10102022 by the
Odisha Power Transmission Corporation Limited (OTCL  for short ). Respondent Mo 8.

The Hon'ble Trihunal whilke admitting the matier s 01.05.2033 has
adiourmed the matter 1o 05 17 2023 passed dinsctions in Pac- 15, 1 13 and 16 as follows:

/3. All the Respondrents shaii jliv their cowled AffTcbavity Wikl foty wee!

14, Considering the allegmions made, we deen it appropriale (o constitule o

¢ pinmittee comprizving of the following Members. -

i) Senior Scientist from (xlishe State Podurion ( “oirrnd Boogrd

by Serior Scientisi from the SELAA Gdisim

=1 Senior Sciemist jrom the Minigiey af Enviranmienl ©orenIy did ¢ et

Chamge, Integrared Regionul ()fice Bhupameswar,

i Coflector, Dheskanag: or las aominge (Rof b N orernik ol 4datiiong!

Lhiserict Mﬂun
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15 The Committee shall visil and inspect ihe site in giestion il srbmis s

Repewt within four weeks with segrd To the allegations made in the gt

dpplication and If the allegations are confirmed  the Committed shail

compute Em e nitcn ompersation I'-'_Ll-';.;?'-f the. Respomiedend No % afier
piving due potice ane an oppartanity of hetnty heard to him

it The Office of the Collecror Dherkanal shall be the Nodal Office for ali

{RINE [Py anid for filine the Report of the Joinl Comaiities 08

kil

Kk LA .

A copy of the order did.01.05.2023 ol the Flon ble National Cireen | ribunal,
Fustern Zone Bench, Kolkata passed in the OA, No46/20231 2 (LA, No25/2023EL)
alomgwitk the copy of plaint are enclosed herewith for your ceady reference.

Noeping in view of the above 3t s requested 10 make a joint Field
verification with the Tahasildar, Gondia to pscertain exact quantitsy ol cxtraction of minoe
mineral from the quarrics in question 1. Nihalprasad Road Metal Quarry Nos, V & VI
under Cioadia | ahasil and report whether the extraction mede bevond MGQ and ares,
approved i the Mining Plan, within A davs fir compliange of the direction ol Hon'ble
| bt LT
[net: Asabive

Yours faithiully,

<1l L2
‘ﬁb:ﬁ?ﬁ”
Mdditienal Distriet Magistrate
i Dhenkanal

I T =i v - . J
Memo ."-éu.'_'f"_-*_.""fj_ ."I'}l._'f-*_..--l"_;'i _;-_ AL
Cony forwarded 1o the Tabasildar, Gondia for information and necessary
acthin 1 uested 10 contoct the Jeint [irecter. Gieology., Dhenkanal lor complianee

Il 8 ATORE T FRRSE LN L Lk A R R ST ] LR R ]
I = A |
¥ |\ -J'-\-]: | I.-r -I-:E_I'II_"\.- II
Additional District Magistrate
t- Dhhenkanal

2
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lﬁﬁm; per the letier No 4778/ dt 23.05.2023 Office of the Collector 8 District

ANNEXU -
JOINT FIELD VERIFICATION REPOHYOF mHALPm(Eﬁ:Fs"rc{’uﬁ QUARRY

OVER AN AREA OF 5.25 ACRES OR 2125 HA AT VILLAGE MIHALPRASAD .
UNDER GONDIA TAHASIL, DHENKANAL DIST, ODISHA.

Magistrale Dhenkanal, a joint field inspeciicn 1o the Nihalprasad Stone Quarry nos. v

£ Vi over Plot No 1241/9780 &1241/9767 of Khata no 1433/1155, 143371134 of M/s
Jagabandhu Enterprises Pyt Lid. was taken up oOn 90.05.2023. The joint team
sildar Gondia, Revenue supervisor, Rl along with revenus staff,
with survey team and Lessee
n Survey. The lease

comprising of Taha
Geologist, S. Das (Recognised Qualified Person)

made a detailed assessment to the quarry through Total Statio

area demarcated and surveyed with respect 1o the Pillars shown by the concerned

B| and revenue stafis and RQP.

It is ohserved that, the Quarry exposes soil, weathered mantle of the country
at different depth with variable thickness. The extraction has
vt khata no. 1515

rock and Chamockite
done in lease and beyond lease area from plot no. 1268 under Go

measuring quantity 378 Cum from an area of Ac 0.15 out of 24.80 decimal of mouza
Nihalprasad as reporied by Rl Nihalprasad for which pentalty of Rs 3,34 435 has
been imposed and realised from temporary permit holder against on deposit of
demand vide letter no 1722 /Dt, 09.05.2022 of Tahasil Gondia.

On verification of the case record, tha quantily granted against the lefter

number with period mentioned below;

e

| Letter number/ Cum granted Period

|' date

| 3903/30.10.2021 | 11,111 ~ | 30.10.2021 to 28.01.2022

|

| 573/04.02.2022 10,000 05.02.2022 to 10:02:2022

| D05 2022
3298/10.10.2022 5000 11.10.2022 to 09.01.2023
371/31.01.2023 10,000 |  01.02.2023 to 30.06.2023
1076/21,03.2023 12,000 21.03.2023 to 31.01.2024

Total 48,111 CuM

The detail land schedule of the temporary quarry permit area in favour of the user

agency ie Mis Jag%ﬁ&ﬂ;ﬁ%riaeg Pyt Ltd is mention below;

AR w7
(g e
—T N goro® (®: Scanned with OKEN Scanne:
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[ mouza | KhataNo. Pletnd 77 | Areain Acre Kissam .
i 1433/1134 1241/9761 Ac 3.00 Patita O )
Mihalprasad | 1433M155 1241/9780 Ac 2.25 Palita

| Total 525

As per survey on date 30.05.2023, total extraction quantity from the source is
approximately 36,045.9 CuM out of which approximately 3724 CuM has been
extracted beyond the lease area and 32,321.8 CuM within the lease area,

@;/' \'b\?’

Saidatta Das

Recognised Qualilied Ferson
RQPIODIOTAI2017

Hevenue Supné&nm% 'Hﬁ_:;lll diat

@\5\ AW kgs

Ofo juint Director Geology
Fonal Survey, Dhenlkanal

P
RO TP e
F.Eﬁr:uue "/fbﬁ'lIEE : Lessee
tihatprasad
.y ﬁ"',ll

L
.""4\1,1. -

&

GONDIA
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178 N NEX U R E "ﬁ- By L*-nlmil_-'.l_l_rg:l. Poat.
' /1‘ NGT MATTER URGENT

OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, DHENKANAL
{Touzi Section)

Neviozzozs DERT 204 D028 email 1d gkl lourimnic in

Tei. No. : (067623225700

Naotice
To
M/s Jagabandhu Enterprisers Pvi. Lid.
Represented through its Managing Director,
Sri Jagabandhu Muduli,
Plot No-35/B. Sector-A, Mancheswar Industrial Estate, Bhubaneswar
Pin-7510140
Email- jepl bbsridrediffmail.com

Sub: OA No.46/2023/EZ filed by Rural Organisation for Social Empowerment
(ROSE) Vs, State of Odisha and others.

Whereas, an Original Application has been filed by one Rural (rganisation
for Social Empowerment (ROSE) Vs, State of Odisha and others in the Hon'ble National
Gireen Tribunal. Eastern Zone Beneh, Kolkata. The allegation of the Applicant in the said
(}.A. is that the Respondent No.%, M's Jagabandhu Enterprisers Pvt. Ltd., is operating the
Nihalprasad Road Metal Quarry Nos, ¥V & VI on a lemporary permit for S000 cum issued
on 10.10.2022 hy the Odisha Power Transmission Corporation Limited (OPTCL for short )

Respondent No.®
The Hon'ble Tribunal while admitting the matter on 01.05,2023 has adjourned

the matier to 05.07.2023 passed directions in Para- 14 and 15 as follows:
14, Considering the allegations made, we deem it appropriate (¢ constitule a
Committee comprising of the following Members -
al Senior Scientist from Odisha State Pollution Control Board,
hi Senior Scientist from the SEIAA, Odisha,
of Senior Scientist from the Minisery of Environment, Foresis and Climale
Change, Integrated Regional Office, Bhubaneswar; and

d) Collector, Dhenkanal, or his neminee {nof below the rank af Addirional

W Contd.....PM2,

__——

District Magistrate).



), L

5 The Committee shall visit and inspect the site in question ared suehmidt s

Report within four weeks with regard to the allegations made in the Original
Application and if the aflegations are confirmed, the Commitiee shall compuie
Environmental Compensation againsi the Respondent No 9, after giving due
notice and an opportunity of being heard to him.

XXX XXX XXX

Whereas, as per the report of the Joint [nspection Commitiec, it is found that,
3724 cum of stone material has been extracted from outside the permitted arca which is
illegal in contravention to the approved mining plan and Environmental Clearance.
Accrodingly, environmental compensation has  been computed to the amount of
$17,28.471/-(Rupees seventeen lakhs twenty cight thousand lour hundred seventy one only)

Keeping in view of the observations of the Joinl Inspection Committee and as
per the directions passed by Hon'ble MNGT vide the Order dated 01.05.2023, vou are hereby
dirccted 1o appear before the Committee in person or through authorized person on
07.07.2023 at 11.00 A.M, in the Office Chamber of the undersigned to file show cause why
the environmental compensation amount as above shall not be recovercd from you and any
other amount if imposed by the Hon"ble NGT in due course of hearing of the referred OLA .

By

Additional Distriet Maﬁﬂ'ﬂtc
Dhenkanal

Metmno No. RERE []t_ﬂ.#‘ﬂé-'-‘-!ﬂlrj

Copy forwarded 1o the Tahasildar, Gondia for information and necessary
action. He is requested to serve this letter to Mis Jagabandhu Enterprisers Pvi. Lid.,
Represented through its Managing Director,Sri Jagabandhu Muduli, Plot No-35/H, Sector-
A. Mancheswar Industrial Estate, Bhubaneswar, Pin-751010 and return the served copy to
this office immediately.

Further. the Tahasildar is requested to remain presnt at the time of hearing of

the case with relevant documents/case record.
5 '].-'}
Tohsriw®
571

Additional District Magistrate
Dhenkanal

MemoNe. S 6€H  DprlF-06-202%

Copy forwarded Lo Dr, Pradecpta humar Nayak, Environmental Scientist,
Suate Environment Impact Assessment Authority (SEIAA), Odisha, for information and
necessary action with a request to attend the heanng of the case on the scheduled date and
time of hearing of the case as per direction of Hon’ble NGT in the referred O.A,

Vo gl

Additional District Magistrate
Dhenkanal
Contd. ... 3.



180

Memo No,. & &0 b, R SN Py B . e

Copy forwarded (0 Dr. T.H.Mahate, Scientist-D, Minisiry of Environment,
Forest & Climate Change, 10, Bhubaneswar for information and necessary action with a
request to attend the hearing of the case on the scheduled date and time of hearing of the

case as per direction of Hon’hle NGT in the referred O A,
%"M’f\'bﬂh‘

Additional District Mdgls rite
Dhenkanal

MemoNo. S6g5 | DL2H- 6 2028

Copy forwarded to the Regional Officer, State Pollution Control Board, Angul
for information and necessary action with a request o attend the hearing of the case on the
scheduled date and time of hearing of the case as per direction of Hon'ble NGT in the
referred O.A

a1

Additional 1istrict Magistrate
Dhenkanal

MemoNo, 3662 DLAF-06 Qo3

Copy submitted to the learned Government Pleader, Dhenkanal for kind
infotmation and necessary action. It is requesied 1o please remain present on the scheduled
date and time of hearing of the case in the referred O.A.,

LMW“}
Additional District Magistrate

Dhenkanal




